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INTRODUCTION 

I,  the Chairman,  Committee on Public  Accounts,  having been

authorised by the Committee to present  this  Report,  on their  behalf

present the 28th Report on Paragraphs contained in the Report of the

Comptroller  and  Auditor  General  of  India  for  the  year  ended  31st

March, 2015 (State Finances).

The Report of the Comptroller and Auditor General of India for

the year ended 31 March, 2015 (State Finances) was laid on the Table

of the House on 17th February, 2016.

The  Committee  considered  and  finalised  this  Report  at  the

meeting held on 4th January, 2023

The  Committee  place  on  record  their  appreciation  of  the

assistance  rendered  to  them  by  the  Accountant  General  in  the

examination of the Audit Report.

                      SUNNY JOSEPH

Thiruvananthapuram                          Chairman,
9th  february 2023.           Committee on Public Accounts.
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REPORT 

STATE FINANCES

[Paragraphs  1.1  to  1.2.2  contained  in  the  report  of  the

Comptroller and Auditor General of India for the year ended

31st March 2015 (State Finances)]

Introduction (1.1)

This chapter is based on the audit of Finance Accounts and

makes an assessment of the fiscal position of the Government of

Kerala as on 31 March 2015. It provides a broad perspective of the

finances  of  the  State  during  2014-15  along  with  analysis  of  the

critical  changes  in  the  major  fiscal  aggregates  relative  to  the

previous year, keeping in view of the overall trends during the last

five years. The structure and form of Government Accounts have

been  explained  in  Appendix  III  and  the  layout  of  the  Finance

Accounts is shown in Appendix III. The methodology adopted for

the  assessment  of  the  fiscal  position  of  the  State  and  norms

prescribed by the Kerala Fiscal Responsibility Act, 20031 are given

in Appendix III. As prescribed in the Act, the Government submitted

its  Medium  Term  Fiscal  Policy  and  Strategy  Statement  with

Medium  Term  Fiscal  Plan  for  2014-15  to  2016-17  in  the  State

Legislature in January 2014.

Summary of Fiscal Transactions during the current year (1.1.1)

The Table presents the summary of the State Government’s

fiscal  transactions during the current  year  (2014-15) vis-à-vis the

previous year (2013-14).  Appendix III provides details of receipts

and disbursements as well as the overall fiscal position during the

current year.

1 Amended Act, Kerala Fiscal Responsibility (Amendment) Act, 2011 came into force on 8 

November 2011.
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Table : Summary of fiscal operations in 2014-15
(₹ in crore)

Receipts 2013-14 2014-15 Disburse
ments

2013-14 2014-15

Section –A:Revenue Non-plan Plan Total

Revenue
Receipts

49176.93 57950.47 Revenue
Expendit
ure

60485.50 61463.84 10282.59 71746.43

Tax Revenue 31995.01 35232.50 General
Services

26605.09 31298.99 133.76 31432.75

Non-tax 
Revenue

5575.03 7283.69 Social
Services

20979.88 17825.01 5893.10 23718.11

Share of Union
Taxes/Duties

7468.68 7926.29 Economic
Services

7929.06 5941.84 4255.73 10197.57

Grants from
Government of
India

4138.21 7507.99 Grants-in-
aid and
Contributi
on

4971.47 6398.00 6398.00

Section-B : Capital and Others

Miscellaneous
Capital 
Receipts

19.19 28.17 Capital 
Outlay

4294.33 374.05 3880.54 4254.59

Recoveries of 
Loans
and Advances

103.75 123.74 Loans 
and 
Advances 
Disbursed

1464.17 743.09

Public Debt 
Receipts

14461.18 18509.17 Repayme
nt of 
Public 
Debt

3244.81 5842.77

Contingency 
Fund

67.39 Contingen
cy Fund

67.39  ..

Public 
Account 
Receipts

124374.44 141521.17 Public 
Accounts 
Disburse
ments

120992.20 136242.59

Opening Cash
Balance

4692.73 2279.82 Closing 
Cash
Balance

2279.82 1651.00

Total 192828.22 220480.47 Total 192828.22 220480.47
Source : Finance Accounts for 2013-14 and 2014-15
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Following are the significant changes noticed during 2014-15 compared to

the previous year.

• Revenue receipt grew by 17.8 per cent (increase of ₹8,773.54 crore)

and  revenue  expenditure  grew  by  18.6  per  cent  (increase  of

₹11,260.93  crore)  over  the  previous  year.  Reduced  growth  of

revenue receipt compared to revenue expenditure led to the increase

in revenue deficit by ₹2487.39 crore, during the year.

• Though,  the debt  receipts  of  the State  increased from  ₹14,461.18

crore in 2013-14 to ₹18,509.17 crore in 2014-15, capital expenditure

of the State decreased from ₹4294.33 crore in 2013-14 to ₹4254.59

crore in 2014-15.  This shows that additional borrowings were not

utilised for  capital  purposes.  Expenditure  on Loans and Advances

was also ₹721.08 crore less than the previous year.

• Cash balance of the State also decreased over the previous year by

₹628.82 crore, mainly due to reduction in investment under treasury

bills.

Review of fiscal situation (1.1.2)

The State Government enacted the Kerala Fiscal Responsibility Act,

2003  to  ensure  prudence  in  fiscal  management  and  fiscal  stability  by

progressive elimination of revenue deficit and sustainable debt management

consistent with fiscal stability, greater transparency in fiscal operations of

the Government and conduct of fiscal policy in a medium term framework

and for matters connected therewith, came into force on 5 December 2003.

Based  on  the  recommendations  of  Thirteenth  Finance  Commission,  the

State  had  amended  Kerala  Fiscal  Responsibility  Act  and  Kerala  Fiscal

Responsibility (Amendment) Act, 2011 came into force from 8 November
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2011 with revised fiscal targets. Comparison of the fiscal targets envisaged

in the Act vis-à-vis its achievements are given in Table.

Table : Comparison of fiscal variable targets 

Year Revenue Deficit/GSDP Fiscal Deficit/GSDP Debt liability/GSDP

Target Achievement Target Achievement Target Achievement

2011-12 1.4 2.6 3.5 4.1 32.3 29.8

2012-13 0.9 2.7 3.5 4.3 31.7 31.2

2013-14 0.5 2.9 3.0 4.3 30.7 31.3

2014-15 0.0 3.1 3.0 4.1 29.8 31.4
Source : Budget documents of respective years

The  above  table  shows  that  the  State  had  not  achieved  the

fiscal targets fixed in the Kerala Fiscal Responsibility (Amendment) Act,

2011 except for Debt-GSDP ratio for the years 2011-12 and 2012-13. Non-

achievement  of  the  fiscal  targets  needs  to  be  attended  to  by  the  State

Government.

Accuracy of estimation in Budget documents (1.1.3)

The estimated statement of receipts and expenditure for a financial

year  mentioned in  the Constitution as  the ‘Annual  Financial  Statement’,

commonly known as ‘Budget’, is prepared according to Article 202 of the

Constitution of India and placed before the House of the Legislature by the

Government. The budget is Government’s most important economic policy

tool,  that  translates  Government’s  policies,  commitments,  goals  into

decisions on plans to raise the estimated revenue and how to use these funds

to meet the State’s competing needs. A budget system that functions well is

crucial in developing sustainable fiscal policies and economic growth.

Comparison of State’s budget estimates vis-à-vis actuals for the year

2014-15 is detailed in Table.

/home/so-pac-a/Desktop/report new/State Finances report 28 .odt/07.01.2023



 5

Table: Budget estimates and actuals for 2014-15
(₹ in crore)

Particulars Budget
Estimate

Revised
Estimate

Actual

Revenue Receipts 64842.34 63588.32 57950.47

Revenue Expenditure 71974.04 73852.30 71746.43

Revenue Deficit 7131.70 10263.98 13795.96

Capital Expenditure 6636.38 5062.76 4254.59

Loans and Advances (Net) 655.43 697.32 619.35

Public Debt (Net) 13721.86 13721.86 12666.40

Public Account (Net) 821.16 2266.70 5283.41
Source : Budget in brief for 2015-16 and Finance Accounts for 2014-15

The revised estimation needs to be more accurate than the original

budget  estimation  as  it  was  done  after  analysing  the  receipts  and

expenditure of the first six months of the financial year. However, the above

table  reveals  that  actual  revenue  receipt  of  the  State  was  less  than  the

revised estimate and consequently, revenue deficit was over  ₹3,500 crore

more than the revised estimate. The situation was the same in all the three

previous years as shown in Chart 1.1.

Chart 1.1 : Comparison of budget estimates and actuals

Revenue Receipts ( ₹ in crore)                  Revenue Expenditure ( ₹ in crore)
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Short realisation of revenue receipts was analysed in Audit and observed the

following;

(I) Revenue Receipts

State  Government  estimated  a  revenue  of  ₹64,842.34  crore  in  its

original  budget  and  subsequently  reduced  to  ₹63,588.32  crore  while

presenting  the  revised  estimate.  However,  State  could  realise  only

₹57,950.47 crore,  resulting  in  a  shortfall  of  ₹5,637.85 crore.  Head-wise

shortfall is given in Table.

Table: Budget estimates and actual for 2014-15
(₹ in crore)

Revenue source Budget

Estimate

Revised

Estimate

Actuals Percentage

Taxes on Sales, Trade, 

etc.

31913.47 29135.41 27908.33 96

State Excise 3208.36 1977.11 1777.42 90

Motor Vehicles 2799.82 2742.20 2364.95 86

Stamps and 

Registration

3733.67 3788.75 2659.02 70

Other Taxes 812.17 641.24 522.78 82

Tax Revenue 42467.49 38284.71 35232.50 92

Non-Tax Revenue 6337.47 7883.45 7283.69 92

Share of Central taxes 9365.36 7926.29 7926.29 100

Grant-in-aid from GoI 6672.02 9493.87 7507.99 79

Total Revenue Receipt 64842.34 63588.32 57950.47 91
Source: Budget documents for 2014-15 and 2015-16 and Finance Accounts for 2014-15

The above table shows that major shortfall was under Grant-in-aid

from Government of India and it was ₹1,985.88 crore less than the amount

anticipated by the State  Government.  Though the tax-revenue realisation

was more than 90 per cent, realisation under stamps and registration was

only 70 per cent of the estimation. Out of the shortfall of  ₹3,052.21 crore
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noticed under  tax revenue,  the major  shortfalls  were  ₹1,227.08 crore in

respect of Taxes on Sales, Trade, etc.,  and  ₹1,129.73 crore in respect of

Stamps and Registration.

(ii) Plan proposals and achievements

The estimated plan outlay of the State Government submitted before

Planning  Commission  for  the  year  2014-15  was  ₹20,000  crore,  which

included  schemes  for  ₹15,300  crore  implemented  through  various

departments and ₹4,700 crore implemented through Local Self Government

Institutions (LSGIs). Against the target of ₹15,300 crore, the plan utilisation

was ₹14,407 crore through various departments.

Resources of the State (1.2)

Resources of the State as per the Annual Finance Accounts (1.2.1)

Revenue and capital are the two streams of receipts that constitute the

resources  of  the  State  Government.  Revenue  receipts  consist  of  Tax

revenues,  non-tax  revenues,  State’s  share  of  union taxes  and duties  and

grants-in-aid from the Government of India (GoI). Capital receipts comprise

miscellaneous  capital  receipts  such  as  proceeds  from  disinvestments,

recoveries  of  loans  and  advances,  debt  receipts  from  internal  sources

(market  loans,  borrowings  from  other  financial  institutions/commercial

banks) and loans and advances from GoI. The funds available in the Public

Accounts after disbursement are also utilised by the Government to finance

its deficit. Charts 1.2, 1.3 and 1.4 depict the composition of resources of the

State during the current year.
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Total receipts2 of the State Government increased from ₹41,471 crore

in 2010-11 to  ₹79,306 crore in 2014-15, showing an increase of 91.2 per

cent during the last five years. Trend in total receipts and its components

during the last five years is given in Chart 1.5.

2    Consists of Revenue receipts, Capital receipts (including Debt receipts but excluding Ways and Means

advances) and Public Account receipts.
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Chart 1.5: Trend in total receipts during the last five years (₹ in crore)

Receipt and utilisation of Government of India flagship programmes

(1.2.2)

Sizeable  amounts  were  received  by  State  level  implementing

agencies for implementing flagship programmes of Government of India.

The State level implementing agencies were receiving funds directly from

GoI till March 2014 and from 2014-15, the system has been changed and

the funds have been received as Grant-in-aid to the State Government from

GoI and the State  Government  releases these funds to the implementing

agencies through State Budget. The implementing agencies in respect of 12

flagship  programmes  of  GoI  received  3,058.80  crore  (GoI  share:₹

₹2,646.51 crore and State share:  ₹412.29 crore) and unutilised balance of

₹461.53  crore  was  noticed  at  the  end  of  the  financial  year  as  given  in

Appendix III. The major portion of the unutilised balance belong to Indira

Awas Yojana (₹74.57 crore), Sarva Shiksha Abhiyan (₹133.62 crore) and
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National Rural Health Mission (₹91.92 crore).

[Note  received from the Government  on the  above  audit  paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

1. While considering the above audit para, the Committee enquired about

the non-utilisation of fund alloted under the flagship programmes of India

including that of S.S.A, I.A.Y and NRHM.  The Additional Chief Secretary

Finance  Department  replied  that  though  they  could  not  utilise  the  fund

completely at the time of audit, that amount had been carried over to the

next year as spillover amount and has been fully expended. Thus it can be

seen that the fund allotted for the flagship programmes mentioned had been

utilised completely, the witness added.

2. The Additional Chief Secretary, Finance Department deposed that as

the implementing agencies, due to various reasons, usually weren't able to

complete the centrally sponsored schemes, within a particular financial year

except the schemes such as installation of biogas plant and solar plant etc,

the fund allotted for  the schemes could not be utilised completely.   The

Committee  pointed  out  that  the  Central  Government  would  not  release

additional funds to the implementing department if the utilisation certificate

was  not  submitted  on  time,  which  in  turn  would  hamper  the  proper

implementation of  schemes.   The Committee  directed  the  department  to

submit  a  report  showing  the  present  status  of  the  unutilised  balance  of

₹461.53  crore  available  with  the  implementing  agencies  for  the

implementation of flagship programmes during the year 2014-15.

[The  Finance  Department  had  submitted  the  report  regarding  the

present status of the unutilised balance of  ₹ 461.50 crore available with

the implementing agencies for the implementation of flagship programmes

during the year 2014-15 and that report was included as Appendix II]

/home/so-pac-a/Desktop/report new/State Finances report 28 .odt/07.01.2023



 11

Conclusion/Recommendation

3.No Comments

[Paragraphs 1.3 to 1.3.1.1 contained in the report of the Comptroller

and Auditor General of India for the year ended 31st March 2015 (State

Finances)]

Revenue Receipts (1.3)

Statement No. 14 of the Finance Accounts details the revenue receipts

of the Government. The revenue receipts consist of the State’s own tax and

non-tax revenues, share of central tax transfers and grants-in-aid from GoI.

Revenue receipts of the State recorded an increase of 87 per cent and

State’s  own receipts,  the  major  component  of  the  revenue receipts,  also

recorded an increase of 80 per cent during the period from 2010-11 to 2014-

15. Other components, Central Tax receipts and grants-in-aid from GoI had

54 per cent and 242 per cent growth rate respectively and high growth rate

shown in respect of Grant-in-aid from GoI was mainly due to increase of

3,370 crore during 2014-15 on account of transfer of funds for flagship₹

programmes of GoI through State Budget. The trends of revenue receipts

over the period 2010-15 are presented in Appendix III and also depicted in

Chart.
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It  is  worth  to  note  that  the  Compounded  Annual  Growth  Rate

(CAGR) in respect  of  revenue receipts  of  the  State  for  the period from

2005-06 to 2013-14 was slightly lower (15.72 per cent) than that of General

Category States (15.76 per cent) and it was higher (17.84 per cent) than the

growth rate of other General Category States (16.10 per cent) for the period

from 2013-14 to 2014-15 (Appendix III).

The trends in revenue receipts relative to GSDP are presented in Table.

Table: Trends in revenue receipts relative to GSDP during 2010-2015

Particulars 2010-11  2011-12  2012-13 2013-14  2014-15

Revenue Receipts (RR) (  in ₹

crore)

30,991 38,010 44,137 49,177 57,950

Rate of growth of RR (per cent) 18.7 22.6 16.1 11.4 17.8

State’s own tax revenue (  in ₹

crore)

21,722 25,719 30,077 31,995 35,232

Rate of growth of own tax 

revenue (per cent)

23.2  18.4 16.9 6.4 10.1
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RR/GSDP (per cent) 11.7 12.2 12.7 12.4 12.8

Revenue buoyancy w.r.t GSDP* 1.4 1.2 1.4 0.8 1.3

State’s Own Tax Buoyancy w.r.t 

GSDP*

1.7 1.0 1.5 0.5 0.7

Source: Finance Accounts and information furnished by the Economics and Statistics
Department. 
*Change in ratio with respect to the previous Report was due to adoption of revised
GSDP figures

• The above table shows that the State had better growth in revenue 

receipts (17.8 per cent) and in State’s own taxes (10.1 per cent) when

compared with the previous year. 

• During last four years, share of revenue receipt in GSDP was above 

12 per cent,  indicating consistent  growth of revenue receipt  with  

respect to GSDP.

• Buoyancy of  revenue receipts  with respect  to GSDP indicates the

growth of revenue receipts with respect to growth of GSDP. A ratio

above one indicates that State’s revenue receipts has better growth

rate than that of GSDP. However, buoyancy ratio of State’s own tax

with respect to GSDP (0.7) shows that State’s own tax is not growing

compared to the growth of GSDP. Table also shows a deteriorating

trend in the growth rate of State’s own tax during the last five years,

though the position was slightly better during 2014-15.

Own resources of the State (1.3.1)

As the State’s share in central taxes and grants-in-aid is determined

on the basis of recommendations of the Finance Commission, the State’s

performance in mobilization of resources was assessed in terms of its own

resources comprising own tax and non-tax sources.

Taxes collected and grant-in-aid received from GoI during the last

five years are given in Table.
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Table: Resources of the State during last five years
( in crore)₹

Particulars 2010-11 2011-12 2012-13 2013-14 2014-15

Tax Revenue 21722 25719 30077 31995 35232

Non-tax Revenue 1931 2592 4198 5575 7284

Grant-in-aid from 

Government of India

2196 3709 3021 4138 7508

Share of union 

taxes /Duties

5142 5990 6841 7469 7926

Total Revenue 

Receipt

30991 38010 44137 49177 57950

Source : Finance Accounts of respective years

The  State’s  non-tax  revenue  collection  and  grant-in-aid  from GoI

have increased substantially during the last five years. Increase in non-tax

revenue was due to increase in receipts under State Lotteries during the last

five years. Though, the tax revenue was the main source of revenue of the

State, its increase was only 62 per cent as against an increase of 87 per cent

in revenue receipts during the last five years period.

Tax Revenue (1.3.1.1)

The State’s own tax revenue increased from 31,995 crore in 2013-14₹  to

35,232 crore in 2014-15. This increase was 10 per cent as compared with₹

six per cent growth shown during 2013-14 and details are given in Table.

Table: Components of own tax revenue

Revenue Head Actuals
for

2013-14

BE for
2014-15

Actuals
for

2014-15

Percentage
decrease
w.r.t BE

Percentage
increase
w.r.t last

year

Share in
total tax
revenue

( in crore)₹

Taxes on Sales, 

Trade etc.

24885 31913 27908 13 12 79

Stamps and 2593 3734 2659 29 3 8

/home/so-pac-a/Desktop/report new/State Finances report 28 .odt/07.01.2023



 15

Registration fees

State Excise 1942 3208 1777 45 (-)8 5

Taxes on Vehicles 2161 2800 2365 16 9 7

Land Revenue 89 170 139 18 56 (*)

Taxes on 
Agricultural 
income

22 26 9 65 (-)59 (*)

Other Taxes 303 616 375 39 24 1

Total 31995 42467 35232 17 10 100
Source:  Finance  Accounts  of  respective  years  and  Budget  documents  for  2014-15
(*)insignificant

In  the  previous  year  ‘Taxes  on  Sales,  Trade  etc.’ was  the  major

source of the State’s own tax revenue. Compared to 2013-14, increase in

this tax revenue during 2014-15 was 3,023 crore and this increase was₹

mainly  under  ‘Receipts  under  State  Sales  Tax  Act’ ( 1,716  crore)  and₹

under ‘Value Added Tax receipts’ ( 1,092 crore).₹

Decrease in tax receipt was noticed under State Excise consecutively

for the past two years. As in the previous year, the decrease in revenue was

mainly under ‘Foreign Liquors and Spirits’ ( 106 crore) and ‘Malt Liquor’₹

( 62 crore).₹

[Note received from the Government on the above audit  paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

4. The Committee accepted the reply furnished by the department about the

shortfall  in  collection  of  taxes  from Rubber  Sector,  Jewellery  and  Bar

Hotels.

5. The Committee enquired about the reasons for the shortfall in collection

of  tax from Motor Vehicles and from live chicken during 2014-15 even

though  there  was  an  increase  in  sales.  The  Commissioner,  Taxes

Department  replied  that  they  would  examine  whether  the  shortfall  in
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collection of tax from live chicken was due to the reduction of advance tax

for that period.  To a query about the shortfall in the collection of Motor

Vehicle Tax, the Additional Chief Secretary, Finance Department informed

that now-a-days there is no considerable increase in tax revenue from motor

vehicle  tax  and  actually  there  is  a  decrease  of  1.25% in  revenue  when

compared to the last year.  He added that there was a reduction in revenue

from tax collection from motor vehicles all over India during the last year.

He  further  added  that  as  the  Motor  Vehicle  Tax  is  very  high in  Kerala

compared to other States,  the tendency of registering commercial vehicles

to be used in Kerala in other States has increased, resulting in shortfall in

the collection of Motor Vehicle Tax.

6. The Committee pointed out that there was a decrease of 16%, in Motor

Vehicle Tax revenue with respect to Budget Estimates during 2014-15.  The

Committee enquired whether the Department had done any detailed study

about the possibility of higher tax rates resulting in lesser collection and

whether the 16% decrease of Motor Vehicle Tax revenue in 2014-15 was

compensated by the higher tax structure.

7.The Committee directed the Department to furnish, as early as possible a

detailed report regarding the reasons for the shortfall of collection of Tax

from Motor Vehicles and from Live Chicken during 2014-15.

Conclusion/Recommendation

8.The  Committee  urges  the  department  to  furnish  a  detailed report

regarding the reasons for the shortfall  in the collection of  Tax from

Motor Vehicles  and  from  Live  Chicken  during  2014-15  as  early  as

possible.

[Paragraphs  1.3.1.2,  1.3.2  and  1.3.3  contained  in  the  report  of  the

Comptroller  and  Auditor  General  of  India  for  the  year  ended  31st

March 2015 (State Finances)].
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Non-tax Revenue (1.3.1.2)

Receipt under ‘State Lotteries’ has been major source (75 per cent) of

non-tax revenue of the State. Overall 31 per cent increase was noticed in

non-tax revenue as detailed in Table.

Table: Components of non-tax revenue
  ( in crore)₹

Revenue Head 2013-14 2014-15 Percentage

Increase

during the year

Share in total

Non-tax

Revenue

Interest receipts 149 102 (-) 32 1

Dividends and profits 101 74 (-) 27 1

State Lotteries 3796 5445 43 75

Forestry and Wildlife 330 300 (-) 9 4

Other non-tax receipts 1199 1363 14 19

Total 5575 7284 31 100
Source: Finance Accounts of respective years

The net yield from State lotteries was only 960 crore as there was₹

an equally high expenditure ( 4,485 crore) due to distribution of  prizes,₹

agent commission, etc., during the year.

Grants-in-aid from Government of India (1.3.2)

Grants-in-aid  from the  Government  of  India  increased  by  3,370₹

crore (81 per cent) from 4,138 crore in 2013-14 to 7,508 crore in 2014-15₹ ₹  as

detailed in Table.  The increase was mainly under  ‘Grants  for  State  plan

schemes’ ( 3,775 crore),  ‘Non-plan grants’ ( 305 crore) and ‘Grants for₹ ₹

Central  plan  schemes’ ( 71  crore).  This  increase  was  partly  offset  by₹

decrease in receipt under ‘Grants for Centrally sponsored schemes’ ( 781₹

crore).
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Table: Status of Grants-in-aid received from Government of India
             ( in crore)₹

Particulars 2013-14 2014-15

Increase
during

the year

Percentage
increase

during the
year

Share in
total grant-in-

aid

Non-plan grants 1679 1984 305 18 26

Grants for State plan 
schemes

1154 4929 3775 327 66

Grants for central 
plan schemes

87 158 71 82 2

Grants for Centrally 
sponsored schemes 

1218 437 (-)781 (-)64 6

Total 4138 7508 3370 81 100

Source : Finance Accounts of respective years

Substantial increase of  ₹3,775 crore noticed under 'Grants for State

Plan Schemes'  was due to release of  central  funds through State  budget

from 2014-15, which was released directly to State implementing agencies

till 2013-14.

Efficiency in Tax collection (1.3.3)

The expenditure on tax collection in respect of four major revenue

sources of the State compared with all India average, during the last five

years, is given in Appendix III. It shows that during the period from 2010-

11  to  2013-14  (except  during  2011-12),  expenditure  of  the  State  on

collection of tax on Sales, Trade, etc., and taxes on vehicles was less than

that  of  all  India  average.  In  the  case  of  Stamps  (Non-judicial)  and

Registration and State Excise, expenditure of tax collection was higher than

that of all India average.
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[Notes received from the Government on the above audit paragraphs are

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

9. While considering the audit paragraph, AG intervened and explained

the basis for the audit remarks.  The net yield from State Lotteries was only

960 crores as there was high expenditure to the tune of 4485 crores due₹ ₹

to  distribution  of  prizes,  agent  commission,  etc  during the  year.   Major

expenditure component as pointed out by the department was payment of

tax  on lotteries.   The  tax  payment  in  this  regard  was  198 crores  for  ₹

2014-15.  The department argued that the inclusion of tax in the expenditure

portion leads to a doubling of tax amount, an increase in expenditure, and a

corresponding  decrease  in  profit.  She  further  added  that  though  the

department  demanded  to  include  the  amount  of  198  crore  paid  as  tax₹

during 2014-15 in the net yield, as this was a part of profit derived from

lotteries, there was no clarity regarding the head of account and subhead in

which the same amount was paid.  Then the Additional Chief Secretary,

Finance  Department  replied that  the amount  of  198 crore was paid as₹

Service Tax.  The Finance Officer, State Lotteries supplemented that the tax

payment  in  lotteries  for  2014-15  was  198  Crores  and  the  same  was₹

included in the actual total expenditure for 2014-15.  AG not only excluded

it  as  State  Revenue but  also added the  tax amount  to  total  expenditure,

thereby doubling the tax amount and raising the expenditure amount, which

led to the shortfall of profit by the same amount.

10. The Officer from AG's office pointed out that in order to verify the

expenditure amount based on the points raised by the Department regarding

tax paid, the head of accounts into which the amount was remitted should

be known clearly.  The Finance Officer, Kerala State Lotteries replied that

the tax payment was done as Service Tax and they agreed to check the head

of account in which the amount was paid.
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11. The Committee pointed out that only after reconciliation of records

with that  of  AG, the amount of  198 Crores could be properly booked.₹

Proper  accounting  and  reconciliation  measures  were  to  be  undertaken

periodically to avoid such an accounting error.  Committee asked why the

department did not reconcile the ended figures of the department with those

entered in the books of AG as stipulated in para 74 of KBM and urged them

to report the reasons for the delay urgently.  The Committee directed the

department to urgently furnish a detailed reply regarding service tax paid on

State Lotteries during 2014-15 including the details of head of accounts in

which tax was paid and the head of account in which that tax should be

paid.

12. To the query of the Committee regarding the expenditure on State

Lotteries,  the Finance Officer,  Kerala  State  Lotteries  Department replied

that  there  is  a  notable  increase  in  expenditure.   The  Additional  Chief

Secretary,  Finance  Department  added  that  the  major  expenditure

components are prize money, commission to agents and payment on tax on

lotteries and as of now out of the total amount collected from the lotteries

only 15-16% is returned to the State as revenue.

13. The Joint Director of Kerala State Lotteries informed that in order to
make the lottery more attractive, the prize money has been increased to 52
percent  from  the  present  40  percent.  He  further  added  that  only  if
commission and discount allowed to the agents were increased would the
sales of lottery tickets increase, eventhough it would cause an increase in
expenditure on running the lottery.

14. The Committee are of the view that substantial increase in revenue

from the sale of lottery tickets can only be achieved by increasing the  number of

prizes so that more ticket takers are benefited along with increasing agent

commission. The Committee recommended that a new realistic strategy should

be devised to revise the prize structure (viz prize money, number of prizes, etc) as

well as agent's commission, so that it was beneficial to all stake holders.
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Conclusion/Recommendation

15. The  committee  directs  the  department  to  furnish  a  detailed

report  regarding service  tax paid on State  Lotteries  during 2014-15

including the details of head of accounts in which tax was paid and the

head of account in which the same should be paid. 

16. The Committee observes that it is indispensable to develop a new

strategy  for  the  growth  of  State's  revenue  from  the  sale  of  lottery

tickets.   So the Committee recommends that  a new realistic  method

should  be  adopted  to  revise  the  prize  structure,  price  money  and

agent's commission so that all the stakeholders can reap the benefits.

[Paragraphs 1.4 to 1.4.2 contained in the report of the Comptroller and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Capital Receipts(1.4)

Capital receipts comprise miscellaneous capital receipts, recovery of

loans and advances released to  institutions/organizations and public  debt

receipts. Trends in receipts under capital sector are detailed in Table.

Table: Trends in growth and composition of capital receipts

( in crore)₹

Sources of Receipts 2013-14  2014-15

Capital Receipts (CR)

Miscellaneous Capital Receipts 19 28

Recovery of Loans and Advances 104 124

Public Debt Receipts3 14342 15858

Internal Debt Receipts 13950 15106

Loans and Advances from GoI 392 752

Total CR 14465 16010

Rate of growth of debt capital receipts (per cent) 8.2 10.6

3   Transactions under ‘Ways and Means Advances’ are excluded as they are not actual capital receipts.
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Rate of Growth of GSDP(per cent) 13.93(*) 13.93

Rate of growth of CR (per cent) 8.4 10.7

Buoyancy of Debt receipts w.r.t GSDP 0.6(*) 0.8

Source : Finance Accounts of respective years
(*) change in figures with respect to previous Report is due to adoption of revised

GSDP figures

Internal  Debt  mainly  comprised  Open  Market  Borrowings  of  the

State and growth rate shown by debt capital  receipts was mainly due to

increase  in  open  market  borrowings  ( 400 crore)  and Special  securities₹

issued to National Small Savings Fund ( 567 crore). The growth rate of₹

debt capital  receipt  and capital  receipts  increased when compared to the

previous year mainly due to the increase in internal debt receipt of the State

Government.  Buoyancy4 of  debt  receipts  with respect  to GSDP also has

shown an increase when compared to 2013-14 but it remains less than one

(0.8) which is a good indicator as the Government’s borrowing pace was

less than that of GSDP.

Proceeds from disinvestment (1.4.1)

As of  March 2015,  the State  Government  had invested  6,085.13₹

crore  in  Statutory  Corporations,  Government  Companies,  Joint  Stock

companies and Co-operatives and received 28.17 crore from retirement of₹

capital/disinvestment  of  shares  of  co-operative  societies/banks  and

accounted for under Miscellaneous Capital Receipts.

Recoveries of loans and advances (1.4.2)

During the year,  the State Government had released an amount of

743.09 crore as loans and advances to various institutions and at the end of₹

March 2015, an amount of 12,332.50 crore was outstanding under this₹

4    Buoyancy ratio is the comparison of growth rates of two parameters. Ratio equal to one indicates both
parameters are growing at same pace and less than one indicates first parameter growing with less pace
than the other and vice versa.
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head. Against this balance, principal amount recovered was 123.74 crore,₹

which was only one percent of  the outstanding balance under loans and

advances. 

[Notes received from the Government on the above audit paragraphs are

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

17. While  considering  the  Recoveries  of  Loans  and  Advances  the

Committee enquired about the head of account through which the loans and

advances  were  released  to  various  institutions.   The  Additional  Chief

Secretary,  Finance  Department  detailed  that  the  loans  and advances  had

been included in the head of account of P.S.U. under which the institution

comes.  He further added that the Government releases the amount as a loan

in the first phase and if it becomes outstanding it is converted into 'equity'

after  five years which helps the institutions to take loan from any other

banks and also to maintain a clear balance sheet.   The Committee asked

whether any steps had been taken to recover the arrears from loanee.  The

Additional  Chief  Secretary  replied  in  the  negative  and  clarified  that  the

Government  under  social  obligation,  lends  more  loans  to  PSUs to  keep

them afloat and refrains from recovering the loan amount since such a step

will adversely affect the functioning of the PSUs.  He further added that

only  Primary  Agricultural  Credit  Societies  (PACS)  and  Matsyafed  Co-

operative Societies repays their loans with interest and other Co-operative

institutions are way behind in the repayment of loans.  He also pointed out

that even in cases where co-operative societies were issued loans through

NCDC,  the repayment would be done by Government and not the Co-

operative societies.

18. The Committee asked whether the loan amount could be given as

grant to Co-operative societies.  The Additional Chief Secretary replied that
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in case of Co-operative institutions which are working in profit, tax has to

be paid for the amount given as grant and it could not be shown as capital

expenditure and so the amount is sanctioned as either loan or equity.

Conclusion/Recommendation
19. No comments.
[Paragraphs 1.4.3 to 1.5 contained in the report of the Comptroller and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Debt receipts from internal sources (1.4.3)
Public Debt receipts of the State Government increased by 1,516₹

crore (10.6 percent) from 14,342 crore in 2013-14 to 15,858 crore in₹ ₹

2014-15. This includes, Open Market Borrowing ( 13,200 crore), Special₹

Securities  issued to  National  Small  Savings Fund ( 1,132 crore),  Loans₹

from Financial  Institutions  ( 551  crore)  and  Loans  and  Advances  from₹

Government of India ( 752 crore).₹

Public Accounts Receipts (1.5)

Receipts and disbursements in respect of certain transactions such as

small  savings,  provident  funds,  reserve  funds,  deposits,  suspense,

remittances, etc., which do not form part of the Consolidated Fund, are kept

in the Public Account set up under Article 266(2) of the Constitution. Here,

the Government acts as banker. The balance after disbursement is the fund

available with the Government for use for various activities.

Table: Net receipts under Public Account heads

                                                              ( in crore)₹

Resources under 

various heads

2010-11 2011-12 2012-13 2013-14 2014-15

Public Account receipts

a. Small Savings, 
Provident Fund etc. 

2489.94  3839.05  3685.54 4231.86  3764.77

b. Reserve Fund 407.21 146.93  -145.58 78.02 66.00

/home/so-pac-a/Desktop/report new/State Finances report 28 .odt/07.01.2023



 25

c. Deposits and 
Advances

468.89 -51.47 1140.93 187.43  1364.50

d. Suspense and 
Miscellaneous

-197.30  852.37 712.44  -946.60 57.90

e. Remittances 26.92  -157.40 30.49  -168.48 25.95

Total 3195.66 4629.48  5423.82 3382.23 5279.12
Source : Finance Accounts of respective years

The above table shows that during 2014-15 an amount of 5,279.12₹

crore has been added to the existing balance of the Public Account. This

was 1,896.89 crore more than additions ( 3,382.23 crore) during 2013-14.₹ ₹

As in the previous year net additions to the sector ‘Small Savings, Provident

Fund,  etc.’,  was  the  major  addition  to  the  Public  Account  followed  by

‘Deposits and Advances’ amounting to 1,364.50 crore.  These funds are₹

utilised by the State Government for covering their fiscal deficit.

[Notes received from the Government on the above audit paragraphs are

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

20.The Committee accepted the reply furnished by the Government for the

above paragraphs.

Conclusion/Recommendation

21. No Comments.

[Paragraphs  1.6.1,  1.6.2  and  1.6.3  contained  in  the  report  of  the

Comptroller  and  Auditor  General  of  India  for  the  year  ended  31st

March 2015 (State Finances)]

Receipt and Utilisation of Thirteenth Finance Commission Award (1.6)

Introduction (1.6.1)

The Thirteenth Finance Commission (ThFC) was constituted by the

President  of  India  under  Article  280  of  the  Constitution  to  make

recommendations for release of funds to the States for the period 2010-15.
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The  Commission  has  the  mandate  to  recommend  the  principles  which

should govern the release of grants-in-aid to revenues of the States out of

the Consolidated Fund of India and the sums to be paid to the States which

are in need of assistance under Article 275 of the Constitution of India.

Release of Award amount by Government of India (1.6.2)

The Commission had recommended an amount of 6700.72 crore for₹

the  award  period  2010-11  to  2014-15  which  included  6371.50  crore₹

towards grants-in-aid and 329.22 crore towards interest relief for the loan₹

taken  from  National  Small  Savings  Fund.  Against  the  grant-in-aid  of

6371.50  crore  recommended  for  the  implementation  of  21  approved₹

schemes  under  7  sectors,  Government  of  India  (GoI)  had  released  an

amount of 5235.04 crore (82 per cent) during the period 2010-2015. In₹

addition, the State had received 241.26 crore₹ 5 resulting in a total central

release of 5476.30 crore during the award period. Out of the above, the₹

State received 792.06 crore towards performance grant as it fulfilled the₹

nine conditions stipulated for the release of the performance grant to local

bodies.

A review of the receipt and utilisation of ThFC award was conducted to

assess:-

• whether the entire award amount has actually been received, if not,

reasons for the shortfall and

• whether the amount received has been utilised in full and for the intended

purposes.

Audit observations

Audit  scrutinised  the  records  of  the  implementing

departments/agencies of ThFC award amount and observed short release of

5  Local bodies performance grant (forfeited share of non-performing states) - ₹167.07 crore, local bodies
basic grant (over and above the award amount) -  ₹23.31 crore, incentive grant for renewable energy
capacity addition - ₹12.50 crore, incentive for reduction of infant mortality rate -₹38.38 crore.
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funds  by  GoI,  under-utilisation  of  funds  received,  non-achievement  of

objectives  etc.,  by  the  State  Government  departments  as  detailed  in  the

following paragraphs:

Short release of Award amount by GoI (1.6.3)

ThFC had recommended grants for 21 schemes under seven sectors

and the grants were to be released in installments subject to fulfilment of

the conditions attached to each grant. There were short releases in respect of

20 schemes amounting to 1136.46 crore (18 per cent of the total award)₹

and the short releases ranged between eight and 90 per cent as detailed in

Appendix III. Substantial (around 100 crore) short releases from GoI were₹

noticed in the following three schemes, due to non-adherence to various

conditions attached with release of grants.

(i) Maintenance of roads and bridges

(ii) Water sector management

(iii) Improvement of justice delivery

[Notes received from the Government on the above audit paragraphs are

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

22. Upon  considering  the  para  (noting  that  only  Fisheries  and

Agriculture department has put forward a reply to audit para) short release

of Award amount of GOI, the Committee enquired about the number of

departments which received grant-in-aid.  The Additional Chief Secretary,

Finance Department replied that the Grant-in-aid had been awarded for the

centralised schemes in 22 Departments. He further added that the failure on

the part of the departments in implementing the schemes within time has

resulted in the delay in furnishing the utilisation certificate which has led to

reduction of the central share.
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23. The Committee pointed out that there was a great failure on the part

of Departments in not utilising fully the amount awarded by 13th Finance

Commission.  The Committee enquired whether the accountability has been

fixed by conducting reviews in the Department level.

24. The Additional Chief Secretary,  Finance Department admitted that

some  lapses  had  occurred  in  the  utilisation  of  funds.   Citing  RIDF

Schemes,  schemes  for  which  financial  assistance  was  provided  by

NABARD to State Governments from RIDF, he stated that  if  the funds

allotted by the RIDF in the plan of  5 years  were not  fully utilised,  the

Central Government would not release remaining funds and the proposed

scheme would have to be completed by utilising the State fund.  He added

that earlier the proposal related to schemes involving land acquisition had

been sent for administrative sanction without an estimate and after getting

the  administrative  sanction  a  detailed  estimate  is  prepared  for  getting

technical sanction and the land acquisition process gets started only after

getting T.S, which in turn lead to a lag in implementing the scheme.  He

further appraised that several changes in the system has now been effected.

The witness clarified that at present, the proposals are sent to NABARD

without a detailed estimate and AS too is issued for state schemes without

the  backup  of  a  detailed  estimate  to  prevent  lagging  of  work.  The

Additional Chief Secretary further added that now only those proposals in

which land acquisition process has been completed under state scheme is

being sent to the NABARD.  Also NABARD has increased the minimum

limit of projects to be monitored from twenty/thirty lakhs to 5 crores. The

witness  clarified  that  the  above  major  changes  has  brought  about

considerable improvement in timely implementation of the schemes.

25. The Committee enquired whether any responsibility had been fixed

or  any  explanation  had  been  asked  for  non-submission  of  utilisation
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certificate (UC) in time or non-compliance of conditions attached to grants

resulting  in  non-receipt  of  fund  from  the  centre.  The  Additional  Chief

Secretary, Finance Department clarified that most of the schemes related to

Agriculture such as minor irrigation schemes, PMKSY, PMFBY etc could

not be implemented in the State due to lack of willingness on the part of

farmers and non availability of agricultural land.  The Committee observed

that though the Government agreed with the conditions of Central Schemes

in the beginning it is seen that the Government itself withdraws from most

of the schemes later. The Additional Chief Secretary replied that the Central

Government  would  not  release  the  funds  if  the  Government  failed  to

comply with the conditions of the schemes. Even if the government finds

most of the conditions difficult to implement in the State, it is forced to

accept the Schemes. Otherwise the Centre would not release the funds.

26. The Committee observed that delay in getting AS and TS was the

major  hindrance  in  grounding  of  projects  under  RIDF.  Going  in  for  a

detailed survey after getting NABARD sanction leads to cost/time over run

and, in some cases, change of basic design too. Also, constraints in fund

flow  too  results  in  time  and  cost  overruns.  Proper  quality  control

mechanism is also seen as lacking.

27. The  Committee  made  the  following  recommendations  for  smooth

and speedy implementation of RIDF projects.

1.  Administrative  Sanction  to  be  issued  only  after  submission  of
detailed estimate.

2. In  schemes  where  land  acquisition  is  involved,  the  acquisition
process is to be completed first by availing state fund.  There after
the scheme is to be presented before GOI for Central assistance.

3. Review of the progress of projects under Central assistance should
be  done  every  3  months  by  the  Finance  and  implementing
department officials.

4. Check  whether  Utilisation  Certificate  are  submitted  in  time  for
ensuring further grant and also whether compliance with conditions
attached to grants are scrupulously followed.
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28.  The Committee directed the Finance department to submit a detailed

report  including  the  steps  already  taken  by the Department to  rectify the

mistakes which led to the short release of award amount from GOI and also the

steps to improve the system in future.

29. Noting that only the Fisheries and Agriculture departments had put forward

a reply to audit para, the Committee directed the Finance Department to take steps

to collect the replies from the remaining departments which had not submitted the

details with regard to the utilisation of funds.  The Additional Chief Secretary,

Finance Department replied in the affirmative.

Conclusion/Recommendation

30. The committee observes that the delay in getting Administrative

Sanction and Technical Sanction is a major hindrance in grounding of

projects under RIDF.  So the committee suggests that Administrative

Sanction  should  be  issued  only  after  the  submission  of  detailed

estimate.

31. For the smooth and speedy implementation of RIDF projects, the

committee suggests that in schemes where land acquisition is involved

the  acquisition  process  is  to  be  completed  by  availing  State  fund.

Request for central assistance to the scheme may be made only after

the acquisition of land has been completed.

32. The committee also recommends that a review of the progress of

projects  under  Central  assistance  should  be  done  in  every  three

months by the Finance and implementing department officials.

33. The Committee directs that utilization certificates be submitted

on time in order to receive additional grants and that grant conditions

be strictly followed for RIDF projects to run smoothly.
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34. The  Committee  directs  the  Finance  department  to  submit  a

detailed report including the steps already taken by the Department to

rectify the mistakes that led to the short release of the award amount from

GOI and also the steps to improve the system in future.

35. The committee directs the Finance department to take concerted

steps to collect the replies from the departments which did not give the

details of the utilisation of funds.

[Paragraph  1.6.4  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Additional burden on State budget (1.6.4)

The annual installments of ThFC award were provided through State

budget every year to the concerned Departments/agencies for implementing

programmes/schemes approved under perspective plan and annual  action

plans. In anticipation of releases by GoI, State provided additional funds to

the extent of 462.98 crore (Appendix III) for the implementation of 14₹

schemes. In respect of 5 schemes ( 300.48 crore) no recorded reasons were₹

available for the non-release of funds by GoI though utilisation certificates

were submitted in time by the implementing departments. In respect of the

remaining  nine  schemes,  implementing  departments  failed  to  receive

162.5  crore  (out  of  462.98  crore)  due  to  non-compliance  of  the₹ ₹

conditions attached to the grants/non-submission of UCs in time. Further,

GoI confirmed (7 July 2015) that no further release would be made under

ThFC award.

Excerpts from the discussion of Committee with officials concerned.

36. The Department did not submit the Remedial Measures on the above

paragraph.   The  Committee  directed  the  department  to  submit  a  report

explaining the present situation.
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[Reply  furnished  by  Government  on  the  above  audit  paragraph  after

meeting is included as Appendix II]

Conclusion/Recommendation

37. No Comments.

[Paragraph  1.6.5  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Utilisation of grants (1.6.5)

During the five year period (2010-2015), the State Government had

budgeted all the amount received from GoI as ThFC grant and released6 to

Departments/implementing  agencies  for  utilisation.  Audit  observed  that

against the GoI release of 5476.30 crore, 377.96 crore remained blocked₹ ₹

up with Government ( 89.39 crore) and implementing agencies ( 288.57₹ ₹

crore),  under 17 schemes,  at  the end of  the award period without being

utilised  for  the  intended purposes.  Non/under-utilisation of  funds  due to

procedural delay, defective planning, delay in implementation etc., resulted

in blockage/surrender of funds with/by implementing agencies as detailed

in Appendix III.

[Note  received from the Government  on the  above  audit  paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

38. While  considering  the  audit  para  about  utilisation  of  grants,  the

Committee urged the Finance Department to furnish the present status of

the  utilisation  of  funds  amounting  to  377.96  crores  blocked  up  with₹

Government implementing agencies regarding 17 projects mentioned in the

audit paragraph.

6 Except ₹12.50 crore received (March 2015) from GoI as incentive for ‘Renewable Energy’ has not
been released so far.
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[Additional information furnished by Government on the above audit

paragraph is included as Appendix II]

Conclusion/Recommendation

39. No Comments.

[Paragraph  1.6.6  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Status of implementation of envisaged schemes (1.6.6)

Release  of  Finance  Commission  grants  were  linked  with  specific

objectives  like  improving  service  delivery,  maintenance  and  upkeep  of

capital assets, etc. For claiming the annual installments, conditions attached

to the grants were to be fulfilled. The schemes were implemented as per the

perspective plan for the entire award period as well as the annual action

plans approved by the State Level Empowered Committee. Audit scrutiny

revealed non-achievement of objectives in the following five schemes:-

Table: Achievement of objectives of ThFC award

Scheme and objectives Audit observation

1. Incentive grant  for  issuing UID-
Intended  to  enroll  49.6  lakh7 BPL
beneficiaries into the UID programme.

The first installment of 4.96 crore₹
out of the total grant of 49.60 crore₹
released to Kerala State Information
Technology  Mission,  Trivandrum
remained unutilised due to inability
to link UID data with BPL data. In
May  2014,  2.64  crore  out  of  the₹
above  was  transferred  to  District
Collectors  to  disburse  the  funds
through  Local  Self  Government
Institutions  and  this  also  remained
unsuccessful.Consequently,  further
installments ( 44.64 crore) of₹
central assistance were not received.

7 Planning Commission data (2004-05).

/home/so-pac-a/Desktop/report new/State Finances report 28 .odt/07.01.2023



 34

2.  Database  of  Employees  and
pensioners - Preparation of a database
of  all  employees,  pensioners  and
family pensioners in the State.

The work was entrusted to Finance
(IT-SF)  Department  and  the  first
installment ( 2.50 crore out of 10₹ ₹
crore)  was  released  in  September
2010 with  a  condition  to  complete
the work in three years. Department
failed  to  complete  it  within  the
award period, which resulted in non-
release of 7.50 crore.₹

Finance Department stated (October 2015) that data of pensioners drawing
pension from treasuries  is  almost  complete  and those  drawing through
banks are in progress. The delay in rolling out the software is due to the
complexities involved and the unorganized nature of the present system.

3. Improvement of justice delivery –
a)  Setting  up  of  Morning/Evening/
Shift/Weekend/Special  Magistrate
Courts  –  To  clear  the  backlog  of
cases  by  increasing  the  court
working  hours  using  the  existing
infrastructure  by  holding  morning/
evening  courts  and  to  relieve
pressure on judicial time.

Government  of  Kerala  accorded
(February  2010  and  January  2012)
sanction  for  establishment  of  74
evening courts.  The High Court  of
Kerala  found  that  the  scheme  was
not practical as the Judicial Officers
were  already  overburdened  and
hence only five evening courts were
established. In view of the slow/no
progress in establishment of evening
courts GoI provided (January 2012)
flexibility to include other types of
Temporary Special Courts and hence
27  Special  Temporary  First  Class
Magistrate  Courts  were  established
(June  2014).  However,  delay  in
establishment of courts led to non-
achievement of objectives as well as
non-receipt  of  balance  GoI
assistance amounting to 47.2 crore.₹

b) Conservation of Heritage Court
Buildings - Restoration and conservation
of  Heritage  Court  Buildings  in  the
State.

Out  of  ten  works  identified,  four
works  were  entrusted  (February
2011)  to  Archaeology  Department
and the works  were not  completed
till  the  end  of  the  award  period.
Remaining  works  proposed  for
awarding  to  Hindustan  Pre  Fab
Limited  were  also  not  completed.
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Hence  GoI  assistance  of  8.49₹
crore,  earmarked  for  conserving
heritage  building  under  ThFC  was
not received.

c)  Establishment  of  District
Alternate  Dispute  Resolution
Centres  -  Award  amount  given  to
Kerala  Legal  Services  Authority
(KELSA) to set up (for constructing
physical  infrastructure)  Alternate
Dispute  Resolution  Centres  (ADR)
for  speedy  settlement  of  cases
outside court through mediation,
conciliation, arbitration, etc.

KELSA/Government  identified  10
out  of  17  sites  targeted  and
completed  only  six  ADRs.  One
work
was in  progress  and the  remaining
three  works  were  pending
commencement  due  to  higher
estimate/pending  sanction  from
Archaeological  Survey  of
India/Government.  For  the
remaining seven  sites,  Government
has  not  identified  land  and
consequently  central  assistance  of

11.42 crore was not  received and₹
intended benefit was not derived
during the award period.

State Specific Schemes

4. Upgradation of Police Department
- Award amount ( 100 crore) was to₹
be utilised for enhancing the efficiency,
effectiveness and  capacity  of  the
department  by  establishing  centres
for  Senior  Citizen  Protection,
Foreigners  Facilitation,  Tourist
Protection,  Community  Police
Resource Centres and Dormitories.

Work was entrusted to Kerala Police
Housing  Construction  Corporation.
Delay  in  awarding  works,
identifying  sites,  non-adherence  to
the  time  schedule,  etc.,  resulted  in
completion  of  135  works  (53  per
cent)  out  of  254  civil  works  by
spending  50.08  crore  (out  of₹

78.40 crore released to the agency)₹

Construction  of  State  Senior
Citizens  Service  Bureau  (  0.20₹
crore)  completed  in  October  2013
was  given  to  Kerala  Police
Pensioners’ Welfare  Association  in
March  2015  instead  of  utilising  it
for the intended purpose.
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Four  out  of  the  ten  buildings
completed  for  District  Senior
Citizen Bureaux (  0.35 crore) have₹
not been put to use for want of lift
facility,  electricity  connection,  etc.
An  expenditure  of  1.50  crore₹
incurred  (March  2013)  on  the
implementation  of  electronic  beat
system also did not materialise till
the end of  award period.  This  was
due to the failure on the part of the
department  to  ensure  successful
installation  before  releasing  full
amount of the contract.

5. Ecosan toilets (Kuttanad
Development)  -  Scheme to provide
individual  high  level  household
toilets  at  Kuttanad  area  for
sanitation coverage in the area

An amount of  three crore out of₹
5.93  crore  was  released  to₹

Suchitwa  Mission  (the
implementing  agency)  in  two
instalments during 2011-2013. After
conducting a pilot study, the scheme
was  abandoned  due  to  delay  in
identifying a suitable technology. In
August  2014  the  amount  was
transferred to Central
Warehousing  Corporation  for
construction  of  a  godown  (for
storage of paddy) and the same also
remained  unutilised  till  date
(December 2015).

[Note received from the Government on the above audit  paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

40.While  considering the scheme ecosan toilets  (Kuttanad development)

mentioned in the audit paragraph the committee noticed that an amount of

3 crore was released to Suchitwa Mission but the scheme was abandoned₹

due to delay in identifying suitable technology and the amount was later

transferred to Central Warehousing Corporation for construction of Paddy
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Godown.  The Committee enquired whether the transfer of the fund under

one  scheme  to  another  was  possible.   The  Additional  Chief  Secretary,

Finance  Department  replied  that  the  fund  was  allotted  under  Kuttanad

Package  Scheme  and  it  was  decided  to  transfer  the  amount  for  the

construction  of  Paddy  Godown  instead  of  ecosan  toilets  as  per  the

guidelines.

41.The  Committee  observed  that  though  the  fund  was  transferred,

permission was not  granted to construct  the Paddy Godown as it  was a

marshy land and the fund had remained unutilised.  The Committee advised

the department to prepare a comprehensive report about the steps taken to

avoid breach of conditions attached to the grants which halt further Central

assistance and thus lead to incomplete implementation of the schemes.

42.The Committee directed the Department to furnish the current status of

the  schemes  mentioned  in  the  audit  para  and  also  to  furnish  a

comprehensive report about the steps taken to complete those schemes.

[Additional information furnished by Government on the above audit

paragraph is included as Appendix II]

Conclusion/Recommendation

43.No Comments.

[Paragraph  1.6.7  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Submission  of  Utilisation  Certificate  and  Monitoring  mechanism
(1.6.7)

The State had constituted State Level Empowered Committee/High

Level  Monitoring  Committee/State  Executive  Committee  headed  by the

Chief  Secretary  to  the  State  Government  and  the  Secretaries  of  the

departments  concerned  as  members  for  effective  monitoring  of  the

implementation of schemes under ThFC award. The committees met on a
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quarterly  basis  and  monitored  both  physical  and  financial  targets  as

stipulated. However, Audit noticed the following deficiencies.  

Sarva  Shiksha  Abhiyan,  the  implementing  agency  of  the  scheme

‘Elementary Education’ had not complied with the instructions of GoI to

maintain separate accounts for expenditure incurred under ThFC award to

track the  utilisation  in  accordance  with  the  norms.  Non-maintenance  of

separate  accounts  for  ThFC  grant  made  it  difficult  to  ensure  proper

utilisation of funds for intended purposes.  

Utilisation  Certificates  were  to  be  forwarded  to  GoI  after  the

utilisation  of  the  funds  for  the  intended  purposes.  However,  in  the

following cases, UCs were forwarded without utilising funds for intended

purposes.

• Director, Dairy Development Department reported (6 January 2015)

that 74.90 crore received for the scheme Animal Husbandry was₹

fully utilised.  Audit noticed that an amount of 9.47 crore out of the₹

above  remained  unutilised  with  the  implementing  departments/

implementing agency at the end of the award period.

• Director General of Prisons and Correctional Services reported (21

March 2015) that 115.50 crore received for Upgradation of Prisons₹

was  reported  as  fully  utilised.  Audit  noticed  that  an  amount  of

15.63  crore  out  of  this  was  remaining  blocked  up  with₹

PWD/implementing department.

[Note received from the Government on the above audit  paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

44.   Government failed to furnish the remedial measures taken on the audit

para and Committee directed the department  to  immediately furnish the

ATS/ remedial measures taken.
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Conclusion/Recommendation

45.  The Committee criticises the lackadaisical attitude of the officers

in submitting the remedial measures taken statement on the audit para

in  time  and  directs  the  Department  to  immediately  furnish  the

remedial measures taken statement regarding the audit para 1.6.7.

[Paragraph  1.7,  1.7.1  and  1.7.2  contained  in  the  report  of  the

comptroller  and  Auditor  General  of  India  for  the  year  ended  31st

March 2015 (State Finances).]

Application of Resources (1.7)

Analysis of the allocation of expenditure at the State Government

level  assumes  significance  since  major  expenditure  responsibilities  are

entrusted  with  them.   Within  the  framework  of  fiscal  responsibility

legislations, there are budgetary constraints in raising public expenditure

financed by deficit or borrowings. It is, therefore, important to ensure that

the ongoing fiscal correction and consolidation process at the State level is

not at the cost of expenditure, especially the expenditure directed towards

development of social sector.

Growth and Composition of Expenditure (1.7.1)

The trends in total  expenditure  (aggregate  of  revenue,  capital  and

loans  and  advances  expenditure)  and  various  components  of  total

expenditure-Plan  and  Non-Plan  revenue  expenditure,  committed

expenditure  such  as  salaries  and  wages,  interest  payments,  pension

payments  and  subsidies,  financial  assistance  to  local  bodies,  etc.,  are

discussed in the succeeding paragraphs. Chart 1.7 presents the trends in

total  expenditure  of  the  State  Government  over  a  period  of  five  years

(2010-2015).
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Chart 1.7: Total expenditure: trends and composition

The total expenditure of the State recorded an increase of 98 per cent

during the last five years from 38,791 crore in 2010-11 to 76,744 crore₹ ₹

in 2014-15. Its increase during the last one year was 10,500 crore (16 per₹

cent). The total expenditure, its annual growth rate, the ratio of expenditure

to the State GSDP and to revenue receipts and its buoyancy with respect to

GSDP and revenue receipts are given in Table.

Table: Total expenditure – basic parameters
Particulars 2010-11  2011-12 2012-13 2013-14  2014-15

Total expenditure (TE) 
(  in crore)₹

38791  50896  59228  66244 76744

Rate of growth (per cent) 13.9 31.2 16.4 11.8  15.9

TE/GSDP ratio (per cent)  14.7 (*) 16.3 (*) 17.0 (*)  16.7 17.0

RR/TE ratio (per cent) 79.9 74.7 74.5  74.2  75.5

Buoyancy of TE with reference to:

GSDP (ratio) 1.0 (*)  1.7 (*) 1.5 (*)  0.8  1.1

RR (ratio) 0.7  1.4 1.0 1.0 0.9
(*) change in figures with respect to previous Report is due to adoption of revised GSDP figures

Out of  the  three  components  of  total  expenditure,  the  increase  in

revenue expenditure was 11,260 crore (18.6 per cent) and the other two₹

components (Capital expenditure and expenditure on loans and advances)
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showed a decreasing trend indicating that the expenditure on development

activities of  the State was poor.  Also,  during 2010-2015, the inadequate

growth rate of capital expenditure (26 per cent) and expenditure on loans

and  advances  (negative  growth)  indicated  Government’s  low  priority

towards development activities.

• During the period from 2010-11 to 2013-14, ratio between revenue receipt

and total expenditure showed a declining trend, indicating the widening gap

between receipt and expenditure of the State. However, the position slightly

improved during 2014-15 and revenue receipts was sufficient to meet three

fourth of the total expenditure of the State.

• The Buoyancy of the total expenditure with respect to GSDP was more

than one during the last five years except during 2013-14 which is not a

good indicator.

• Buoyancy of total expenditure with revenue receipt was also less than one

during  2014-15  indicating  that  the  growth  of  revenue  receipt  was  not

keeping pace with total expenditure.

Trend of share of various components of total expenditure is given in Chart  1.8 

Chart 1.8: Share of various expenditure in total expenditure
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During  2005-06  to  2013-14,  State’s  compounded  annual

growth rate of total expenditure (16.50 per cent) was more than the growth

rate of other General Category States (15.23 per cent). However, it (15.85

per cent) was less than General Category States (19.32 per cent) during 2013-

14 to 2014-15. (Details are in Appendix III).

Trends in total expenditure in terms of activities (1.7.2)
In terms of the activities, total expenditure could be considered as

being  composed  of  expenditure  on  General  Services  including  interest

payments,  Social  and  Economic  Services,  grants-in-aid  and  loans  and

advances. Relative shares of different components of total expenditure are

given in Table.

Table: Components of expenditure – relative shares
(in per cent)

Particulars 2010-11  2011-12  2012-13  2013-14  2014-15

General Services 40.0 40.2 38.7 40.4 41.1

of which, Interest 
Payments

14.7 12.4 12.2 12.5 12.7

Social Services 32.4 33.0 32.8 32.6 32.0

Economic Services 18.4 18.1 19.8 17.3 17.5

Grants-in-aid 7.2 6.7 6.8 7.5 8.4

Loans and Advances 2.0 2.0 1.9 2.2 1.0

Table reveals that:
• Relative shares of three components in total expenditure showed that

expenditure on General services has been increasing steadily during

the last three years whereas its expenditure on Social and Economic

services has been decreasing. This shows increasing commitment on

running  Government  machinery  at  the  expense  of  development

services.

• Share of interest payments in total expenditure also increased during

the last three years indicating burden on payment of interest due to

increase in borrowings.
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• There was an increasing trend in State’s devolution of funds (Grant-

in-aid) to Panchayati Raj institutions since 2011-12 and it was the

highest during 2014-15.

[Notes received from the Government on the above audit paragraphs are

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

46. The  Committee  accepted  the  replies/ATS  furnished  by  the

Government on the above mentioned audit paragraphs.

Conclusion/Recommendations

47. No comments

[Paragraphs  1.7.3,  1.7.3.1,  1.7.3.2,  1.7.4,  1.7.5,  1.8,  1.8.1  and  1.8.2

contained in  the  report  of  the  Comptroller and Auditor General  of

India for the year ended 31st March 2015 (State Finances)]

Revenue Expenditure (1.7.3)
Revenue  expenditure  increased  by  18.6  per  cent  ( 11,260  crore)₹

during 2014-15 when compared to previous year. The increase in revenue

expenditure  was mainly due to increase in expenditure under  the major

heads  ‘Rural  Employment’ ( 1,600  crore),  ‘Interest  Payments’ ( 1,504₹ ₹

crore),  ‘Compensation and Assignments to Local Bodies and Panchayati

Raj Institutions’ ( 1,427 crore), ‘Miscellaneous General Services₹ 8’ ( 1,321₹

crore), ‘Pension and Other Retirement Benefits’ ( 1,281 crore), ‘General₹

Education’ ( 1,026 crore), etc. ₹

Incidence of revenue expenditure (1.7.3.1)

During  the  last  five  years,  the  share  of  Revenue  expenditure  to

maintain  the  current  level  of  services  and payment  for  past  obligations

increased from 89.4 per cent in 2010-11 to 93.5 per cent in 2014-15. The

overall revenue expenditure, its rate of growth, ratio of revenue expenditure

to GSDP and to revenue receipts and its buoyancy are indicated in Table.

8    Includes ₹1,283 crore towards expenditure under ‘State Lotteries’
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Table: Revenue expenditure – basic parameters
(  in crore)₹

Particulars 2010-11 2011-12 2012-13  2013-14  2014-15

Revenue expenditure 
(RE)

34665 46045 53489 60486 71746

Non-plan revenue 
expenditure (NPRE)

30469 40718 46640 53412 61464

Plan revenue expenditure 
(PRE)

4196 5327 6849 7074 10282

Rate of Growth of

RE (per cent) 11.3 32.8 16.2 13.1  18.6

NPRE (per cent) 13.0 33.6 14.5 14.5 15.1

PRE (per cent) 0.4 27.0 28.6 3.3  45.3

Revenue expenditure as 
percentage to TE

89.4 90.5 90.3 91.3  93.5

NPRE/GSDP (per cent) (*) 11.6 13.0 13.4 13.5  13.6

NPRE as percentage of TE 78.5 80.0 78.7 80.6  80.1

NPRE as percentage of RR 98.3 107.1 105.7 108.6  106.1

Buoyancy of revenue expenditure with

GSDP (ratio) (*) 0.8 1.8 1.4  0.9 1.3

Revenue receipts (ratio) 0.6 1.4 1.0  1.1 1.0
Source : Finance Accounts
(*)  change in  figures  with respect  to  previous  Report  is  due to  adoption of  revised
GSDP figures

Table reveals the following;
• During the last five years, RE and NPRE have shown 100 per cent

growth.  NPRE showed a steady growth of around 15 per cent and

the average growth rate of RE was around 16 per cent during the last

three  years.   Substantial  increase  ( 3,208  crore)  noticed  in  PRE₹

during  2014-15  was  due  to  release  of  plan  funds  meant  for  GoI

flagship schemes through State Budget.

• The buoyancy of RE with GSDP and RR was more than one which is

not  a good indicator since the increased growth rate of RE would

force the State Government to depend on other sources to meet its RE.

• Though, NPRE as percentage of GSDP and TE were steady during
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the last four years, its ratio with RR was not so encouraging.

• NPRE  as  percentage  of  RR  was  more  than  100  since  2011-12,

indicating insufficiency of State’s RR to meet NPRE during the last

four years.  

Expenditure on salaries, wages, interest payments, pension, etc. (1.7.3.2)

The trends of the committed expenditure of the State Government

during 2010-2015 is given in Table.

Table : Components of committed expenditure
         (  in crore)₹

Components of
committed

expenditureS

2010-11 2011-12  2012-13 2013-14 2014-15

BE Actuals

Salaries* and Wages, 11178  16229  17505  19554  23399  21621

Non-plan head 10815  15681  16939  18954  22513  20977

Plan heads** 363  548  566  600  886 644

Interest payments (MH
2049)

5690  6294  7205  8265  9598  9770

Expenditure on 
pensions (MH 2071)

5767  8700  8867  9971  11370  11253

Subsidies 627  1014  1268  1279 977  1252

Total 23262  32237  34845  39069  45344  43896

Revenue Expenditure 34665  46045  53489  60486  71974  71746

Revenue Receipts 30991  38010  44137  49177  64842  57950

Percentage of committed
expenditure to Revenue 
expenditure

67 70  65  65 63  61

Percentage of committed
expenditure to Revenue 
receipts 

75  85  79  79  70 76

* Salaries include teaching grant paid to aided educational institutions like schools and
colleges to meet the salaries of their teaching and non-teaching staff.
**The plan heads also include the salaries and wages paid under Centrally Sponsored
schemes

Source : Finance Accounts of respective years 
The  share  of  committed  expenditure  in  Revenue  expenditure  and

percentage of committed expenditure with respect to Revenue Receipt have

decreased when compared with 2013-14 which is a good indicator.
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During  2014-15,  expenditure  on  salaries  and  pensions  showed

growth rate of 10.6 per cent and 12.9 per cent respectively and this was less

than  the  growth  rate  shown  by  revenue  expenditure  (18.6  per  cent).

However,  expenditure  growth  on  interest  payments  (18.2  per  cent)  was

higher  than  growth  rate  shown  during  2013-14  (14.7  per  cent)  due  to

increase in interest liability on mounting open market borrowings.

Though,  the expenditure  on pension was less  than the projections

made in the Medium Term Fiscal Plan ( 11,370 crore), it was more than₹

the projections ( 8,054 crore) made before Thirteenth Finance Commission₹

(ThFC) by 3,199 crore. Expenditure on interest payments exceeded the₹

projections in Medium Term Fiscal Plan and that made before ThFC by

172 crore and 646 crore respectively.₹ ₹

Subsidies (1.7.4)

The subsidy of 1,252 crore given during 2014-15 was almost the₹

same as in the previous year ( 1,279 crore).  It  mainly includes amount₹

given to Food Corporation of India in respect of reimbursement of price

difference of ration rice and wheat ( 742 crore), for Paddy procurement₹

through  Kerala  State  Civil  Supplies  Corporation  ( 215  crore),  grant  to₹

Kerala State Civil  Supplies  Corporation Limited for  market  intervention

( 70  crore)  and  subsidy  to  the  Kerala  State  Electricity  Board  towards₹

Power Tariff Concessions ( 50 crore).₹

Financial assistance to Local Bodies and Other Institutions (1.7.5)

The assistance provided by the Government as grants and loans to

local bodies, educational institutions, Government companies, Welfare Fund

Boards, etc., during the current year relative to the previous years is presented

in Table.
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Table: Financial assistance to local bodies, educational institutions, etc.
             (  in crore)₹

Financial Assistance to
Institutions

 2010-11   2011-12   2012-13   2013-14   2014-15

Educational Institutions (Aided 
Schools, Aided Colleges, 
Universities, etc.)

 4087.83   5605.77   6204.36   6934.56   7769.01

Municipal Corporations and 
Municipalities

901.87  1073.78  1177.77  1358.09  1836.39

Zilla Parishads and Other 
Panchayati Raj Institutions

3411.65  4203.98   5279.31  6421.60   8423.74

Development Agencies 5.25  5.50  5.15  6.42  6.23

Hospitals and Other Charitable 
Institutions

139.02  144.46  153.33  94.19  305.76

Financial Assistance to 
Institutions

2010-11  2011-12  2012-13  2013-14  2014-15

Other Institutions9 1252.58  1065.96  896.42  1323.46  1602.60

Total 9798.20  12099.45  13716.34 16138.32  19943.73

Assistance as percentage of 
revenue expenditure

28 26 26 27 28

Source: Finance Accounts and information received from the State Government
The  financial  assistance  to  local  bodies  and  other  institutions

increased (104 percent)  from 9,798.20 crore in 2010-11 to 19,943.73₹ ₹

crore  in  2014-15.  During 2014-15,  financial  assistance  to  all  categories

except  Development  agencies  increased  over  the  previous  year  and  it

shows a  steady  increase  of  one  percent  every  year  since  2012-13  as  a

percentage of revenue expenditure.

Quality of Expenditure (1.8)

The availability  of  better  social  and  physical  infrastructure  in  the

State generally reflects the quality of its expenditure. Improvement in the

quality of expenditure involves whether adequate funds were provided for

9  Other institutions, inter alia, include Kerala Water Authority ( 414.13 crore), Loans to Kerala State₹
Road Transport  Corporation  ( 266.42  crore),  Infopark-Technopark-Land  acquisition  ( 113.77  crore),₹ ₹
State Council for Science, Technology & Environment ( 97.96 crore), Vegetable and Fruit Promotion₹
Council  of  Kerala  ( 59.34  crore),  Kerala  Sports  Council  ( 44.98  crore),  Contribution  to  fishermen₹ ₹
welfare fund ( 43.23 crore), Welfare fund for Cashew workers ( 41.66 crore), Kerala State Information₹ ₹
Technology Mission ( 26.79 crore), Loans to Urban Development Finance Corporation ( 25.00 crore),₹ ₹
etc.
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public expenditure (i.e. adequate provisions for providing public services)

and  whether  the  fund  spent  efficiently  and  effectively  to  achieve  the

intended objectives.

Adequacy of public expenditure (1.8.1)

The responsibilities relating to expenditure on the social sector and

the economic infrastructure assigned to the State Governments are largely

State subjects.  Enhancing human development levels requires the States to

step up their expenditure on key social services like education, health, etc.

Low  fiscal  priority  (ratio  of  expenditure  under  a  category  to  total

expenditure) is attached to a particular sector, if it is below the respective

national average. Table analyses the fiscal priority of the State Government

with  regard  to  development  expenditure,  social  expenditure  and  capital

expenditure during 2011-12 and 2014-15.

Table: Fiscal priority of the State in 2011-12 and 2014-15 
  (in per cent)

Fiscal Priority by the State* TE/
GSDP

DE # /
TE

SSE/
TE

CE/
TE 

Education/
TE

Health/TE

General Category States’ 
Average, 2011-12

15.98  65.39  36.63  13.23  17.10  4.68

Kerala’s Average, 2011-12 16.28   52.85   34.06    9.53   18.31   5.69

General Category States’
Average, 2014-15

16.49(@)  69.12  36.50  14.01  16.23  5.04

Kerala’s Average, 2014-15 17.00  50.26  32.16  6.51  16.42 5.51

*   As per cent to GSDP
    TE: Total Expenditure DE: Development Expenditure
    SSE: Social Sector Expenditure CE: Capital Expenditure.
#  Development expenditure includes Development Revenue Expenditure,   
    Development Capital
    Expenditure and Loans and Advances disbursed (Social and Economic    sector).
(@) Based on 17 States except Goa and Puducherry

Share  of  expenditure  of  Kerala  on Education and Health in  Total

Expenditure was better than the General Category States during 2011-12

and  2014-15,  indicating  State  Government’s  priority  in  these  services.

However,  the  share  of  State’s  Development  expenditure,  Capital
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Expenditure and Social Sector Expenditure in Total Expenditure decreased

and it was also less than that of General Category States during 2011-12

and 2014-15. There was improvement in Capital Expenditure of General

Category States but, the share of Capital Expenditure of Kerala decreased

from 9.53 per cent to 6.51 per cent in three year’s time. This drop needs to

be attended to. Similarly, the General Category States improved their share

of  Development  Expenditure  in  Total  Expenditure  but  Kerala  failed  to

achieve any improvement in Development Expenditure.

Efficiency of expenditure (1.8.2)
It  is  important  for  the  State  to  take  appropriate  expenditure

rationalisation  measures  and  incur  public  expenditure  on  development

heads  from  the  point  of  view  of  social  and  economic  development.

Development expenditure comprised of revenue,  capital  expenditure and

loans and advances in socio-economic services. Table presents the trends in

development  expenditure  relative  to  the  total  expenditure  of  the  State

during  last  five  years.  Chart  1.9  presents  component-wise  development

expenditure during 2010-2015.

Table: Development expenditure
  (  in crore)₹

Components of Development
Expenditure

2010-11  2011-12  2012-13  2013-14  2014-15

Development Expenditure (a to c)

a. Revenue expenditure 16469
(42.5)

22356
(43.9)

26686
(45.1)

28909
(43.6)

33916
(44.2)

b. Capital expenditure 3245
(8.4)

3691
(7.3)

4456
(7.5)

4146
(6.3)

4120
(5.4)

c. Loans and advances 708
(1.8)

854
(1.7)

982
(1.7)

1256
(1.9)

534
(0.7)

Total Development 
Expenditure

20422
(52.6)

26901
(52.9)

32124
(54.2)

34311
(51.8)

38570
(50.3)

Total Expenditure 38791 50896 59228 66244 76744
Source: Finance Accounts of respective years
Figures in parenthesis are its share in total expenditure
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While total expenditure showed a growth rate of 15.8 per cent, the

growth rate of development expenditure was only 12.4 per cent. Though

50.3 per cent of the share of total expenditure was utilised for development

expenditure,  44.2  per  cent  was  for  development  revenue  expenditure,

which indicated that bulk of the development expenditure was incurred on

revenue expenditure items. Also, Table shows that share of development

expenditure in total expenditure decreased during the last three years and

this  was  due  to  decrease  in  expenditure  under  development  capital

expenditure.

Chart 1.9 : Components of development expenditure (  in crore)₹

Development expenditure increased by 89 per cent ( 18,148 crore)₹

from 20,422 crore in 2010-11 to 38,570 crore in 2014-15. However, in₹ ₹

2014-15,  88  per  cent  of  the  development  expenditure  was  incurred  on

revenue expenditure, which was four per cent more than last year.

Revenue expenditure on development increased by 17 per cent ( 5,007₹

crore) from 28,909 crore in 2013-14 to 33,916 crore in 2014-15. The₹ ₹

increase was due to increase in expenditure under Social Services ( 2,738₹
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crore)  and  Economic  Services  ( 2,269  crore).  In  Social  Services,  this₹

increase  was  mainly  under  the  sub-sectors  ‘Education,  Sports,  Art  and

Culture’ ( 1080  crore),  Social  Welfare  and  Nutrition( 719  crore)  and₹ ₹

‘Health and Family Welfare’ ( 528 crore). In Economic Services, increase₹

was mainly under Rural Development ( 1664 crore) and Agriculture and₹

Allied Activities ( 429 crore).  ₹

Capital  expenditure  on  development showed  a  declining  trend  since

2012-13.  In 2014-15, capital expenditure on development was 26 crore₹

less than the previous year.

[Notes received from the Government on the above audit paragraphs are

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

48. To a query of the Committee, Additional Chief Secretary, Finance

department informed that, the Government of India insists on 3% of GDP

as the borrowing limit to all States and that provision is applicable to a

State  with  low  revenue  deficit  too.  He  added  that  since  the  revenue

expenditure is very high in our State and hence high revenue deficit, the

borrowing  limit  fixed  in  par  with  States  of  low  revenue  deficit  is  not

sufficient  to meet the needs of  this State.   Comparing fiscal  status with

other States, he further added that in most of the States salary expenditure

is lesser than our State and here the Government spend huge amount on

salaries in which salary expenditure on schools forms a major portion.  He

also  added that  our  GDP rate  is  lower  and per  capita  income is  higher

compared to other States.  The Committee pointed out that most of our

revenue expenditure is in development sector, which includes sectors like

education,  health  etc  in  2014-15.  This  expenditure  did  not  show  any

increase from the previous year and inflation rate has now decreased to 3%.

The  Committee  enquired  whether  the  lower  rate  of  inflation  would
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eventually lead to a decrease in revenue and a price hike.  The Additional

Chief Secretary, replied that while a lower inflation rate will not result in

price increase, it will have a negative impact on tax collections.

49. The Committee opined that while revenue expenditure in Kerala is

higher  than  other  States,  it  should  be  noted  that  the  major  sectors  of

expenditure are health and education and any cut in those sectors will have

negative impact on development activities and the welfare of the State.

Conclusion/Recommendation
50.  No Comments.
[Paragraph  1.8.3  contained  in  the  report  of  the  Comptroller  and

Auditor General of India for the year ended 31st March 2015 (State

Finances)]

Incomplete projects/works (1.8.3)
Department-wise  information  pertaining  to  incomplete

projects/works (each costing above  one crore) as on 31 March 2015 is₹

given in Table.

Table: Status of incomplete projects in the State
(  in crore)₹

Sl.

No

Name of the

department/project

No. of

incomplete

projects/works

Initial

budgeted

cost

Cumulative actual

expenditure as on 31

March 2015

1. Irrigation Department – 
(Irrigation and
Minor Irrigation Works)

15  167.61  114.40

2. Public Works Department
– (Roads) 

90  566.43  360.21

3.  Public Works 
Department – (Bridges) 

49  327.20  199.75

4.  Public Works 
Department – (Buildings)

 69   339.55  218.87

5. Harbour Engineering 
Department 

6 59.49  65.77

Total 229  1460.28  959.00

Source: Appendix IX of Finance Accounts 2014-15
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As  per  the  Finance  Accounts  2014-15,  there  was  a  delay  in

completion of the 229 projects/works and this would result in time overrun

and cost overrun, besides denying the desired benefit to the beneficiaries.

[Note  received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

51. While considering the audit paragraph the Committee expressed its

strong displeasure over the fact that PWD and Irrigation departments had

not furnished the ATS on audit observation. The Additional Chief Secretary,

Finance  Department  speaking  about  the  audit  remarks  explained  that

majority of the projects were not completed within time either due to non-

availability of land or due to the absence of detailed investigation including

soil test.  The Committee while stating that the preparation of the estimates

forms a crucial part of the implementation of a project, observed that in

most cases, serious lapse occur on the part of department while preparing

the project estimate.  The Committee pointed out that some departments

had neither an idea nor the expertise to prepare an estimate based on the

project.  Most of the estimates prepared are so unrealistic that  either the

amount was not enough to complete the project or it may be higher, which

sometimes lead to project being dropped.

52. The Committee citing Harbour Engineering Department in particular

stated that since the projects undertaken by the Department is exceptional

and unique in nature, extra attention is to be given for the preparation of its

estimate.  The Committee further added that the project undertaken by the

Departments  requires  expertise  and  meticulous  supervision  for  its

successful implementation.

53. The  Committee  noticed  that  many  projects  necessary  for  the

development  of  a  region was  inorbitantly  delayed  or  dropped half  way
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through because of administrative and technical reasons, thus denying the

desired benefit to the beneficiaries.  The Committee observed that the main

reason for delay in completion of projects/works is the delay in acquisition

of land for the project.  Also lack of detailed investigation including soil

testing before implementation of project leads to time over run and cost

overrun.  Therefore, the committee decided to recommend that AS should

not be given to any project until the detailed investigation, including soil

testing and land acquisition, was completed, and that in the case of civil

works, land acquisition should be completed first followed by AS for civil

works in the next phase.

54.  The Committee also directed to submit a detailed report regarding

the present status of incomplete projects detailed in audit para.

Conclusion/Recommendation

55.   The  Committee  observes  that  the  main  reason  for  delay  in

completion of projects/works was due to delay in acquisition of land or

lack  of  detailed  investigation  including  soil  test.  The  Committee

recommends that no administrative sanction should be given to these

kind of projects until the detailed investigation, including soil tests and

feasibility studies are completed. The administrative sanction followed

by land acquisition should be carried out primarily in the case of civil

works.

56.  The Committee directs the department to submit a detailed report

regarding the present status of incomplete projects mentioned in audit

para 1.8.3.

[Paragraphs  1.9,  1.9.1  and  1.9.2  contained  in  the  report  of  the

Comptroller  and  Auditor  General  of  India  for  the  year  ended  31st

March 2015 (State Finances)]
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Financial Analysis of Government Investments, Loans and advances (1.9)
In  the  post-Fiscal  Responsibility  and  Budget  Management

framework, the State is expected to keep its fiscal deficit (and borrowings)

not  only  at  low levels  but  also  meet  its  capital  expenditure/investment

(including  loans  and  advances)  requirements  from  its  own  sources  of

revenue.  In addition, in a transition to complete dependence on market-

based resources, the State Government is required to initiate measures to

earn adequate returns on its investments and recover its cost of borrowed

funds rather than bearing the same on its budget in the form of implicit

subsidies. This section presents the broad financial analysis of investments

and other  capital  expenditure  undertaken by the Government  during the

current year vis-à-vis previous years.

Investment and returns (1.9.1)
As of 31 March 2015, the State Government had invested 6,085.13₹

crore  in  Statutory  Corporations,  Government  Companies,  Joint  Stock

Companies  and  Co-operatives  (Table).  The  average  return  on  these

investments was 1.5 per cent in the last five years while the Government

paid an average interest rate ranging from 7.1 per cent to 7.3 per cent on its

borrowings during 2010-2015.

Table: Return on investments

Investment/Return/Cost of

Borrowings

2010-11  2011-12  2012-13  2013-14  2014-15

Investment at the end of the 
year (  in crore)₹

3807.52  4206.43  4511.03  5623.61  6085.13

Return (  in crore) ₹ 75.46  67.44  48.15  100.58  74.18

Return (per cent) 2.0  1.6 1.1  1.8 1.2

Average rate of interest on
Government borrowing (per 
cent) 

7.3  7.2  7.1  7.1 7.3

Difference between interest 5.3  5.6  6.0  5.3  6.1
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rate and return (per cent) 

Source: Finance Accounts of the State Government
During  2014-15,  the  State  Government  invested  65.35  crore  in₹

Statutory  Corporations,   241.57  crore  in  Government  Companies,₹

165.79  crore  in  Co-operative  Banks  and Societies  and 4.20 crore  in₹ ₹

other Joint Stock Companies.

Loans and advances by the State (1.9.2)

In  addition  to  investments  in  Co-operative  Societies,  Statutory

Corporations and Government Companies, the Government has also been

providing  loans  and  advances  to  many  institutions.  Table  presents  the

outstanding loans and advances as on 31 March 2015 and interest receipts

during the last five years.

Table: Average interest received on loans advanced by the State
(  in crore)₹

Quantum of Loans/Interest
Receipts/Cost of Borrowings

2010-11  2011-12  2012-13  2013-14  2014-15

Opening balance 7749 84619 939410 1036011  1171312 

Amount advanced during the year 762 998 1136 1464 743

Amount repaid during the year 44 55 74 103 124

Closing balance 8467 9404 10456 11721 12332

Net addition 718 943 1062 1361 619

Interest receipts 44 23 19 21 27
Source: Finance Accounts of the State Government.

The  total  outstanding  loans  and  advances  as  on  31  March  2015

increased by 619 crore compared to those of the previous year. The major₹

disbursement of loans during the current year was given to the Kerala State

9. Difference of  six crore with reference to previous year’s closing balance was on account of pro forma₹
adjustments vide footnote (Z) of Statement no.16 of Finance Accounts 2011-12.
10. Difference of 10 crore with reference to previous year’s closing balance was on account of pro₹
forma adjustments vide footnote (q) of Statement no.16 of Finance Accounts 2012-13.
11. Difference of 96 crore with reference to previous year’s closing balance was on account of pro₹
forma adjustments vide footnote (p) of Statement no.16 of Finance Accounts 2013-14.
12.  Difference  of  eight  crore  with  reference  to  previous  year’s  closing balance  was  on account  of₹
proforma adjustments vide footnote (o) of Statement no.18 of Finance Accounts 2014-15.
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Road  Transport  Corporation  ( 266  crore),  Kerala  Water  Authority  for₹

implementing the Water Supply Project assisted by the Japan International

Co-operation  Agency  ( 53  crore)  and  Kerala  Urban  and  Rural₹

Development  Finance  Corporation ( 25 crore).  Interest  received against₹

these loans remained less than one per cent during the period 2010-11 to

2014-15  and  was  0.2  per  cent  during  2014-15  as  against  the  cost  of

borrowing of 7.3 per cent during the year.

[Note received from the Government on the above audit  paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

57.The Committee accepted the ATS/reply furnished by the Government.

Conclusion/Recommendation

58.  No comments.

[Paragraphs 1.9.2.1,  1.9.3  and 1.9.3.1  contained in  the  report  of  the

Comptroller  and  Auditor  General  of  India  for  the  year  ended  31st

March 2015 (State Finances)]

Defaulters on loan repayment (1.9.2.1)

Government  has  been  providing  loan  assistance  to  Statutory

Corporations,  Government  Companies,  Autonomous  Bodies  and

Authorities  etc.,  and the same was treated  as  assets  in  the  Government

accounts. As per Finance Accounts, an amount of 12,332.50 crore was₹

outstanding as loan at the end of March 2015.  Also, at the end of March

2015, 71 institutions defaulted in repayment of loans advanced to them and

arrears in respect of this was 8,794.71 crore (Principal: 5,276.61 crore₹ ₹

and  Interest:  3,518.10  crore).  About  86  per  cent  of  the  above  arrears₹

pertain to five institutions viz., Kerala Water Authority ( 3,613.30 crore),₹

Kerala  State  Electricity  Board  ( 1,747.64  crore),  Kerala  State  Road₹

Transport  Corporation  ( 925.45  crore),  Kerala  State  Housing  Board₹

( 915.23  crore)  and  Kerala  State  Cashew  Development  Corporation₹

( 367.24 crore). ₹
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It was also observed that State Government released 101 loans to 29

institutions amounting to 150.80 crore, during the period from 1991-92 to₹

2013-14,  without  specifying the terms and conditions  for  repayment.  In

order to provide a true and fair  status to the balance sheet  of  the State

Government, Government needs to take effective steps to reduce these non-

performing assets.

Review on maintenance of loan accounts by the Administrative

Departments (1.9.3)

State  Government  has  been  sanctioning  loans  to  various  Public

Sector Undertakings, Autonomous bodies, Co-operative Societies, etc., and

loan account details of some14 of these institutions are maintained in the

office of the Principal Accountant General (A&E) (PAG) and the rest are

maintained by departmental officers. At the end of March 2015, an amount

of 12,332.50 crore was outstanding as loan of which detailed accounts of₹

8,832.57  crore  is  maintained  by  PAG  and  the  balance  amounting  to₹

3,499.93 crore is maintained by departmental officers.  ₹

Objective  of  the  audit  was  to  assess  whether  the  departmental

officers  are  maintaining  detailed  accounts  of  all  the  loans  released  to

institutions  and  bodies  under  their  administrative  control  and  the

consolidated  details  of  these  loans  match  with  the  loan  account  details

given in the Finance Accounts prepared every year.  

Industries and Co-operation are the two major departments releasing

loans to various institutions under them and an amount of 2,515.65 crore₹

(out  of  3,499.93  crore)  is  outstanding  as  loan  against  these  two₹

departments in the Finance Accounts for 2014-15. Hence,  the audit was

focused on the efficiency in maintenance of  loan accounts  in these two

14.  Mainly Kerala  Water  Authority,  Kerala  State  Road Transport  Corporation,  Kerala  State  Housing
Board and Kerala State Electricity Board. 
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departments.

Audit observations

Industries Department (1.9.3.1)

Director of Industries and Commerce is disbursing loans to various

PSUs under Industries Department as well as to small industrial units for

promoting small scale industries. The outstanding balance of loan released

by Industries Department stands at 2,020.91 crore.₹

The audit of maintenance of loan account in industries department revealed

the following:

• PSUs  receive  substantial  amount  of  loan  every  year  and  the

conditions for repayment of loan vary from loan to loan and have to

be repaid with effect from the first anniversary of its disbursement.

During the period 2011- 2013, loan amounting to 297.61 crore was₹

disbursed to 21 PSUs and it was seen that conditions for repayment

were not fixed by the department in respect of the loan of 103.79₹

crore given to five15 institutions. The principal and interest amounts

due for the remaining 193.82 crore at the end of March 2015 was₹

96.60 crore  ( 63.47 crore  and 33.13 crore).   Against  this,  the₹ ₹ ₹

repayment  was  only  6.30  crore  (including  interest  amount  of₹

98.64 lakh) as on 31 March 2015. It was also seen that sanctioning₹

of loan without specifying repayment condition is being continued

indicating  that  the  department  paid  21.50  crore  out  of  239.92₹ ₹

crore  loans  during  2013-14  without  specifying  the  conditions  for

repayment.

• Article  237  of  Kerala  Financial  Code  Volume-I  stipulates  that

departmental  officers  should  keep  up-to-date  records  of  loans

15. Autokast Limited, Kerala State Electronics Development Corporation Limited, Kottayam Integrated
Powerloom Industrial  Co-operative Society,  Kerala Industrial  Infrastructure Development  Corporation
and Kerala State Cashew Development Corporation.
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disbursed by them. However, loans disbursed to a few PSUs through

a common head of account (eg. head of account for ‘Rehabilitation

of sick PSUs’, ‘Loans to PSUs for clearing VR liabilities’) were not

segregated correctly while recording it in the registers of department

resulting  differences  in  the  loan  balances  maintained  by  the

department and in Finance Accounts.  The department did not initiate

any steps to reconcile the same.  Article 266 of KFC Volume-I and

Government instructions issued from time to time stipulate that the

departmental officers concerned should furnish annually a reconciled

loan  balance  with  figures  in  the  books  of  PAG  and  furnish  a

certificate to that effect in respect of each year’s account to the PAG.

This was not done by the Directors16 which resulted in difference in

departmental figures and figures booked in Finance Accounts.  The

Director of Industries stated that action would be taken to reconcile the figures.

• Land  in  industrial  estates  was  assigned  to  entrepreneurs  and  the

value of the land was treated as loan to these entrepreneurs. Though

the repayment was accounted for in PAG’s books, non-accounting of

principal loan amount in Government accounts resulted in adverse

balance of 27.88 crore in the Finance Accounts.₹

• Article 265 of Kerala Financial Code Volume-I stipulates that it is

the  duty  of  the  departmental  authorities  concerned  to  take  the

necessary steps to write off the accounts under the sanction of the

competent  authority  and  to  advise  the  PAG  to  make  necessary

adjustment in the accounts when any advance is ascertained to be

irrecoverable. Irrecoverable advances written off will be registered

by the departmental authorities concerned in a separate record so that

any recovery eventually found to be possible may be made. Out of

16.  Director  of  Industries  and  Commerce,  Director  of  Handloom and  Textiles  and  Director  of  Coir
Development.
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the  outstanding  loan  amount  of   1593.19  crore  (as  per  Finance₹

Accounts) with PSUs,  90.99 crore (as on March 2015) pertains to₹

15 non-working PSUs. Though liabilities of eight non-working PSUs

were transferred to other working PSUs (as per Government orders)

and orders  were  issued to  write  off  interest  and penal  interest  of

loans outstanding, no adjustment was made in the Finance Accounts

or in the departmental records.

• Under Coir Development Sector, Government had issued orders to

convert loan balance amounting to 57.91 crore₹ 17 (including interest

and  penal  interest)  into  share  capital.  However,  no  adjustment  in

accounts  was  made  in  Finance  Accounts  for  want  of  budget

provision and required information from the department, though the

orders were issued in September 2007 and March 2010.

Audit also observed the following deficiencies in monitoring loan account

by departmental officers:

• The software developed in 2004-05 and upgraded to web based loan

monitoring system in 2010-11 by Industries Department to monitor

the  loans  granted  by  the  department  was  ineffective  and  the

department continued to follow manual system. The department uses

the software for generation of demand notices but Audit noticed that

the demand notices generated using the software were not correct.

The department did not take any action to rectify the deficiencies and

to use the computerised loan management system. The department

stated that action is being taken to rectify the mistakes.

• Loans released to small scale industrial units under Industries and

Commerce and Handloom and Textile sectors and their recovery are

to be monitored by respective Directors of the sector. This was not

17. GO (MS) No.55/2010/ID dated 12.03.2010, GO (MS) No.124/2007/ID dated 17.09.2007 and GO
(MS) No.125/2007/ID dated 17.09.2007.
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done as they were not maintaining data relating to the release and

recovery of loans made by the head of the departments.

• As per the instructions issued by Government, further loans should

not be granted to the institutions who are in default of repayment of

earlier  loan installment/interest  of  the loan availed.  However,  this

provision was violated and loans amounting to 257.11 crore was₹

released to six18 institutions continuously from 2012-13 to 2014-15.

[Note received from the Government on the above audit  paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

59.While  considering  the  audit  para,  1.9.3.1,  the  Additional  Chief

Secretary, Finance Department replied that the department had decided to

develop  software  for  maintaining  and  monitoring  data  related  to  loan

accounts  and  all  issues  related  to  loans,   including  generating  demand

notices, release and recovery of loans, etc would be expected to be solved

after the introduction of software.

60. The Committee directed the Department to furnish a comprehensive

report on the audit para as soon as possible.  The Committee further directed

to clear the long pending arrears in respect of repayment of loan amount.

Conclusion/Recommendation

61.   The  Committee  urges  the  Finance  Department  to  furnish  a

comprehensive  report  on the audit  para 1.9.3.1 as  soon as  possible.

The  Committee  directs  the  department  to  clear  the  long  pending

arrears in respect of repayment of the loan amount.

[Paragraph  1.9.3.2  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

18. Travancore Cements Limited Kottayam, Kerala Automobiles,  Autokast  Limited,  United Electrical
Industries  Limited,  Kerala Electrical  and Allied Engineering Company Limited and Kerala Industrial
Infrastructure Development Corporation.
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Finances)]

Co-operation Department (1.9.3.2)
Registrar of Co-operative Societies is the head of the Department and

disburses loans to apex societies, federal societies and primary societies.

There  are  around  15  apex  and  federal  societies  and  more  than  10,000

primary  societies  in  the  State,  concentrated  in  sectors  like  banking,

agriculture, housing, education, health, etc.  The Registrar is drawing and

disbursing financial assistance to these societies in the form of grant, share

capital and loan. Different kinds of loans are being disbursed through the

Registrar with varying conditions of repayment.

Audit observed that departmental loan balance ( 293.06 crore) was₹

201.68 crore less than the figure appeared ( 494.74 crore) in the Finance₹ ₹

Accounts. Reasons for the discrepancies were analysed in audit and certain

deficiencies noticed in the maintenance of loan account by department are

given below:

• An amount of 125.53 crore was sanctioned as interest free loan to₹

Kerala State Co-operative Agricultural and Rural Development Bank

Limited during 2010-11 to clear the guarantee commission due from

the bank to Government.  Subsequently,  vide GO dated  30 March

2013,  Government  permitted  to  write  off  this  loan  in  two  equal

installments  in  the  years  2012-  13  and  2013-14.  But  the  State

Government did not provide necessary budget allocation to adjust the

amount  and  clear  the  loan  account.   Registrar  of  Co-operative

Societies  stated  that  the  matter  was  referred  to  Government  for

regularisation.

• In order  to  have a  proper  record of  assistance given to  apex and

federal societies, the detailed accounts are to be maintained by the
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Registrar/Joint Registrar (General)19. As and when a loan amount is

sanctioned to a society, the details such as the name of society, the

amount  of  loan  sanctioned,  the  head  of  account  from  which  the

amount was drawn, the terms and conditions of loan, installments of

principal and interest amount due to be paid by the loanee entity up

to the last installment, etc., are to be entered in the register. But such

a  register  is  not  being  maintained  in  the  Registrar’s  Office/Joint

Registrar  (General)  to  monitor  payment  of  loan  amount  by  the

loanees. Due to non-maintenance of individual account, scrutiny of

apex/federal society-wise loan details was not possible in Audit. The

Registrar  of  Co-operative  Societies  stated  that  the  certified

statements from concurrent auditors were collected from respective

institutions for ensuring the correctness of the Demand Collection

Balance statements in respect of Apex/federal societies.

The reply of the Registrar is not acceptable as he is not keeping any

records to  verify the correctness of  the statements  furnished by the co-

operative institutions.

• Wrong  classification  of  accounts  was  noticed  in  two  instances

( 90,000) of repayment made by primary societies under the control₹

of Assistant Registrar (General) and it was yet to be reconciled.

[Note received from the Government on the above audit paragraphs is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

62. To a query of the Committee, whether the detailed account of loans

sanctioned  to  apex  societies  and  primary  societies  are  maintained  by

Registrar  and  Joint  Registrar  of  Co-operative  Societies,  the  Additional

Chief Secretary, Finance Department refers to the irresponsible attitude of

19. At district level
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office  of  the  Registrar  of  Co-operative  societies,  and  replies  that  the

department  has  not  yet  furnished  the  details  of  loans  sanctioned  to

apex/federal societies under any scheme.  The Committee enquired whether

Government  directly  sanctions  loans  to  Co-operative  Societies.   The

Additional Chief Secretary replied that loans are given through Registrar of

Co-operative Societies, the controlling authority of Co-operative Societies.

The  Additional  Secretary,  Finance  department  pointed  to  the  highly

irresponsible attitude and functioning of the office of the Registrar in the

non-maintenance  of  proper  record  of  loans  given  to  Apex  and  Federal

Societies.  The Committee asked what action could be taken for the loan

sanctioned to apex societies.  The Additional Chief Secretary replied that it

could be written off by including it in some scheme.

63. The  Committee  expressed  its  strong  displeasure  over  the

irresponsible  attitude  of  the  Registrar  of  Co-operative  Societies  in

maintaining  the  loan  accounts  properly.   The  Committee  directed  the

Department to take strong action against the office of the Registrar of Co-

operative Societies for the total irresponsibility shown in maintaining the

records/register regarding the details of loans sanctioned to the societies

and report urgently the remedial measures taken to maintain loan accounts.

Conclusion/Recommendation

64. The  Committee  expresses  its  strong  displeasure  over  the

irresponsible  attitude  of  the  Registrar  of  Co-operative  Societies  in

maintaining the loan accounts properly.   The Committee directs the

Department to take stringent action against the office of the Registrar

of Co-operative  Societies  for  its  lackadaisical  attitude  in  the

maintenance of  records and registers pertaining loans sanctioned to

the societies and to submit the remedial measures taken to preserve the

loan account details.
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[Paragraph  1.9.3.3  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Impact of the improper maintenance of loan account (1.9.3.3)

Improper  maintenance  of  loan  account  by  departmental  officers

would  give  following  adverse  impact  to  the  financial  status  of  the

Government;

Non-reconciliation of  departmental  figures with booked figures in

Finance Accounts would hinder the assessment of exact financial position

of the State. In the absence of accurate loan details, departments could not

calculate principal loan amount and interest thereon. Consequently, amount

due to the Department/State could not be assessed accurately and thereby

financial  status  of  the  State  could  not  be  projected  accurately.  Loans

released by the Government are treated as assets in the financial statements

for the year. Non-maintenance of proper records would weaken the system

of loan recovery in departments and assets of the Government will remain

as non-performing.

Excerpts from the discussion of Committee with officials concerned

65.  The  Committee  expressed  its  dissatisfaction  on  the  failure  of  the

department to furnish the reply on audit para.

Conclusion/Recommendation

66.   The  Committee  expresses  its  dissatisfaction  over  the  delay  in

submitting  the  statement  on  Remedial  measures  taken.   The

Committee  views  such  lapse  very  seriously  and  suggests  that  the

department should take necessary steps to avoid such lapses in future

[Paragraphs  1.9.4  and  1.9.4.1  contained  in  the  report  of  the

Comptroller  and  Auditor  General  of  India  for  the  year  ended  31st

March 2015 (State Finances)]
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Cash balances and investment of cash balances (1.9.4)
The cash balances and investments made by the State Government

out of the cash balances during the year are shown in Table.

Table: Cash balances and investment of cash balances
         (  in crore)₹

Particulars As on 31
March 2014

As on 31
March 2015

Decrease

Cash balances 2279.82 1651.00 628.82

Investments from cash balances (a + b) 764.31 147.05 617.26

a. GoI Treasury Bills 757.08 141.90 615.18

b. GoI Securities 7.23 5.15 2.08

Fund-wise break-up of investments
from earmarked balances (a to d)

1511.72  1507.44  4.28

a. Reserve funds bearing interest

b. Reserve funds not bearing interest 1511.72  1507.44  4.28

c. Deposit bearing interest

d. Deposit not bearing interest

Interest realised during the year on 
investment of cash balances

78.39  44.16  34.23

Source: Finance Accounts of the State Government

Table shows substantial reduction in State’s cash reserve during 2014-15

and decrease in investment in GoI Treasury bills and securities.

Outstanding balances under the head ‘Cheques and Bills’(1.9.4.1)

This head is an intermediary accounting head for initial recording of

transactions which are to be cleared eventually. As per accounting rules,

when  a  cheque is  issued,  the  functional  head is  debited  and  the  Major

Head-8670-Cheques and Bills is credited. On clearance of the cheque by

the bank, the minus credit is given to Major Head 8670-Cheques and Bills

by  crediting  the  Major  Head-  8675-Deposits  with  Reserve  Bank  and

thereby  reducing  the  cash  balance  of  the  Government.   Thus,  the

outstanding  balance  under  the  Major  Head  8670-Cheques  and  Bills

represents the amount of un-encashed cheques.
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As on 31 March 2015, there was an outstanding balance (cumulative)

of 1,501.60 crore.  This represents expenditure originally booked under₹

different major heads of Consolidated Fund, which has not resulted in any

cash outflow till the end of March 2015.

[Note received from the Government on the above audit  paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

67. The Committee accepted the replies furnished by the Government.

Conclusion/Recommendation

68. No Comments.

[Paragraphs  1.10.1  and  1.10.2  contained  in  the  report  of  the

Comptroller  and  Auditor  General  of  India  for  the  year  ended  31st

March 2015 (State Finances)]

Assets and Liabilities (1.10)

Growth and composition of assets and liabilities (1.10.1)

In  the  existing  Government  accounting  system,  comprehensive

accounting  of  fixed  assets  like  land  and  buildings  owned  by  the

Government is not done.  However, the Government accounts do capture

the financial liabilities of the Government and the assets created out of the

expenditure incurred. Appendix III gives an abstract of such liabilities and

assets as on 31 March 2015, compared with the corresponding position as

on 31 March 2014. While the liabilities in this Appendix consist mainly of

internal borrowings, loans and advances from GoI, receipts from the Public

Account  and  Reserve  Funds,  the  assets  mainly  comprise  of  the  capital

outlay and loans and advances given by the State Government and its cash

balances.

Fiscal liabilities (1.10.2)
The trends  of  outstanding fiscal  liabilities  of  the State  are  presented  in
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Appendix III.  The composition of fiscal liabilities during the last five years

are presented in Chart 1.10.

Chart 1.10 : Composition of Fiscal Liabilities ( in crore)₹

The  overall  fiscal  liabilities  of  the  State  increased  from 82,420₹

crore in 2010-11 to 1,41,947 crore in 2014-15, thus recorded an increase₹

of 72 per cent during the five year period. During the last two years, fiscal

liabilities of the State increased by 14.4 per cent, which was higher than the

growth rate of GSDP (13.9 per cent) of these years. Fiscal liabilities of the

State  comprised  Consolidated  Fund  liabilities  and  Public  Account

liabilities.  At  the  end  of  March  2015,  the  Consolidated  Fund  liabilities

( 96,133 crore) comprised Market Loans ( 71,960 crore), Loans from the₹ ₹

Government of India ( 7,065 crore) and Other Loans ( 17,108 crore). The₹ ₹

Public  Account  liabilities  ( 45,814  crore)  comprised  of  Small  Savings,₹

Provident Funds, etc., ( 39,307 crore)₹ 20, interest bearing obligations ( 22₹

crore)  and  non-interest  bearing  obligations  like  Deposits  and  other

earmarked  funds  ( 6,485  crore).  During  the  year,  fiscal  liabilities  as  a₹

20. This includes liabilities from the Treasury Savings Bank Account ( 8,378 crore ) and Treasury Fixed₹
Deposits ( 7,520 crore).₹
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percentage  of  GSDP was  31.4  per  cent  against  31.321 per  cent  in  the

previous year. This is higher than the target fixed (29.8 per cent) in the

Kerala Fiscal Responsibility (Amendment) Act, 2011. As in the previous

year, fiscal liabilities stood at 2.5 times of the revenue receipts. However,

Finance  Department  informed  (December  2015)  that  considering  the

updated GSDP figure ( 4,96,886 crore), Debt-GSDP ratio is 28.6 per cent₹

and it is well within the target.

The overall  liabilities  of  the  State  include  balance  under  Reserve

Funds amounting to 1947.16 crore (as on 31 March 2015). The details in₹

respect of two of the reserve funds are given in succeeding paragraphs:

(a) State Disaster Response Fund

The State Disaster  Response Fund (SDRF) was set  up on 1 April

2010 replacing the existing Calamity Relief Fund. At the beginning of the

year, there was 77.73 crore as opening balance in the Fund. The size of₹

the Fund for Kerala for the year 2014-15 fixed by the ThFC was 159.33₹

crore, 75 per cent ( 119.50 crore) of which was to be contributed by the₹

Central  Government  and  25  per  cent  ( 39.83  crore)  by  the  State₹

Government. During the year, the State Government credited 159.33 crore₹

to the Fund. After setting off the expenditure for disaster relief operations

to the extent of 215.15 crore, the balance in SDRF as on 31 March 2015₹

was 21.91 crore.₹

According to the guidelines issued by the Government of India, the

accretions  to  SDRF  were  to  be  invested  in  Central  Government  dated

securities and/or Auctioned Treasury Bills and/or interest earning deposits

and Certificates of deposits with Scheduled Commercial Banks. However,

no such investments  were made by the State  Government  so far  (October

2015).

21. Change in figure is due to adoption of new series of GSDP figures.

/home/so-pac-a/Desktop/report new/State Finances report 28 .odt/07.01.2023



 71

(b)Consolidated Sinking Fund

The State Government had set up a Consolidated Sinking Fund with

effect from the financial year 2007-08, according to which the Fund was to

be  utilised  as  an  Amortisation  Fund  for  redemption  of  all  outstanding

liabilities of the Government commencing from the financial year 2012-13.

The  Fund  was  to  be  credited  with  contributions  from  revenue  at  the

prescribed rate and interest accrued on investments made out of the Fund.

Only the interest accrued and credited in the Fund was to be utilised for

redemption  of  the  outstanding  liabilities  of  the  Government.  As  per

paragraph  5  of  revised  model  scheme  for  the  constitution  and

administration  of  Consolidated  Sinking  Fund  of  Kerala,  the  rate  of

contribution  to  the  Consolidated  Sinking  Fund was  0.5  per  cent  of  the

outstanding liabilities at the end of the previous year. According to this, the

State Government had to contribute 620.40 crore during 2014-15 to the₹

Consolidated  Sinking  Fund.   However,  the  State  Government  did  not

contribute any amount to the Fund, during the current year.

As per the guidelines of the fund, the balance at credit of the Fund is

required to be invested in the Government of India Securities. During the

year,  an  amount  of  113.21  crore  was  received  as  interest  from  the₹

investment made out of the fund.  At the beginning of the year 1,497.16₹

crore  was  available  and  with  the  interest  received  on  investment,  the

outstanding balance at the end of year was 1,610.37 crore. Out of this,₹

1,492.88 crore was re-invested in Government securities, leaving an un-₹

invested balance of 117.49 crore in the Fund.₹

[Note received from the Government on the above audit paragraphs is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

69. To a query of the Committee regarding State Disaster Response Fund
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the  Additional  Chief  Secretary,  Finance  department  informed  that  the

amount  that  Central  Government  transfers  to  State  consolidated  fund is

directly given to the beneficiaries and is not kept in TSB or any other Bank

Accounts.   The  Committee  enquired  whether  SDRF  replaces  Calamity

Relief Fund and Calamities Contingency Fund.  The witness replied that

the State Disaster Response Fund was set up during the Fifteenth Finance

Commission replacing the existing Calamity Relief Fund and that the fund

would come from NDRF to SDRF in the ratio of 75:25 and State could

spend that amount directly.  The Additional Secretary, Finance Department

informed that SDRF receives fund for unforseen expenditure and is also

allocated a permanent fund which is based on population of the State. The

permanent fund fixed for the State is 160 crores, which is received in 2₹

installments of 80 crore each.₹

70. The Additional Chief Secretary informed that since the guidelines for

expending SDRF is very stringent, only small amounts are allocated and it

is very difficult to expend if huge amount is allotted.  The Additional Chief

Secretary replied that the amount allotted from SDRF is not sufficient for

major works and the works are being done utilising State fund along with

SDRF.  He further added that the amount received from SDRF can be used

only for emergency distress relief.

71. The Committee opined that the payment from SDRF is not done in a

proper manner.  The Committee pointed out that it was difficult to arrange

the works through SDRF as the fund lapses, if the work is not completed

within 6 months after obtaining Administrative Sanction.  The Additional

Chief Secretary, Finance department informed that there was no treasury

ban on SDRF and there was no delay in payment of fund.  He further added

that  as per the procedure of  SDRF the fund is transferred directly from

treasury  accounts.  He  added  that  the  revenue  department  provides
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concerned  collectors  with  guidance  they need  to  do their  tasks  and the

concerned  collector  in  turn  directs  implementing  agency  and  block

panchayats to execute the work.  The Committee viewed that though the

Department says that there is no delay in the payment of funds actually

there is reluctance to take up works executed through SDRF because of the

delay in payment.  The Additional Chief Secretary replied that there are no

restrictions imposed by finance Department for fund allocations in SDRF.

He  agreed  to  conduct  joint  meeting  with  revenue  officials  to  evolve

guidelines for speedy implementation of works under SDRF and to avoid

delay in the payments.

72. The Committee directed the department to submit a detailed report

on why the department did not reconcile figures of SDRF with those of AG

and, if reconciled, the present stage of the reconciliation process.

Conclusion/Recommendation

73. The  Committee  directs  the  Finance  Department  to  furnish  a

detailed report on the reasons for the non-reconciliation of figures of

SDRF  with  those  of  AG  and  if  reconciled,  the  present  status  of

reconciliation.

[Paragraph  1.10.3  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Status of guarantees – contingent liabilities (1.10.3)

Guarantees are liabilities contingent on the Consolidated Fund of the

State in cases of default by borrowers for whom the guarantees have been

extended.  Section 3 of the Kerala Ceiling on Government Guarantees Act,

2003 which came into effect on 5 December 2003 stipulates that the total

outstanding Government Guarantees as on the first day of April every year

shall  not  exceed  14,000  crore.   As  per  Section  6  of  the  Act,  the₹
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Government  has  to  constitute  a  Guarantee  Redemption  Fund.  The

guarantee commission charged under Section 5 of the Act was to form the

corpus  of  the  Fund.  However,  the  Fund  had  not  been  constituted  and

consequently,  guarantee  commission  of  663.95  crore  collected  during₹

2003-04 to 2014-15 had not been credited to the Fund but was treated as

non-tax revenue in the relevant years and used for  meeting the revenue

expenditure of the Government.

The maximum amount for which guarantees were given by the State

and outstanding guarantees at the end of the year since 2010-11 are given in

Table.

Table: Guarantees given by the Government of Kerala

         (  in crore)₹
Guarantees 2010-11 2011-12 2012-13 2013-14 2014-15

Maximum amount 
guaranteed

 12,625.07   11,332.11   11,482.25   12,275.21   13,123.30

Outstanding amount 
of guarantees

 7,425.79   8,277.44   9,099.50   9,763.36   11,126.87

Percentage of 
maximum amount
guaranteed to total 
revenue receipts

 41   30   26   25  23

Criteria as per Kerala 
Ceiling on
Government 
Guarantees Act, 2003
(Outstanding amount 
of guarantees
as on the first day of 
April) 

14,000 14,000 14,000 14,000 14,000 

Source: Finance Accounts of the State Government

The outstanding guarantees at the end of the past five years i.e. 2010-2015

ranged between 7,426 crore and 11,127 crore, which were well within₹ ₹

the ceiling prescribed by the Kerala  Ceiling on Government Guarantees

Act, 2003.  
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During  the  year,  an  amount  of  80.83  crore  was  received  as₹

guarantee commission and as of March 2015, 237.37 crore was due as₹

arrears in this regard.

[Note received from the Government on the above audit paragraphs are

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

74. While considering the audit para, status of guarantees – contingent

liabilities,  the Committee enquired about the current status of Guarantee

Redemption Fund Rules.  The Additional Secretary, Finance Department

replied that the draft rules had been sent to Law Department for vetting and

after  receiving from Law Department,  necessary action would be taken.

The Committee accepted the reply.

Conclusion/Recommendation

75.  No Comments.

[Paragraphs 1.11, 1.12, 1.12.1, 1.12.2, 1.12.3, 1.13 and 1.14 contained in

the report of the Comptroller and Auditor General of India for the year

ended 31st March 2015 (State Finances)]

Debt Sustainability (1.11)

Apart  from the magnitude  of  debt  of  the  State  Government,  it  is

important  to  analyse  various  indicators  that  determine  the  debt

sustainability  of  the  State.  The  sustainability  of  debt  of  the  State

Government in terms of sufficiency of non-debt receipts22; net availability

of  borrowed funds23;  burden of  interest  payments  (measured by interest

payments  to  revenue  receipts  ratio)  and  the  maturity  profile  of  State

22. Adequacy of incremental non-debt receipts of the State is to cover the incremental interest liabilities
and  incremental  primary  expenditure.  The debt  sustainability  could  be  significantly  facilitated  if  the
incremental non-debt receipts could meet the incremental interest burden and the incremental primary
expenditure.
23. Defined as the ratio of debt redemption (Principal + Interest Payments) to total debt receipts and
indicates the extent to which the debt receipts are used in debt redemption indicating the net availability
of borrowed funds.
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Government securities for the period of five years beginning from 2010-11

is analysed and given in Table.

Table: Debt sustainability: indicators and trends
(  in crore)₹

Indicators of Debt
Sustainability

 2010-11 2011-12 2012-13 2013-14 2014-15

Sufficiency of Non-debt 
Receipts (Resource Gap)

 141   (-)5084   (-)2187   (-)1942   (-)1698

Net Availability of Borrowed 
Funds

2507  4426  8154 7350  8110

Burden of Interest Payments 
(Interest Payment/Revenue 
Receipts percent)

 18  17   16   17  17

Maturity Profile of debt

Up to one year 2566.98
(4.7) 

 2154.64
(3.5) 

 2569.25
(3.6) 

 2674.90
(3.2) 

 3289.26
(3.4)

One to three years  5205.33
(9.5) 

  8401.13
(13.6) 

  5791.05
(8.0) 

  6829.83
(8.2) 

  9139.85
(9.5)

Three to five years 6260.17
(11.4) 

 9100.09
(14.7) 

 9100.72
(12.6) 

 12058.34
(14.4) 

 13265.26
(13.8)

 Five to seven years 9314.78
(17.0) 

 13156.00 
(21.3)

 13181.39
(18.2)

 13165.08
(15.8) 

 16667.64
(17.4)

Seven years and above  28162.37
(51.3) 

  24240.81
(39.2)

  36932.83
(51.1) 

  44048.78
(52.8) 

  48958.69
(50.9)

Maturity profile details not 
furnished by State Government

3377.55
(6.1) 

4740.42
(7.7) 

4674.95
(6.5)

4689.63
(5.6)

 4812.26
(5.0)

Figures in parenthesis indicate the percentage to total State debt
Source: Finance Accounts of the State Government

The resource gap (gap between incremental  non-debt receipts  and

incremental total expenditure) was positive only in 2010-11 and since then

it was negative, which indicated that incremental non-debt receipts were

inadequate  to  finance  incremental  primary  expenditure  and  incremental

interest burden. However, the positive aspect in respect of the resource gap
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was that it has been coming down from ₹5,084 crore in 2011-12 to ₹1,698

crore in 2014-15.  

During  2014-15,  total  borrowed  funds  under  ‘Public  Debt’ was

18,509 crore (including open market borrowings of 13,200 crore). After₹ ₹

providing for interest and repayment of principal, the net availability was

only 5,365 crore. Similarly, the accumulations in ‘Public Account’ (Small₹

savings, Provident Fund, Reserve Fund, Deposit Account, etc., which were

used by the State for bridging the fiscal resource gap), were 46,979 crore₹

during  the  year.  Under  this  sector,  net  availability  of  funds  after

disbursement with interest was only 2,745 crore. As the non-debt receipt₹

of the State was insufficient, some portion of this borrowing was also used

for bridging revenue deficit. Consequently, State Government was left with

8,110 crore for developmental  activities from the total borrowings and₹

this  was  only  12.4  per  cent  of  the  fiscal  liability  accumulated  during

2014-15.

The debt maturity profile of the State given in the Table shows that

26.7 percent of the debt amounting to 25,694.37 crore has to be repaid₹

within five years.  Also 44.1 per cent ( 42,362.01 crore) of the debt has to₹

be repaid within seven years. Steep increase in State Government’s open

market borrowings have started from 2007-08 onwards and this will have

adverse impact on State finances from 2017-18 onwards. State Government

has to ensure additional revenue resources to meet this debt burden.

Fiscal Imbalances (1.12)

Three key fiscal parameters - revenue, fiscal and primary deficits -

indicate the extent of overall fiscal imbalances in the finances of the State

Government  during  a  specified  period.  The  deficit  in  the  Government

accounts  represents  the  gap  between  its  receipts  and  expenditure.  The

nature of deficit is an indicator of the prudence of fiscal management of the
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Government.  Further,  the ways in  which the deficit  is  financed and the

resources are raised and applied are important pointers to its fiscal health.

This  section  presents  the  trends,  nature,  magnitude  and  the  manner  of

financing these deficits and also the assessment of actual levels of revenue

and  fiscal  deficits  vis-à-vis  targets  set  under  the  Fiscal  Responsibility

Act/Rules for the financial year 2014-15.

Trends in deficits (1.12.1)

Charts 1.11 and 1.12 present the trends in deficit indicators over the period

2010-2015.
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The revenue deficit  of  the State which indicates the excess of  its

revenue expenditure over revenue receipts, increased steadily since 2010-11

indicating disproportionate growth of revenue expenditure or low growth

rate of revenue receipts.  Revenue deficit increased from  ₹3,674 crore in

2010-11 to 13,796 crore in 2014-15, contrary to State’s targets (reduce₹

revenue  deficit  to  ‘Nil’ by  2014-15)  envisaged  in  Fiscal  Responsibility

(Amendment)  Act,  2011.  The  fiscal  deficit,  which  represents  the  total

borrowings of  the Government and its  total  resource gap also increased

steadily during the last five years. It has been worsening each year from

7,731 crore in 2010-11 to 18,642 crore in 2014-15.₹ ₹

More than four times increase was also noticed in primary deficit,

since 2010-11 and it increased from 2,041 crore in 2010-11 to 8,872₹ ₹

crore in 2014-15.  Increase in revenue deficit, fiscal deficit and primary

deficit indicate the disproportionate growth of expenditure with regard to

revenue receipts.

As a proportion of GSDP, the revenue deficit (1.4 per cent) and fiscal
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deficit (2.9 per cent) in 2010-11 were the lowest during the last five year

period.  These  percentages  increased  to  3.1  per  cent  and  4.1  per  cent

respectively in 2014-15.  These were more than the targets fixed (‘Nil’ and

3 per cent) in the Kerala Fiscal Responsibility (Amendment) Act, 2011 and

(1.53 per cent and 3.1 per cent) in the Medium Term Fiscal Plan for 2014-15 to

2016-17.

Components of fiscal deficit and its financing pattern (1.12.2)

The  financing  pattern  of  the  fiscal  deficit  has  undergone  a

compositional  shift  as  reflected  in  the  Table  1.27.  Receipts  and

disbursements under the components of financing the fiscal deficit during

2014-15 are given in Table 1.28.

Table 1.27: Components of fiscal deficit and its financing pattern

 ( in crore)₹

Particulars 2010-11 2011-12  2012-13  2013-14  2014-15

Decomposition of fiscal deficit

1. Revenue deficit 3674 8035 9352 11309 13796

2. Net capital expenditure 3339 3837 4588 4275 4227

3. Net loans and advances 718 943 1062 1360 619

Total fiscal deficit 7731  12815 15002 16944 1864

Financing pattern of fiscal deficit*

1. Market borrowings 4770 7496 10571 11373 11777

2. Loans  from  Government  of
India

54 36 226 40 402

3. Special Securities Issued to
National  Small  Savings
Fund

42  (-)491 32 (-)42 525

4. Loans  from  Financial
Institutions

348 (-)7 (-)118 (-)77 (-)69

5. Small Savings, PF, etc. 2490 3839 3686 4231 3765
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6. Deposits and Advances 469 (-)52 1141 188 1365

7. Suspense and 
Miscellaneous

(-) 197 852 712 (-)946 58

8. Remittances 27  (-)157 31 (-)168 26

9. Others 399 32 (-)379 (-)68 164

10. Total (1 to 9) 8402  11548 15902 14531 18013

11. Increase (-)/Decrease (+) in
Cash Balance

(-) 671 1267 (-)900 2413 629

12. Overall deficit 7731  12815 15002 16944 18642

*All these figures are net of disbursements/outflows during the year.
Source: Finance Accounts of the State Government

Table 1.28: Receipts and disbursements under components financing
the fiscal deficit during 2014-15

                        ( in crore)₹
Sl.
No.

Particulars Receipt  Disbursement  Net

1. Market borrowings 13200 1423 11777

2. Loans from Government of 
India

752 350 402

3. Special Securities Issued to 
National Small Savings Fund

1132  607  525 

4. Loans from Financial 
Institutions

551  620  (-)69

5. Small Savings, PF, etc. 35108 31343 3765

6. Deposits and Advances 11248 9883 1365

7. Suspense and Miscellaneous 86167 86109 58

8. Remittances 8708 8682 26

9. Others 580 416 164

10. Total (1 to 9) 157446 139433 18013

11. Increase  (-)/Decrease  (+)  in
Cash Balance

2280 1651 629

12. Overall deficit 18642

Source: Finance Accounts of the State Government
Table 1.27 reveals that during the last five years, market borrowings
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and net accretions in Public Account (especially in Small Savings, PF, etc.)

are the main source of the State Government to finance the fiscal deficit.

During 2014-15, 83 per cent of the fiscal deficit was financed through net

Market borrowings ( 11,777 crore) and accretions in the Small Savings,₹

PF, etc. ( 3,765 crore).₹

During  2014-15,  the  State  Government  raised  13,200  crore  as₹

market loans at an average interest rate of 8.78 per cent, loans amounting to

551.37 crore from NABARD at an interest rate of 7 per cent to 7.5 per₹

cent, 1132.10 crore from National Small Savings Fund at an interest rate₹

of 9.5 per cent and 222.16 crore from NCDC at an interest rate of 12.47₹

per cent. The State Government also received loans amounting to 752.47₹

crore from the Government of India during the year for which the details of

interest rate on all loans were not available.

The  State  Government  has  been  mobilising  deposits  from  its

employees, pensioners, institutions and general public through treasuries.

During  2014-15,  the  State  Government  received  24,553.04  crore  as₹

deposits through Treasury Saving Bank accounts at an average interest rate

of five per cent and 3,920.06 crore as Treasury Fixed Deposits at interest₹

rates ranging between 7.25 per cent and 9.25 per cent. The balance of such

deposits as on 31 March 2015 was 15,899.66 crore. This is 1,199.01₹ ₹

crore more than the previous year’s balance.

Quality of deficit (1.12.3)

The ratio of revenue deficit to fiscal deficit and the decomposition of

primary  deficit  into  primary  revenue  deficit  and  capital  expenditure

(including loans and advances) would indicate the quality of deficit in the

States’ finances. The ratio of revenue deficit to fiscal deficit indicates the

extent  to  which  borrowed  funds  were  used  for  current  consumption.

Further,  persistently  high  ratios  of  revenue  deficit  to  fiscal  deficit  also
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indicate that the asset base of the State was continuously shrinking and a

part of the borrowings (fiscal liabilities) did not have any asset backup. The

bifurcation of the primary deficit (Table) indicates the extent to which the

deficit has been on account of enhancement in capital expenditure which

may  be  desirable  to  improve  the  productive  capacity  of  the  State’s

economy.

Table: Primary deficit/surplus – bifurcation of factors
( in crore)₹

Year Non-debt
receipts
(NDR)

Primary
revenue

expenditure

Capital
expenditure

Loans
and

advances

Primary
expenditure

Primary
revenue
deficit

(-)/surpl
us (+)

Primary
deficit

(-)/surplu
s (+)

1 2 3 4 5 6 (3+4+5) 7 (2-3) 8 (2-6)

2010-11 31060 28975 3364 762 33101 (+) 2085 (-) 2041

2011-12 38081 39751 3853 998 44602 (-) 1670 (-) 6521

2012-13 44226 46284 4603 1,136 52023 (-) 2058 (-) 7797

2013-14 49300 52221 4294 1,464 57979 (-) 2921 (-) 8679

2014-15 58102 61976 4255 743 66974 (-) 3874 (-) 8872
Source: Finance Accounts of the State Government

The bifurcation of the factors leading to primary deficit of the

State reveals that since 2011-12, non-debt receipts (NDR) of the State were

not enough to meet the primary revenue expenditure24 of the State. This

indicates that even for meeting primary expenditure, Government has to

depend on borrowed funds since 2011-12.

Conclusion (1.13)

Fiscal status of the State: Revenue receipts of the State increased (17.8

percent) from 49,177 crore in 2013-14 to 57,950 crore in 2014-15. But,₹ ₹

slightly  higher  increase  (18.6  per  cent)  in  revenue  expenditure  (from

60,486 crore in 2013-14 to 71,746 crore in 2014-15) has resulted in₹ ₹

24. Primary revenue expenditure represents revenue expenditure less expenditure on interest.
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increase  of  revenue  deficit  during  the  year.  During  the  year,  revenue

receipts had better growth rate than GSDP (13.93 per cent), but growth rate

of State’s own tax revenue (10.1 per cent) was less than GSDP. Hence,

State  could  not  control  revenue  deficit  as  anticipated  in  the  budget

estimates.

Total  expenditure  (aggregate  of  revenue,  capital  and  loans  and

advances expenditure) of the State doubled during the last five years. But

the increase in expenditure on Capital projects during the five year period

was not encouraging.  Substantial portion of the total expenditure continued

to be on revenue expenditure and its share increased from 89.4 per cent in

2010-11  to  93.5  percent  in  2014-15,  which  is  also  not  an  encouraging

factor. In revenue expenditure, more than 85 per cent was spent on non-

plan revenue expenditure and during the last four years, revenue receipt of

the State was not even sufficient to meet non-plan revenue expenditure.

Expenditure comparison with General Category States: Share of State’s

expenditure in total expenditure in respect of Education and Health was

better than General Category States during 2011-12 and 2014-15. But the

State’s  performance  was  poor  in  other  areas  like  Capital  Expenditure,

Development Expenditure and Social Sector Expenditure when compared

to General Category States. The General Category States improved their

expenditure in Capital Expenditure and Development Expenditure, but the

expenditure of the State in both these areas dropped considerably.

Quality  of  Expenditure: The  Development  expenditure  recorded  an

increase of 89 per cent during the five year period, but more than 85 per

cent of it was incurred on development revenue expenditure which is not a

good indicator.
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Financial  analysis  of  Government  investment,  loans  and  advances:

Return on investments  in  Government  companies/Statutory Corporations

continued to be poor and current level of recovery on Loans and Advances

disbursed was also very low. A review conducted on maintenance of loan

account details by departmental officers revealed absence of proper record

maintenance with departmental loan disbursing authorities and this would

weaken the system of loan recovery in departments.

Debt position: As in the previous year, debt liability recorded an increase

of  14.4  per  cent  and  increased  from  1,24,081  crore  in  2013-14  to₹

1,41,947 crore in 2014-15. This liability as a percentage of GSDP was₹

31.4 per cent which is higher than the target (29.8 per cent) fixed in the

Kerala Fiscal Responsibility (Amendment) Act, 2011. Since 2011-12, the

resource gap (gap between incremental non-debt receipts and incremental

total expenditure) was negative, which indicated that the incremental non-

debt receipts were inadequate to finance incremental primary expenditure

and incremental interest burden of the State.

Recommendations (1.14)

• Efforts should be made to enhance the State’s own tax revenue in

coming years as the revenue resources are insufficient to meet the

primary revenue expenditure of the State. Government may review

the  reasons  for  non-realisation  of  revenue  estimated  in  budget

documents and ensure anticipated tax revenue to meet its increasing

revenue expenditure.

• Loan  account  maintenance  system  in  the  departments  may  be

reviewed and appropriate steps may be taken to safeguard the loss of

State’s revenue by way of repayment of loan and its interest.
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[Note received from the Government on the above audit  paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

76. The Committee accepted the replies furnished by the Government.

Conclusion/Recommendation

77. No Comments.

CHAPTER II

Financial Management and Budgetary Control

[Paragraphs 2.1 and 2.2 contained in the report of the Comptroller and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Introduction (2.1)

The Appropriation Accounts are accounts of the expenditure, voted

and charged, of the Government for each financial year, compared with the

amounts of voted Grants and charged Appropriations for different purposes,

as specified in the schedules appended to the Appropriation Acts. These

accounts  list  the  original  budget  estimates,  supplementary  grants,

surrenders and re-appropriations distinctly and indicate actual capital and

revenue  expenditure  on  various  specified  services  vis-à-vis  those

authorised by the Appropriation Act in respect of both charged and voted

items  of  the  budget.  Appropriation  Accounts,  thus,  facilitate  the

management of finances and monitoring of budgetary provisions and are,

therefore, complementary to the Finance Accounts.

Audit of appropriations by the Comptroller and Auditor General of

India seeks to ascertain whether the expenditure actually incurred under

various Grants is within the authorisation given under the Appropriation

Act and that the expenditure required to be charged under the provisions of

the  Constitution  is  so  charged.  It  also  seeks  to  ascertain  whether  the
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expenditure  so  incurred  is  in  conformity  with  the  law,  relevant  rules,

regulations and instructions on the subject.

As  per  the  Kerala  Budget  Manual,  the  Finance  Department  is

responsible for the preparation of the annual budget by obtaining estimates

from  various  departments.  The  departmental  estimates  of  receipts  and

expenditure  are  prepared  by  the  Heads  of  Departments  and  other

Estimating Officers and submitted to the Finance Department on prescribed

dates. The Finance Department consolidates the estimates and prepares the

Detailed Estimates called ‘Demands for Grants’.  In the preparation of the

budget,  the  aim should  be  to  achieve  as  close  an  approximation to  the

actuals  as  possible.  This  demands  foresight  in  anticipating  revenue  and

expenditure.  An  avoidable  extra  provision  in  an  estimate  is  as  much  a

budgetary  irregularity  as  an  excess  in  the  sanctioned  expenditure.  The

budget  procedure  envisages  that  the  sum  provided  in  an  estimate  of

expenditure on a particular item must be that sum which can be expended

in the year and it should not be over or under expenditure. A saving in an

estimate constitutes as much of a financial irregularity as an excess in it.

The budget estimates of receipts should be based on the existing rates of

taxes, duties, fees, etc.

Deficiencies in the management of budget and expenditure and

violation of the provisions of Budget Manual noticed in audit have been

discussed in the subsequent paragraphs.

Summary of Appropriation Accounts (2.2)

The  summarised  position  of  actual  expenditure  during  2014-15

against 48 Grants/Appropriations is given in Table.

/home/so-pac-a/Desktop/report new/State Finances report 28 .odt/07.01.2023



 88

Table: Summarised position of actual expenditure vis-à-vis original/
supplementary provisions

( in crore)₹
Nature of

Expenditure
Original
Grant/

Appropria
tion 

Supplemen
tary

Grant/
Appropriat

ion

Total Actual
Expenditure

Saving(-)/
Excess(+)

 Savings/
Excess in

percentage

Voted

I Revenue 62630.99 7564.13  70195.12 62418.42  (-)7776.70 11.1

II Capital 6625.94 1733.96 8359.90 4324.70 (-)4035.20 48.3

III Loans and 
Advances

803.59 86.20 889.79 743.09 (-)146.70 16.5

Total Voted 70060.52 9384.29 79444.81 67486.21 (-)11958.60 15.1

Charged

IV Revenue 9917.87 12.43 9930.30 10084.86 (+)154.56 1.6

V Capital 31.32 5.53 36.85 32.51 (-)4.34 11.8

VI Public Debt 
Repayment

14192.36 0.00 14192.36 5842.77 (-)8349.59 58.8

Total Charged 24141.55 17.96 24159.51 15960.14 (-)8199.37 33.9

Appropriation 
to Contingency
Fund (if any)

Nil Nil Nil Nil Nil -

Grand Total 94202.07 9402.25 103604.32 83446.35 (-)20157.97 19.5
Source: Appropriation Accounts 2014-15 and Appropriation Acts

The overall savings of 20,157.97 crore was the result of savings of₹

20,349.97 crore in 44 Grants and 21 Appropriations under the Revenue₹

Section and 30 Grants and six Appropriations under the Capital Section

(Appendix III),  offset  by excess of  192.00 crore in  one Appropriation₹

under the Revenue Section.  Overall savings increased from 18.2 per cent

in the last year to 19.5 per cent in 2014-15 indicating increasing deficiency

in the budgetary process.
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Further, Audit analysed savings exceeding 100 crore in plan and₹

non-plan category under voted section and observed that budget allocation

of 10,133.86 crore remained unutilised under voted section as detailed in₹

Appendix III.

• In Revenue section,  savings ( 6,605.21 crore)  were mainly under₹

plan schemes ( 5,097.87 crore)  of  13 Grants  and under  non-plan₹

schemes ( 1,507.34 crore) of four Grants.₹

• In  the  Capital  section  savings  ( 3,528.65  crore)  was  under  plan₹

schemes  ( 2,979.11  crore)  of  eight  Grants  and  under  non-plan₹

schemes ( 549.54 crore) of three Grants.₹

[Note received from the Government on the above audit paragraphs are

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

78. The Committee asked whether  Finance Department  considered the

status of utilisation of previous years while preparing budget for ensuing

year.  The Additional Chief Secretary, Finance Department explained that

Budget is prepared in January and at that time complete details about fund

utilisation won't be available.  He continued by saying that most problems

with utilisation are in the Plan heads and that the Planning Board, not the

Finance Department, is in charge of overseeing all items pertaining to the

plan  including  utilisation.  The  Additional  Chief  Secretary,  Finance

Department agreed with the audit observation that there is an increase in

overall  savings  in  2014-15  compared  to  previous  year  indicating  under

utilisation of funds and opined that at the time of plan preparation planning

board should examine the status of expenditure of the previous years and

also anticipate the amount needed for the scheme to be implemented in the

current year.
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79. The  Committee  enquired  about  the  role  of  Finance  Department

related to civil works.  The Additional Chief Secretary replied that after

giving  administrative  sanction,  the  whole  process  of  work  including

expenditure,  rests  with  the  implementing  Department,  and  the  Finance

Department  has  no  role  in  the  progress/status  of  work  or  expenditure

incurred  until  they  get  a  bill  through  Letter  of  Credit  (L.C).   He

supplemented  that  all  Heads  of  Departments  should  consider  the

expenditure incurred in the previous year before submitting new plan and

scheme proposals.  The balance amount required for completion of work

inorder to fix a near accurate amount in the budget for the following year,

and then suitable provision or allocation should also be made in plan for

smooth implementation of schemes, making budget estimates realistic.

80. The  Committee  opined  that  it  is  essential  to  develop  systematic

method for formulating the budget estimates so that it become realistic.

81. To a query from the Committee regarding details of bills related to

civil works pending payments and the balance amount to be released, the

Additional Chief Secretary, Finance Department informed the committee

that PWD was preparing a complete register regarding the status of works

in the Department and when it  was completed details of pending works

would be available.  He further added that Finance Department has joined

with  NIC to  introduce  a  new software  system to  monitor  the works  of

P.W.D and  once  implemented,   the  process  of  according  administrative

sanction,  technical  sanction  and  Bill  book  preparations  during  work

implementation can be done through that software.    He also added that for

avoiding mistakes like payment of bills based on unauthorized A.S, a new

software system, 'e-Anumathi'  has been started in treasury where in the

administrative sanctions can be issued only in that system and it is linked

with  treasury  billing  system.   He further  explained that  with  these  two

system softwares, the entire data set including back data could be collected

in two years and the manual bill book system could be eliminated.
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Conclusion/Recommendation

82.   The  Committee  opines  that  it  is  hightime  that  the  Finance

Department developed a systematic method for the formulation of the budget

estimates so that there is a realistic estimation of revenue and expenditure.

[Paragraphs  2.3,  2.3.1  and  2.3.2  contained  in  the  report  the

Comptroller  and  Auditor  General  of  India  for  the  year  ended  31st

March 2015 (State Finances)]

Financial Accountability and Budget Management (2.3)

Appropriation vis-à-vis Allocative Priorities (2.3.1)

The appropriation audit revealed savings exceeding 50 crore and₹

also more than 25 per cent of the total provision in 19 cases as given in

Table.

Table: List of Grants/Appropriations showing substantial savings
( in crore)₹

Sl.
No.

Grant number and Name Total Grant/
Appropriation

Expenditure Savings and
percentage

Revenue-Voted

1 II Heads of States, 
Ministers and 
Headquarters Staff

539.61 397.82 141.79 26

2. XIX Family Welfare 545.48 396.96 148.52 27

3. XXI Housing 121.78 61.94 59.84  49

4. XXII Urban Development 1264.88 316.05 948.83 75

5. XXXV Panchayat 483.45 287.82 195.63 40

6. XXXVI Rural Development 3102.30 2070.90 1031.40 33

7. XXXVIII  Irrigation 367.22 269.35 97.87 27

8. XXXIX Power 177.38 104.76 72.62 41

Capital-Voted

9. XII Police 91.44 29.82 61.62  67

10. XVII Education, Sports, Art 
and Culture

543.88 307.62 236.26 43

11. XVIII Medical and Public 
Health

296.86 193.19 103.67 35
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12. XX Water Supply and 
Sanitation

268.20 127.90 140.30 52

13. XXV Welfare of Scheduled
Castes, Scheduled 
Tribes, Other 
Backward
Classes and Minorities

285.93 40.26 245.67  86

14. XXVIII Miscellaneous 
Economic Services

1419.78 58.06 1361.72 96

15. XXIX Agriculture 277.30 151.22 126.08 45

16. XXXV Panchayat 460.00 217.83 242.17 53

17. XXXVII Industries 715.13 349.30 365.83 51

18. XXXVIII Irrigation 820.88 175.85 645.03 79

Capital-Charged

19. Public Debt 
Repayment

14192.36
 

5842.77 8349.59 59

Source: Appropriation Accounts 2014-15

Persistent savings (2.3.2)

Persistent  savings  of  100  crore  or  more  of  the  provision  was₹

noticed in four cases for the last three years as shown in Table.

Table: Persistent savings
( in crore)₹

Sl.
No.

Number and Name of
Grant/Appropriation 

Amount of saving (percentage)

2012-13 2013-14 2014-15

Revenue – Voted

1. XX Water Supply and Sanitation 134.23 (20) 184.30 (24) 211.00 (24)

2. XXII Urban Development 730.68 (70) 1,125.04 (84) 948.84 (75)

Capital – Voted

3. XXXVIII Irrigation 294.30  396.46 (66) 645.03 (79)

Capital – Charged

4. Public Debt Repayment 6878.40 (71) 6859.49 (68) 8349.59 (59)
Source: Appropriation Accounts for respective years.

Further analysis revealed that overall savings under the above Grants

were  due  to  persistent  savings  occurred  under  a  few  subheads,  which

indicated  failure  of  the  respective  Controlling  Officers  and  the  Finance
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department  in  making  a  realistic  assessment  of  the  budget  requirement

based on the expenditure of the previous year and also the ability of the

department to utilise the funds. Details of schemes where persistent savings

of 10 crore or more are given in Appendix III.₹

[Note received from the Government on the above audit paragraphs is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

83. While considering the audit para 2.3.2, the committee enquired about

the  steps  taken  for  the  control  of  the  persistent  savings  under  different

Grants/Appropriations  of  some  departments.   The  Additional  Chief

Secretary, Finance Department replied that the administrative sanction had

been given to all budget allocation in the case of departments having civil

works and usually the remaining bills of the previous year was paid on that

year's allocation.  The Committee observed that though the works are being

done according to current year's  allocation;  bills  from the previous year

comes for payment from current year's allocation which eventually leads to

mismatch in allocation.  The Additional Chief Secretary agreed with that

observation of the Committee.  He supplemented that in the case of civil

works, the total fund allotted would not be spent in that financial year itself

but  would  be  continued  to  the  next  year  also.   He  also  added  that

nowadays,  persistent  savings have decreased in the case of  departments

except P.W.D.

Conclusion/Recommendation

84. No Comments.

[Paragraph  2.3.3  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Excess over provision during 2014-15 (2.3.3)

The Appropriation Accounts disclosed excess expenditure of 192₹

crore under Revenue Section in one appropriation-‘Debt Charges’, which
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requires regularisation under Article 205 of the Constitution and the sub-

heads in which expenditure exceeded the appropriation under the Grant are

detailed in Table.
Table: Sub-heads in which expenditure exceeded the appropriation

( in crore)₹
Sl.
No.

Head of account and name of
the scheme

Final
Appropriation

Expenditure Excess

2049-Interest Payments - Charged (Non-plan)

1. 03-115-98-Fixed Time Deposits 520.00 626.62 106.62

2. 03-104-99-Interest on General 
Provident Fund

1408.87 1442.55 33.68

3. 03-108-99-State Life Insurance 
Official Branch

135.00 167.98 32.98

4. 01-101-97-Interest on Loans 
Bearing Interest (loans floated on 
or after 1.4.2011)

3284.04  3314.39 30.35

5. 03-115-99-State Savings Bank 
Deposits

95.00 122.14 27.14

6. 03-108-95-Kerala State 
Government Employees Group 
Insurance Scheme 

78.00 98.64 20.64

Source: Detailed Appropriation Accounts 2014-15

In the above heads of account (except first item), interest transfers to

respective  account  were  carried  out  during  the  fag  end  of  the  year.

However,  in  respect  of  interest  transfers  to  fixed  time  deposits,  the

controlling  officers  did  not  take  any  initiative  to  obtain  the  budget

allocation though it was almost exhausted in December 2014.

Excerpts from the discussion of Committee with officials concerned

85. The department did not furnish the reply on the above paragraph.

The Committee directed the department to furnish the reply at the earliest.  

Conclusion/Recommendation

86.  The Committee expresses its displeasure over the inordinate delay

in furnishing reply on excess over provision during 2014-15 and directs

the Finance Department to furnish the reply at the earliest.
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[Paragraph  2.3.4  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Excess expenditure over provisions relating to previous years requiring
regularisation (2.3.4)

As per Article 205 of the Constitution of India, it is mandatory for a

State Government to get excesses over Grants/Appropriations regularised

by  the  State  Legislature.  Although  no  time  limit  for  regularisation  of

expenditure  has  been  prescribed  under  the  Article,  the  regularisation  of

excess  expenditure  is  done  after  the  completion  of  discussion  of  the

Appropriation  Accounts  and  the  connected  Audit  Report  by  the  Public

Accounts Committee (PAC). Excess expenditure occurred under 33 Grants

and seven Appropriations amounting to 1,818.86 crore for the years 2011-₹

12 to 2013-14, to be regularised (October 2015) as summarised in Table

and the year-wise and Grant-wise amounts of excess expenditure pending

regularisation and the stage of consideration by the PAC are detailed in

Appendix III.

Table: Excess over provisions relating to previous years requiring
regularisation

( in crore)₹
Year Number of Amount of excess over provision

Grant Appropriation

2011-12 13 2 770.17

2012-13 14 1 488.01

2013-14 6 4 560.68

Total 33 7 1818.86
Source: As per records maintained by the Principal Accountant General (G&SSA)

[Note received from the Government on the above audit  paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

87. The Committee accepted the reply furnished by the Government.
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Conclusion/Recommendation

88. No comments.
[Paragraphs  2.3.5  and  2.3.5.1  contained  in  the  report  of  the

Comptroller  and  Auditor  General  of  India  for  the  year  ended  31st

March 2015 (State Finances)]

Appropriation control weaknesses leading to excess expenditure (2.3.5)

Article 266 (3) of the Constitution of India prohibits withdrawal of

money  from  the  Consolidated  Fund  of  the  State  unless  relevant

Appropriation Acts under Article 204 and 205 of the Constitution of India

are passed by the Legislature.  The Executive has no power to spend more

on  the  services  over  and  above  the  budget  grants  authorised  by  the

Legislature.  As  per  paragraph  69  of  Kerala  Budget  Manual,  it  is  the

responsibility  of  Administrative  Departments,  the  Chief  Controlling

Officers,  Subordinate  Controlling  Officers  and  Drawing  and  Disbursing

Officers  to  enforce  appropriation  control  over  expenditure  and  conduct

periodical reconciliation of figures of expenditure, so as to ensure that there

is  no  unauthorised  excess  over  appropriation.  The  estimates  of  budget

should as far as possible be close to the actual expenditure likely to be

incurred and the Estimating Officers should ensure that  they are neither

inflated  nor  under-pitched  and  is  restricted  to  the  amount  required  for

actual expenditure during the year.

Even though majority of the Grants closed with savings at the end of

the year, large number of subheads (schemes) within the Grant had excess

expenditure over the budget allocation provided under these heads. During

2014-15, overall excess expenditure of 953.71 crore was noticed under₹

757 sub heads (out of 4339 sub heads, excluding sub heads under debt,

deposit, remittance and public debt heads). Further scrutiny revealed that in

most of the cases, excess expenditure were the result of excess expenditure
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under the object heads ‘Salaries’, ‘Wages’, ‘Travel Expenses’ and ‘Other

Charges’,  below these subheads.  As per Paragraph 67 of  Kerala Budget

Manual, disbursement of salaries, wages and pension are exempted from

the purview of appropriation control.

Under  the  above  circumstances,  Audit  decided  to  analyse  the

appropriation control weakness in selected 30 schemes (in heads other than

salary, wages, etc.) implemented during 2014-15 with excess expenditure.

Appropriation control weaknesses noticed by Audit, at the levels of Chief

Controlling Officer, Drawing and Disbursing Officer, Treasury Officer and

Finance Department are detailed below:

Chief Controlling Officer’s level (2.3.5.1)

(I) Issue of sanction without ensuring budget allocation

During 2014-15,  for  implementation  of  the scheme ‘Protection of

Kavus, Ponds and Altharas attached to temples (2250-00-800-99-P)’ two₹

crore  was  provided  in  the  budget  against  which  the  Chief  Controlling

Officer (Secretary, Revenue (Devaswom) Department) issued sanctions to

withdraw 10.65 crore to the Drawing and Disbursing Officers, resulting in₹

an excess expenditure of 8.65 crore under the scheme. In reply to audit₹

remarks, the Chief Controlling Officer stated (September 2015) that they

had presumed that the Government would have provided 10 crore through₹

Supplementary  Demands  for  Grants  (July  2015),  as  requested  by  the

department. The reply was not acceptable as the Chief Controlling Officer

should have ensured budget allocation before issuing sanction orders for

withdrawal of funds by Drawing and Disbursing Officers.

(ii) Submission  of  surrender  proposals  without  assessing  the  

expenditure

During  2014-15,  an  amount  of  1.60  crore  out  of  1.75  crore₹ ₹

provided under the scheme ‘Kerala Institute for Labour and Employment -
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Grant-In-Aid  (2230-03-800-94-P)’  was  drawn  by  Kerala  Institute  for

Labour and Employment in two installments ( 0.60 crore in October 2014₹

and 1.00 crore in March 2015) and credited into Treasury Savings Bank₹

(TSB). Out of the above, an amount of 1.01 crore was expended and the₹

unutilised  balance  of  0.59  crore  remained  in  the  TSB.  The  Chief₹

Controlling  Officer  without  considering  the  unutilised  amount  lying  in

TSB,  forwarded  proposals  to  the  Finance  Department  for  surrender  of

0.74 crore resulted in excess expenditure of 0.59 crore under the head.₹ ₹

(iii) Expenditure without budget provision

Token provision ( 1000) was provided under the scheme ‘Payment₹

of cost for the Deployment of CRPF (2055-00-800-99-NP)’ for meeting the

expenditure in connection with the deployment of Central Reserve Police

Force. An amount of 6.43 core was booked through Inter State Settlement₹

adjustment and intimated (January 2015) to the Chief Controlling Officer

(Director  General  of  Police)  by  the  PAG  (A&E)  to  arrange  sufficient

budget provision under the sub head. The Chief Controlling Officer did not

make any effort to obtain additional budget provision but surrendered the

token provision which resulted in excess expenditure to the tune of 6.43₹

crore.

Audit also observed excess expenditure of 5.67 crore under the sub₹

head  ‘Criminal  Investigation  Branch  (2055-00-101-99)’  for  meeting

Travelling Allowance (Tour)  of  policemen and 7.28 crore was booked₹

against the budget provision of 1.61 crore. Thus, failure to monitor the₹

expenditure against allotment by the Sub Controlling Officer and lapse on

the part of Controlling Officer (Director General of Police) in obtaining

sufficient additional funds to regularise the excess expenditure, resulted in

excess under the head.
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(iv) Non-reconciliation of expenditure

To enable  the Controlling Officers  of  the departments  to  exercise

effective control over expenditure and to keep it within the budget grants

and also to ensure accuracy of their accounts, Paragraph 74 of the Kerala

Budget  Manual  stipulates  that  the  expenditure  recorded  in  their  books

should be reconciled by them every month during the financial year with

that recorded in the books of the PAG (A&E), Kerala. Non-reconciliation

of the departmental  expenditure by the Chief  Controlling Officer  led to

erroneous surrender/re-appropriation of budget allocation, which resulted

in excess expenditure of 9.18 crore under 11 sub-heads test-checked in₹

audit.

The Chief Controlling Officers replied that variation in expenditure

was due to deviation occurred in the reporting of expenditure by Division

Offices under their control. The reply is not acceptable as it was the duty of

Chief  Controlling  Officer  to  reconcile  the  expenditure  with  the  figures

booked by the PAG (A&E) before submitting surrender/re-appropriation

proposals.

(v) Non-regularisation of additional authorisations

When an additional appropriation is required urgently, the authority

concerned  should  obtain  authorisation  from Finance  Department  before

incurring expenditure.  The Chief  Controlling Officer should later ensure

that  these  additional  authorisations  are  regularised  by  re-

appropriation/supplementary  demands  for  grant  before  the  close  of  the

financial  year.  Failure  to  ensure  this  procedure  resulted  in  excess

expenditure of 8.66 crore in nine schemes test-checked in audit.₹

[Notes received from the Government on the above audit paragraphs are

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

89. The Committee accepted the reply furnished by the Government on the

audit observation on issue of sanction without ensuring budget allocation.

/home/so-pac-a/Desktop/report new/State Finances report 28 .odt/07.01.2023



 100

90. While considering the audit para 2.3.5.1 (ii) the Committee enquired

whether the amount of 58.92 lakh had been remitted back by Labour and₹

Skills  Department  as  per  the  instructions  of  Finance  Department.   The

witness Additional Secretary, Finance Department informed that instruction

was  given  to  refund  the  amount  and  the  details  would  be  given  after

examining  the  concerned  file.   The  Committee  directed  the  Finance

Department to give a detailed reply whether the amount of 58.92 lakh had₹

been  remitted  back  to  revenue  expenditure  “2230-03-911-99  deduct

recoveries of over payment” as instructed by Finance Department.   The

Additional Chief Secretary, Finance Department agreed to do so.

91. While  considering  the  audit  para  about  non  –  reconciliation  of

expenditure  and  non  –  regularisation  of  additional  authorisations,  the

committee enquired whether Finance Department took any action to carry

out prompt and timely reconciliation of departmental expenditure with the

expenditure  figures  recorded  in  the  books of  Accountant  General.   The

Additional Chief Secretary, Finance Department replied that now-a-days it

is the Treasury who prepares the expenditure data of departments and since

Treasury has accurate figures, the issue of mismatch with the AG's figures

has been solved.  An officer from AG's office informed the committee that

during the audit, the data booked by the Accountant General differed from

the data of the department,  and that matter was solved when the data were

directly  prepared  by  the  Treasury  in  2017-18  as  explained  by  Finance

department officer.  She also supplemented that during the period 2014-15,

the  expenditure  was  not  regularised  and  so  it  resulted  in  excess

expenditure.  The Committee urged the Finance department to prepare a

detailed report about its existing state and the Additional Chief Secretary,

Finance department agreed to do so.
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Conclusion/Recommendation

92.   The  Committee  directs  the  Finance  Department  to  furnish  a

detailed reply on whether the amount of ₹ 0.59 crore has been remitted

back  by  the  Labour and  skills  Department  to  revenue  expenditure

head “2230-03-91-99- deduct recoveries of over payment” as instructed

by the Finance Department.

[Paragraph  2.3.5.2  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Drawing and Disbursing Officer’s level (2.3.5.2)

(i) Expenditure incurred from the allocation of another scheme.

For the implementation of  the scheme ‘Establishment  of  Casualty

Facilities  in  Taluk  Head  Quarters  Hospitals  (4210-01-110-64-P)’,  no

amount was provided during 2014-15. However, Public Works Department,

Electrical Division, Kozhikode had spent (August 2014) 1.16 crore from₹

the budget allocation provided under the sub-head ‘4202-01-202-99’(using

the letter of credit25 under the scheme) and the amount was booked under

4210-01-110-64-P.

(ii) Non-reporting  of  expenditure  incurred  by  Drawing  and  
Disbursing Officers to Chief Controlling Officers

Expenditure of 0.32 crore incurred by two Drawing and Disbursing₹

Officers  (Sheristadars  of  Collectorates,  Kottayam and Kozhikode)  under

the  scheme ‘District  Police  Complaints  Authority  (2055-00-001-94-NP)’

was  not  reported  to  the  Chief  Controlling  Officer  (Director  General  of

Police) which resulted in the surrender of entire budget allocation of 0.38₹

25. Letter of Credit is the authority specifying the monthly limits of withdrawals from treasuries, issued

by Government to the Divisional Officers in the Public Works, Public Health Engineering and Forest

Departments.
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crore under the scheme by Chief Controlling Officer resulting in excess

expenditure of 0.32 crore.₹

[Note received from the Government on the above audit  paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

93. To a query of the Committee whether any guidelines has been issued

regarding duties and responsibilities of Drawing and Disbursing officers,

the  witness,  Additional  Secretary  Finance  Department  replied  that

directions regarding the utilisation of the fund were issued.  Moreover, a

manual relating to the duties of Chief Controlling Officers has also been

issued.   The  Committee  observed  that  the  improper  maintenance  of

Accounts by Drawing and Disbursing Officers was a grave lapse.

94. Regarding  audit  para  2.3.5.2(ii),  the  Committee  enquired  whether

any action had been taken by the State Police Chief to ensure the prompt

receipt  of  Statement  of  expenditure  from the  DDO's  under  his  control.

Then  the  Additional  Secretary,  Finance  Department  replied  that  the

direction was given to all CCO's and DDO's that they should strictly follow

the  provisions  of  Kerala  Financial  Code  and  Budget  Manual  for  all

transactions  of  any  drawing  and  disbursement.   The  Director,  Treasury

Department informed that no proper documentation or further entries had

been made in the registers maintained by DDO's once the Loans and Grants

were disbursed to agencies and as there was no correct accounting format

or  procedures  were  followed.  The  Additional  Chief  Secretary,  Finance

department  informed  that  in  Home  Department  several  instances  were

noticed where expenditure was incurred without getting AS and the same

were forwarded for ratification.  He added that it has been decided not to

ratify any expenditure incurred with no Administrative Sanction.

95. The Committee directed the department to issue strict instructions for
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proper maintenance of accounts by all controlling officers. The Committee

also urged the department to furnish the present status of the action taken

by the State Police Chief for ensuring the prompt receipt of statement of

expenditure under the Scheme “District Police Complaints Authority” from

the DDO's (Sherisdars of Kottayam and Kozhikode) under his control.

Conclusion/Recommendation

96.   The  Committee  directs  the  Finance  Department  to  issue  strict

instructions  for  proper  maintenance  of  accounts  by  all  controlling

officers.  The  Committee  also  urges  the  department  to  furnish  the

present  status  of  the action taken by the State  Police  Chief  for the

prompt  receipt  of  the  statement  of  expenditure  under  the  scheme

“District Police Complaints Authority” from the DDO's (Sherisdars of

Kottayam & Kozhikode) under his control.

[Paragraph  2.3.5.3  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Finance Department’s level (2.3.5.3)

(I) Resumption  orders  issued  without  proposals  from  Chief  

Controlling Officer 

An  amount  of  3.75  crore  was  provided  under  the  scheme₹

‘Construction of buildings for  Government Presses (4058-00-103-99-P)’,

and  1.86  crore  was  spent  during  2014-15  by  the  Chief  Engineer,₹

Buildings, the Chief Controlling Officer of the sub head. However, it was

seen that the Director of Printing, who is not the Chief Controlling Officer

of  the  sub  head,  submitted  a  proposal  to  surrender  the  whole  budget

provision  of  3.75  crore  and  consequent  resumption  by  Finance₹

Department resulted in an excess expenditure of 1.86 crore under the₹

head.
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Against  the  provision  of  0.46  crore  under  the  scheme₹

‘Miscellaneous – Other Charges (2075-00-800-92-NP-C)’, 0.56 crore was₹

spent during 2014-15. But Finance Department sanctioned resumption of

the whole provision without any proposal by the Chief Controlling Officer

(Secretary,  Revenue  (B)  Department)  resulting  in  excess  expenditure  of

0.56 crore under the scheme.₹

(ii) Additional  authorisations  not  regularised  by  the  Finance  

Department

Against the budget provision of 1.50 crore under the scheme ‘Inter-₹

State Waters including Cauvery (2701-80-800-94-34-NP)’, an expenditure

of 2.10 crore was incurred resulting in excess expenditure of 0.61 crore.₹ ₹

Though,  excess  expenditure  was  incurred  based  on  the  additional

authorisation issued (December 2014), proposals (by the Chief Engineer,

Irrigation  Research  Board,  Kerala)  for  regularisation  of  additional

authorisations was not acted upon by the Finance (Budget) wing resulting

in excess expenditure of  0.61 crore.₹

Finance  Department  stated  (October  2015)  that  proposal  for

regularising  the  amount  through  Supplementary  Demands  for  Grants

forwarded  by  the  Controlling  Officer  was  not  considered  as  sufficient

savings within the Grant was anticipated.  It was also stated that proposals

for re-appropriation was not given by the Controlling Officer in time.

[Notes received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

97. While considering the Audit para, the Committee enquired about the

outcome of implementation of IFMS with regard to control of expenditure.

The  Additional  Chief  Secretary,  Finance  Department  informed  that

Integrated  Financial  Management  System  (IFMS)  is  a  very  effective
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method and now-a-days the bill  submission is done online.   As per  the

instructions of AG, the paper bill is also submitted simultaneously and it

has been decided to do away with the paper bill within three months.  He

added that the bills are submitted in treasuries only with digital signature of

D.D.O's and the beneficiaries get the amount directly from Treasuries.   He

added that pension papers and papers related to Provident Fund are also

processed online.  He supplemented that as the steps taken to complete the

process of issuing the Administrative Sanction online were completed, the

entire functions related to Finance Department would be done online. Then

the  submission  of  bills  through  Budget  Allocation  and  monitoring  of

expenditure could be done effectively.

98.To  a  query  of  the  Committee  Additional  Chief  Secretary,  Finance

Department informed that treasury accounts are reviewed every two weeks

by A.G and NIC via Finance Department.  He also supplemented that the

department decided to do AG's audit online.

99. The Committee directed the department to furnish a detailed reply

regarding the outcome of implementation of  IFMS (Integrated Financial

Management  System)  on  controlling  the  expenditure  and  whether  the

system had been fully implemented and operational.

100. The  Committee  accepted  the  reply  furnished  by  the  Government

regarding the audit observation “Additional authorisation not regularised

by the Finance Department”

[Additional  information  furnished  by  Government  on  the  audit

observation  “Resumption  orders  issued  without  proposals  from the

Chief Controlling officer” is included as Appendix II]

Conclusion/Recommendation

101.  No Comments.
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[Paragraph  2.3.5.4  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

At Treasury Level (2.3.5.4)

Payments made by Treasury in excess of budget provision

During  2014-15,  under  the  scheme  ‘Land  Acquisition  for  new

Railway over bridges (5054-80-800-73-NP)’ an amount of  2.91 crore was₹

provided and expenditure was incurred by Public Works Department based

on the Letter of Credit issued for the purpose. It was the responsibility of

the  Treasury  Officer/Bank  to  ensure  that  cheques  issued  in  excess  of

permitted  limits  were  not  honoured.  However,   3.99  crore  was  spent₹

against a provision of  2.91 crore during 2014-15. The excess expenditure₹

was due to  payment of  an amount  of  1.08 crore by the Sub Treasury₹

Officer, Koyilandy to the Special Tahsildar, Land Acquisition, Koyilandy in

March 2015 on the basis of an order issued by the Finance Department

(March 2015)  with direction to  the Sub Treasury Officer,  Koyilandy to

make the payment only if sufficient budget provision was available under

the sub head. The expenditure under the head should have been incurred

only  through  Public  Works  Division  accounts  after  obtaining  Letter  of

Credit.  On  this  being  pointed  out  by  Audit,  Sub  Treasury  Officer,

Koyilandy  stated  (October  2015)  that  the  bill  was  passed  only  after

receiving  authorisations  from  authorities  concerned.  The  reply  was  not

acceptable  as  expenditure  under  a  sub-head  regulated  by the  system of

Letter of Credit should have been passed only if necessary Letter of Credit was

available.  Thus  failure  on  the  part  of  the  treasury  officer  in  enforcing

appropriation control through Letter of Credit resulted in excess expenditure.
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[Notes received from the Government on the above audit paragraphs are

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

102. The  Committee  while going  through  the  reply  furnished  by  the

Government,  directed the Department  to furnish the reply regarding the

outcome of enquiry initiated against STO, Koyilandi.

Conclusion/Recommendation

103.  The  Committee  directs  the  Finance Department  to  furnish  the

reply  regarding  the  outcome  of  enquiry  initiated  against  the  Sub

Treasury Officer, Koyilandi.

[Paragraph  2.3.6  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Unnecessary/Excessive Supplementary provision (2.3.6) 

Supplementary provisions aggregating to  1,029.57 crore, obtained₹

in 23 Grants ( one crore or more in each case) during the year, proved₹

unnecessary as the expenditure did not come up to the level of even the

original provisions as detailed in Appendix III. It was also observed that in

six out of above 23 Grants, supplementary grants were obtained while more

than 50 per cent of the original provision remained unutilised as shown in

Table.

Table: Unnecessary Supplementary provision in Grants having 50 per

cent unutilised original budget allocation

( in crore)₹
Sl.
No.

Number and name of 
Grant

Original
Provision

Actual
Expenditure

Savings out
of original
provision

Supplement
ary

provision

Capital – Voted

1. XXI Housing 65.65 27.06 38.59 8.00
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2. XXV Welfare of 
Scheduled Castes, 
Scheduled Tribes, 
Other Backward 
Classes and 
Minorities

273.03 40.26 232.77 12.90

3. XXXI Animal 
Husbandry

23.30 11.37 11.93
2.00

4. XXXII Dairy 0.00 0.00 0.00 1.93

5. XXXVIII Irrigation 804.88 175.85 629.03 16.00

6. XXXIX Power 37.80 0.87 36.93 5.00

Total 1204.66 255.41 949.25 45.83

Further analysis of the Supplementary provisions obtained in various

Grants revealed the following;

• In view of the final savings, supplementary allocations obtained in

22 Grants under Revenue (voted) section could have been avoided as

the  additional  budget  allocations  were  sought  for  all  the  existing

schemes.

• In  five  Grants  under  Revenue  (voted)  section,  supplementary

allocations obtained for new services during March 2015 could have

been limited to token provision as the final expenditure was less than

the original budget allocation.

In 23 Grants, against the additional requirement of  4,711.14 crore,₹

supplementary budget allocation of  7,257.86 crore obtained during the₹

year  proved  excessive  (Appendix  III).  The  departmental  officers  while

making  proposals  for  supplementary  grant  did  not  assess  the  actual

requirement of funds resulted in avoidable savings.
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[Notes received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

104. Regarding  the  audit  para  unnecessary/Excess  Supplementary

provision,  the  committee  directed  the  Finance  Department  to  furnish  a

reply  whether  the  department  had  sought  explanation  from  those

departmental officers who surrendered or under utilised the fund obtained

through SDG.  The Committee also asked the department to submit a report

regarding why SDG was obtained for 1020.03 lakh when savings were₹

available for re appropriation under Harbour Engineering Department.

[Additional  information furnished by the Government on the above

audit paragraph is included as Appendix II]

Conclusion/Recommendation

105. The  Committee  urges  the  department  to  submit  a  report

regarding why SDG was obtained for ₹1020.03 lakh when savings were

available for reappropriation under Harbour Engineering Department.

[Paragraph  2.3.7  contained  in  the  report  of  the  Comptroller  and  Auditor

General of India for the year ended 31st March 2015 (State Finances)]

Re-appropriation of funds (2.3.7)

Re-appropriation is transfer of funds within a Grant from one unit of

appropriation,  where  savings  are  anticipated,  to  another  unit  where

additional funds are needed.

Augmentation of funds through re-appropriation was resorted to by

departmental officers. However, audit analysis revealed that

• augmentation of budget allocation was wholly unnecessary in some

sub-heads as the final expenditure was less than the budget allocation

(original and supplementary grant) provided under it; and
• in  some  cases,  though  the  augmentation  was  done  through  re-

appropriation, it was either in excess of the actual requirement or less
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than the actual requirement.

Failure  of  the  departmental  officers  in  assessing  the  actual

requirement of funds for execution of the scheme/activity has resulted in

unavoidable  savings/excess  under  these  sub-heads  as  detailed  in

Appendix III.

Excerpts from the discussion of Committee with officials concerned

106. The  Government  failed  to  furnish  the  reply  for  the  above  audit

paragraph.  The Committee directed the department to furnish the reply at

the earliest.  

Conclusion/Recommendation

107.  The Committee expresses its displeasure over the irresponsible

attitude of the officials of the Finance Department as they could not

furnish the reply for the audit para 2.3.7 and directs the department to

furnish the reply at the earliest.

[Paragraph  2.3.8  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Surrender of budget allocations (2.3.8)

As per paragraph 91 of the Kerala Budget Manual, the Administrative

Departments should surrender all  anticipated savings before the close of  the

financial year to Finance Department as and when they are foreseen, unless

they are required to meet the excesses under other units of appropriation.

During  2014-15,  17,585.39  crore  (17  per  cent)  out  of  the  total₹

budget allocation ( 1,03,604.32 crore) was surrendered at the end of the₹

financial year. Substantial surrender of the budget allocation was noticed in

two Grants as given in Table.

Table: Grants in which substantial portion of the budget allocation was
surrendered

( in crore)₹
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Grant number Budget
Allocation

Amount 
surrendered 

Percentage of
 surrender

XXVIII Miscellaneous
Economic Services

1,554.32 1,190.32 76.58

XXII Urban Development 1,341.38 945.77 70.51

Source: Detailed Appropriation Accounts for 2014-15 

In  Grant  numbers  XXII  and  XXVIII  substantial  surrenders  had

occurred under the schemes shown in Table.

Table: Schemes in which substantial portion of the budget allocation
was surrendered

( in crore)₹
Grant 

No.
Name of the scheme Budget

Allocation
Amount 

surrendered 

XXII 2217-05-800-89-Jawahar Lal Nehru National Urban
Renewal Mission (Central Assistance)-P-V

535.13  449.54

2217-03-191-74-Urban Infrastructure Development 
Scheme for Small and Medium Towns (ACA)-P-V

184.55 142.03

2217-80-800-70-Rajiv Awaz Yojana (RAY) (50% 
CSS)-P-V

101.07 100.68

2217-80-800-91-Kerala Sustainable Urban 
Development Project-P-V

150.00 100.00

2217-05-800-83-Basic Services to the Urban Poor 
(BSUP)-P-V

81.81 38.95

2217-05-192-81-Integrated Housing and Slum
Development Programme (State Scheme)-P-V

40.00 35.59

2217-80-800-76-Ayyan Kali Urban Employment 
Guarantee Scheme-P-V

30.00 23.17

2217-05-192-82-Swarna Jayanthi Shahari Rozgar 
Yojana (S.J.S.R.Y) (75% CA)-P-V

24.12 19.62

2217-05-191-80-Integrated Housing and Slum
Development Programme (State Scheme)-P-V

17.14 17.14

2217-05-191-86-Swarna Jayanthi Shahari Rozgar 
Yojana (S.J.S.R.Y) (75% CA)-P-V

16.08 13.08

2217-80-192-91-Modernisation of Slaughter 
Houses (50% CSS)-P-V

10.00 10.00 

2217-80-800-74-Integrated low cost sanitation 
project (100% CSS)-P-V

5.00 5.00 

XXVIII 5475-00-800-92-Major Infrastructural Development 1225.00 1171.15
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Projects-P-V

3454-02-112-94-India Statistical Strengthening 
Project (ISSP) (100% CSS)-P-V

10.63 10.42

Source: Detailed Appropriation Accounts for 2014-15

In the case of Grant No. XXII, under-utilisation of budget allocation

was due to non-implementation of schemes as anticipated. Though it was

noticed  in  previous  years  also,  no  remedial  action  was  taken  by

departmental authorities to rectify this inflating of budget proposals.

Further  analysis  revealed  that  substantial  surrenders  (surrenders

involving more than 50 per cent of the total allocation and more than one₹

crore in each case) were noticed in 277 sub-heads, amounting to 5,361.89₹

crore.  In  102  subheads,  entire  budget  allocation  amounting  to  747.73₹

crore was surrendered and in 46 cases, this was  five crore and above as₹

detailed in Appendix III.

In 10 schemes, no budget allocation was provided through original/

supplementary budget but funds were brought in through re-appropriation.

It was also seen that 48.75 crore out of 112.42 crore re-appropriated was₹ ₹

surrendered indicating the injudicious re-appropriation of funds.  

In respect of nine schemes (where budget allocations placed at the

disposal of the Chief Engineer, Buildings and Local Works, Public Works

Department)  budget  allocations  for  2013-14  and  2014-15  amounting  to

153.74 crore and 42.08 crore respectively, were surrendered at the end₹ ₹

of the years. Audit observed that these allocations could not be utilised as

the sanction for withdrawal of fund was not accorded by Government.

[Notes received from the Government on the above audit paragraph is

included as Appendix II]
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Excerpts from the discussion of Committee with officials concerned

108. To a query of the Committee regarding the audit para, the Additional

Chief  Secretary  replied  that  some  departments  were  seen  not  properly

observing  the  procedures  and  instruction  for  prudent  management  of

budget provision for effective spending which finally reflects in substantial

amount  of  budget  allocation  being  surrendered.   He  added  that  some

instances  were  also  seen  at  financial  years  end  where  funds  were  not

surrendered anticipating clearance of the bills but were not cleared.   He

further  added  that  the  expenditure  in  each  head  of  account  could  be

monitored through the online system.  The Committee directed to furnish a

reply on whether any action has been taken as per Circular No. 90/2013/fin

dated 08.11.2013 of the Finance Department to evolve a proper system for

tracking  expenditure  incurred  against  appropriations  made  available  to

them.

[Additional information furnished by Government on the above audit

paragraph is included as Appendix II]

Conclusion/Recommendation

109.  No Comments.

[Paragraph  2.3.9  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Surrender in excess of actual saving (2.3.9)

In 14 Grants/Appropriations, the amounts surrendered (  one crore₹

or more in each case) was in excess of the actual savings indicating lack of

or inadequate financial control. As against savings of 8,988.30 crore, the₹

amount surrendered was 9,077.56 crore, resulting in excess surrender of₹

89.26  crore.  Details  are  given  in  Appendix  III.  In  this  regard  Audit₹
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analysed reasons for this deficient surrenders and observed the following;

• Chief  Controlling  Officer/Controlling  officer  should  collect

expenditure details from all the sub controlling officers/Drawing and

Disbursing Officers under his control and ascertain the actual savings

in respect of each unit of appropriation from which he/she proposes

surrender of budget allocation. This procedure was not scrupulously

followed  and  expenditure  under  each  unit  of  appropriation  under

his/her control were arrived at with available information. Based on

this,  surrender  proposals  were  forwarded  to  Finance  Department,

which ultimately resulted in surrender of funds in excess of actual

savings.

• It  is  the  responsibility  of  departmental  officers  to  ensure  that

expenditure booked by the PAG is reconciled with the expenditure

details  available  in  the  department  and  misclassification,  if  any,

occurred at the treasury level or any other levels should be rectified.

However, Audit noticed that it was not done by the departments in

which  this  erroneous  surrender  had  taken  place.  This  also  led  to

surrender of funds in excess of actual savings.

[Notes received from the Government on the above audit paragraphs are

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

110. Committee accepted the reply furnished by the Government.

Conclusion/Recommendation

111. No Comments.

[Paragraph  2.3.10  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State
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Finances)]

Anticipated savings not surrendered (2.3.10)

As  per  Paragraph  91  of  the  Kerala  Budget  Manual,  spending

departments  are  required  to  surrender  Grants/Appropriations  or  portions

thereof to the Finance Department as  and when savings are anticipated.

This  procedure  was  not  followed  under  two  Grants  and  three

Appropriations.  Savings  of  74.95  crore  were  not  surrendered  by  the₹

departments before the close of the financial year and the major amount of

72.62 crore was under Grant No. XXXIX Power (Revenue-voted). ₹

2,931.92 crore (28 percent) out of the total savings of 10,377.14₹ ₹

crore  under  45  Grants/Appropriations  with  savings  of   one  crore  and₹

above  in  each  Grant/Appropriation  were  not  surrendered  as  detailed  in

Appendix III.

Besides, 13,305.35 crore under 30 major heads (Appendix III) was₹

surrendered only on 31 March 2015 (surrender of funds in excess of 10₹

crore and more than 25 per cent  of the budget allocation in each major

head).

[Notes received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

112. The Committee enquired about the reasons for non surrender/delay in

surrender of savings.  The Additional Chief Secretary, Finance department

replied that the departments usually do not furnish the reasons for savings

due to the lack of strict monitoring and some departments do not show the

interest  to  surrender  the  savings.   The  Additional  Secretary,  Finance

department informed that in every February, a circular is issued by Finance

department giving directions to  CCO's for  re-appropriation of  funds and

surrender  of  savings.   The  Director,  Treasury  department  added  that

surrender had no significance in IFMS and that through IFMS all details
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about expenditure are available.  The committee directed the department to

furnish a reply regarding the reasons for non-surrender/delay in surrender of

savings as mentioned in the above audit para.

[Additional information furnished by Government on the above audit

paragraph is included as Appendix II]

Conclusion/Recommendation

113. No Comments

[Paragraph  2.3.11  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Unexplained re-appropriations (2.3.11)

Paragraph 86 (3) of the Kerala Budget Manual lays down that the

authority sanctioning re-appropriations should satisfy itself that the reasons

given in the sanctions are full, frank and forthright and are not in vague

terms  such  as  ‘based  on  actual  requirement’,  ‘based  on  trend  of

expenditure’, ‘expenditure is less than that was anticipated’, etc., as they

have to be incorporated in the Appropriation Accounts which are examined

by the Public Accounts Committee of Legislature.  However, a test check

of  re-appropriation  orders  relating  to  12  Grants  issued  by  the  Finance

Department revealed that in respect of 810 out of 1159 items (70 percent),

the reasons given for withdrawal of provision/additional provision in re-

appropriation orders were of general nature like ‘expenditure is less than

anticipated’, ‘reduced provision is sufficient to meet the expenditure’, etc.,

which indicated that the departments were not following the provisions of

paragraph 86(3) of Kerala Budget Manual.

[Notes received from the Government on the above audit paragraph is
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included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

114. While considering the audit para unexplained re-appropriations, the

Committee  enquired  whether  there  was  any  procedural  change  in

reappropriations  after  the online system was introduced.  The Additional

Chief Secretary, Finance department replied that with the introduction of

IFMS,  all  figures  of  expenditure  and  revenue  are  now easily  available.

Also, it is expected that the online expenditure monitoring system would

enable  CCO's  to  furnish  reappropriation  proposals  with  accurate  and

specific reasons.  He opined that it was better to reform the Kerala Budget

Manual in connection with re-appropriation.  

Conclusion/Recommendation

115. No Comments.

[Paragraph 2.4 and 2.4.1 contained in the report of the Comptroller

and Auditor General of India for the year ended 31st March 2015 (State

Finances)]

Non-reconciliation of departmental figures (2.4)

Pendency  in  submission  of  Detailed  Countersigned  Contingent  bills

against Abstract Contingent bills (2.4.1)

According  to  Rule  187  (d)  of  the  Kerala  Treasury  Code,  all

contingent  claims  that  require  the  countersignature  of  the  controlling

authority  after  payment  are  to  be  initially  drawn  by  the  Drawing  and

Disbursing  Officer  (DDO)  from  the  treasury  by  presenting  Abstract

Contingent bills in the prescribed form (Form TR 60).  Abstract Contingent

(AC) bills  can be drawn only by an authorised officer  for  the items of

expenditure listed in Appendix 5 to the Kerala Financial Code. The DDO

should maintain a register of AC bills and monitor submission of detailed

bills there against. The Detailed Contingent (DC) bills in respect of such
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claims should be submitted to the controlling authority for countersignature

not later than the 10th of the month succeeding to which they relate. The DC

bills pertaining to a month’s claim should reach the PAG (A&E), Kerala

not  later  than  the  20th of  the  succeeding  month  for  accounting  and

monitoring the AC Bills.

According to the records maintained by the PAG (A&E) Kerala, 38

AC bills drawn by 24 DDOs up to March 2015 involving 1.64 crore were₹

not adjusted as of August 2015 due to non-receipt of DC bills as detailed in

Appendix III.  Year-wise details are given in Table. Non-submission of DC

bills would lead to retention of advance amount drawn with the drawing

officers  and  the  advance  drawn  remains  unaccounted  under  the  proper

heads of account.

Table: Pendency in submission of Detailed countersigned Contingent
bills against Abstract Contingent bills

( in crore)₹
Year AC bills Outstanding AC bills

No. of Items Amount  No. of Items Amount

2013-14 402 5.48 2 0.04

2014-15 260 4.31 36 1.60

Total 662 9.79 38 1.64
Source: Information compiled by Principal Accountant General (A&E), Kerala

One  AC  bill  drawn  by  Accounts  Officer,  District  Police  Office,

Thrissur (Rural) in October 2013 (for  2₹ .30 lakh) and another one drawn

by Accounts Officer, District Police Office, Thrissur in February 2014 (for

₹1.50 lakh) were pending for more than one year.

[Note received from the Government on the above audit  paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

116. Committee accepted the reply furnished by the government.

Conclusion/Recommendation
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117. No Comments.

[Paragraph  2.4.2  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Un-reconciled expenditure (2.4.2)

According  to  paragraph  74  of  the  Kerala  Budget  Manual,  the

expenditure  recorded  in  the  books  of  the  Controlling  Officer  of  the

department  should be reconciled every month with that  recorded in  the

books  of  the  PAG  (A&E),  Kerala  to  exercise  effective  control  over

expenditure  and to  keep  it  within  the  budget  grants  and also  to  ensure

accuracy of their accounts.  During the year,  reconciliation for 73.46 per

cent  of  the  total  receipts  (₹30,107.68  crore  out  of  ₹40,984.93  crore

excluding the figures maintained by the PAG (A&E)) and 66.04 per cent of

the total expenditure (₹42,881.43 crore out of ₹64,935.26 crore excluding

the figures maintained by the PAG (A&E)) were completed. However, 40

Chief  Controlling Officers,  whose total  transactions exceeded  ₹50 crore

did not reconcile their expenditure with the accounts maintained by PAG

(A&E) as shown in Appendix III.  This was not only in violation of the

provisions of paragraph 74 of Kerala Budget Manual but also indicative of

doubts  about  the  correctness  of  the  expenditure  figures  supplied  by

departments concerned and the figures booked by PAG (A&E), Kerala.

Excerpts from the discussion of Committee with officials concerned

118. The department did not furnish any ATS to it.  The committee urged

the department to furnish the reply regarding the audit para and  enquired

whether any instructions had been issued by Finance Department to the

Controlling Officers to effectively control the unnecessary expenditure and

limit  the  expenditure  within  the  budget  provision,  as  well  as  for  the

reconciliation of expenditure with that of the figures booked by AG.

[Reply  received from the Government on the above audit paragraph
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after meeting is included as Appendix II]

Conclusion/Recommendation

119.  No Comments

[Paragraphs 2.5 and 2.5.1 contained in the report of the Comptroller

and Auditor General of India for the year ended 31st March 2015 (State

Finances)]

Review on Budgetary process and appropriation control -  Directorate

of Technical Education (2.5)

The Directorate of Technical Education coordinates various technical

education activities in the State and supports 12 Engineering colleges, 49

Polytechnic Colleges, three Fine Arts Colleges, 39 Technical High Schools,

17 Commercial Institutes and 42 Tailoring and Garment making centres.

The overall appropriation status of the heads of account controlled by the

Director of Technical Education shows an overall excess of  ₹52.01 crore,

₹15.96 crore and ₹0.58 crore respectively from 2012-13 to 2014-15. But,

non/under-utilisation  of  budget  allocation  were  noticed  in  many  sub-

heads/schemes, which led to surrender of allocation during the fag end of the

year. Hence, the Audit study was focused on the budgetary process/appropriation

control failures in sub-heads/schemes, leading to excess and savings during the

past three years and the observations are summarised below;

Excesses under non-plan schemes of Revenue section (2.5.1)

Total  non-plan  schemes  under  the  control  of  the  Director  of

Technical  Education  and  number  of  schemes  in  which  either  budget

allocation was under-utilised or over expended are given in Table.
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Table: Status of utilisation in non-plan schemes
(  in crore)₹

Year Total schemes Outstanding AC bills Saving

Number Amount  Number of
schemes

Amount Number of
schemes

Amount

2012-13 30 318.00 16 49.81 8 1.33

2013-14 35 394.72 12 28.98 14 8.26

2014-15 40 464.08 7 12.22 15 19.91

Audit analysis revealed the reasons for this deficiency as under;

(i) Preparation of budget estimates

While submitting the budget proposals for the ensuing financial year

to  Finance  Department,  the  departmental  controlling  officers  should

consider  the  actual  expenditure  of  the  previous  year  and  the  actual

expenditure  for  the  first  five  months  of  the  current  year.  However,  this

exercise  was  not  followed  scrupulously  by  departmental  officers  and

saving/excess was mainly due to this failure.

It was also observed that faulty calculation of the budget estimates

by the departmental officers while preparing the revised estimates of the

current year, led to underestimation/overestimation of revised estimates.

(ii) Re-appropriations with the Grant

Before  submitting  the  last  batch  of  proposals  for  re-

appropriation/supplementary/surrender  to  the  Finance  Department,  the

Chief Controlling Officers/Estimating Officers should carefully assess their

final requirements for the year, on the basis of the actual expenditure during

the first nine or ten months and the anticipated expenditure during the rest

of  the  financial  year.  Departmental  officers  should  also  reconcile  the

expenditure figures booked by the PAG (A&E), to maintain accuracy in the

process.  Failure  to  reconcile  the  departmental  figures  with  the  figures

booked  by  the  PAG  (A&E)  resulted  in  excess/savings  under  certain

schemes even after re-appropriation of budget allocation within the Grant.
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[Note received from the Government on the above audit  paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

120. Committee accepted the reply furnished by the Government.

Conclusion/Recommendation

121. No Comments.

[Paragraph  2.5.2  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Substantial savings under plan schemes of Revenue and Capital section

(2.5.2)

Substantial portion of budget allocation remained unutilised (during

last  two  years)  under  revenue  section  as  the  scheme  implementation

process was not  being reviewed periodically.  In  the centrally  sponsored

schemes shown in Table, budget allocations were not required in most of

the  cases  for  the  disbursement  of  merit  scholarships  sanctioned  by

AICTE/MHRD, Government of India as the system of disbursement26 was

changed and transfer of funds to the State Government from Government

of India was stopped.
Table : List of schemes in which budget provision proved unnecessary

( in crore)₹
Sl.
No.

Name of Scheme Financial
Year

Budget
allocation

Amount
surrendered

1. Scholarship to GATE qualified PG 
students in other Engineering Colleges 
(100% CSS) (2203-00-112-68)

2014-15 3.00 3.00

2. Scholarship to GATE qualified PG 
students in College of Engineering, 
Thrissur (100% CSS) (2203-00-112-95) 

2013-14 3.00 1.64

2014-15 3.00 3.00

3. Scholarship to GATE qualified PG 
students in College of Engineering, 
Kannur (100% CSS) (2203-00-112-69)

2013-14 1.38 0.98

2014-15 1.50 1.50

26. Government of India has started transfer of benefit directly to the students’ bank account
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4. Scholarship to GATE qualified PG 
students in Rajiv Gandhi Institute of 
Technology, Kottayam (100% CSS) 
(2203-00-112-74)

2013-14 1.00 0.40

2014-15 1.50 1.50

5. Merit-cum Means Scholarship for 
Minorities for Professional and Technical
Courses(100% CSS) (2203-00-107-98)

2014-15 50.00 49.72

6. Scholarship to GATE qualified PG 
students in College of Engineering, 
Thiruvananthapuram (100% C.S.S) 
(2203-00-112-97)

2013-14 5.50 3.67

2014-15 6.60 6.60

7. Scholarship to GATE qualified PG 
students in other Engineering Colleges 
(100% CSS) (2203-00-112-68)

2013-14 3.00 2014

Similarly, lack of review on the progress of implementation of the

projects  executed  by  Public  Works  Department,  under  capital  section

resulted in under-utilisation and surrender of budget allocation at the fag

end of the financial year.  Instances noticed during the last two years are

given in Table.

[Note received from the Government on the above audit  paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

122. While considering the audit para 2.5.2, the Committee directed the

Finance Department to furnish a detailed statement on the status of budget

allocations under capital heads of accounts under “4202” in Financial year 2019-20.

Conclusion/Recommendation

123.   The  Committee  directs  the  Finance  Department  to  furnish  a

detailed  report  on  the  status  of  budget  allocations  under  capital

account head  “4202” for the Financial year 2019-20.

[Paragraph  2.5.3  contained  in  the  report  of  the  comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances).]

/home/so-pac-a/Desktop/report new/State Finances report 28 .odt/07.01.2023



 124

Faulty surrender (2.5.3)

An amount of 3.50 crore for the Kerala Technological University₹

(2203-00-102-97- P) and 1.50 crore for Centre for Engineering Research₹

and Development (2203-00-112-72-P) was provided during 2014-15 and

placed at  the disposal  of  Kerala Technological  University.  However,  the

Director  of  Technical  Education  who  was  not  the  Controlling  Officer

forwarded (March 2015)  surrender proposals  of  1.50 crore each under₹

these  heads  unnecessarily  to  Finance  Department  and  the  Finance

Department  sanctioned  the  resumption  orders  injudiciously  resulting  in

excess expenditure aggregating 3 crore under these schemes.₹

[Note received from the Government on the above audit paragraphs is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

124.The Committee accepted the reply furnished by the government.

Conclusion/Recommendation

125. No Comments.

[Paragraph 2.6 contained in the report of the Comptroller and Auditor

General of India for the year ended 31st March 2015 (State Finances)]

Overstated expenditure (2.6)

Financial Rules prohibit withdrawal of money from treasury unless it

is  required  for  immediate  disbursement.  However,  in  some  cases

departmental officers withdraw budget allocation at fag end of the year, to

avoid  lapse  of  budget,  and keep them either  in  Treasury  Savings  Bank

account or outside the Government without being spent. This has resulted

in  overstatement  of  the  total  expenditure  of  the  Grant  as  the  amount

remained unutilised even after the close of financial year.  Audit noticed a

few instances of under-utilisation of Government funds as detailed in Table.
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Table: Details of overstated expenditure
( in crore)₹

Name of Scheme
and

implementing
institution

Amount
drawn

Year of
drawal

Unutilised
amount

Reasons for non-utilisation/
delay in utilisation

Additional Tribal Sub
Plan Package, 
Scheduled Tribes
Development 
Directorate

135.75 2014-15 116.21 The  scheme aims  at  integrated
sustainable  development  of
scheduled  tribe  population  in
selected  locations.  The  funds
were  transferred  to  the  joint
account  of  respective  District
Collectors and Tribal Development
Officers  for  implementing  the
scheme.  Though  an  amount  of

135.75  crore  was  withdrawn,₹
Administrative  Sanction  issued
for only 85.23 crore, indicating₹
lack of urgency in the matter.

Kasaragod Package
2551-60-101-97,
District Collector,
Kasaragod

19.30 2013-14 11.95 The scheme targeted integrated
development  of  Kasaragod
district  mainly  in  the  areas  of
schools, hospitals, roads, bridges,
etc.  Funds  drawn  in  2013-14
and  2014-15  for  implementing
26 and 25 schemes respectively.
However,  works  were  delayed
due to various  reasons such as
non  finalisation  of  detailed
project  report,  rainy  season,
delay  in  issuing  Technical
Sanction,  delay  in  acquiring
land,  etc.  Unutilised  balance
funds were kept in the account
of  respective  implementing
officers  such as  PWD, District
Panchayat,  District  Collector,
etc.

68.40  2014-15 68.03

JNNURM, Kochi 
Corporation

10.21  2.2010
to

3.2012 

5.5 The  scheme  was  meant  for
various projects under JNNURM.
No amount was expended after
2010-11,  under  this  scheme.
Unutilised  amount  was  kept  in
TSB  account  at  District
Treasury Ernakulam.
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Akshaya E-literacy

programme, District 

Collector, Alappuzha

3.96 2006-07

to

2010-11

3.43 The scheme was to e-literate the

people  in  Alappuzha  district.

The  scheme  was  discontinued

from May 2012 as most of the

families were e-literate.  Unutilised

balance  kept  at  District  Treasury,

Alappuzha remitted back (May

2015) to Government account at

the instance of Audit.

Strengthening of 

District Planning 

Machinery, District 

Planning Office 

Pathanamthitta

6.33 2010-11

2014-15 

 6.22 The  scheme  was  meant  for

construction  of  building  to

respective  District  Planning

Offices.  Delay in implementation

was  due  to  delay  in  tendering

process,  delay  in  identification

of land, non-suitability of land,

etc.  The  balance  funds  were

kept  in  the  TSB  account  of

District  Planning  Officers

concerned.

District Planning 
Office, Kottyam

3.62 2010-11
2013-14

3.57

District Planning 
Office, Palakkad

6.1 2009-10
2013-14

2.29

District Planning 
Office, Kozhikode

7.79 2013-14
2014-15

7.53

Total 261.46 224.73

[Note received from the Government on the above audit  paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

126. While  considering  the  audit  para  on  Overstated  expenditure,  the

Additional Chief Secretary, Finance department informed that as a matter

of  policy,  the  Government  did  not  encourage  withdrawal  of  money for

retaining in TSB accounts so as to prevent it from lapsing and to prevent

using that amount as  expenditure after the end of the year.  He added that

the Central Government considers the amount in TSB Account as public

account borrowings and  limits the borrowings in the second phase.

Conclusion/Recommendation

127. No comments.
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[Paragraph 2.7 contained in the report of the Comptroller and Auditor

General of India for the year ended 31st March 2015 (State Finances)]

Inspection of treasuries (2.7)

There  were  23  District  Treasuries,  193  sub-treasuries,  12  Stamp

depots and one e-treasury functioning in the State as of March 2015. The

PAG  (A&E),  Kerala  inspected  127  treasuries  including  Directorate  of

Treasuries (District Treasuries:22; Sub-treasuries:  104). Irregularities and

deficiencies noticed during the inspection of treasuries are mentioned in the

succeeding paragraphs.

[Notes received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

128. Committee accepted the reply furnished by the government.

Conclusion/Recommendation

129. No comments.

[Paragraph  2.7.1  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Excess payment of pension (2.7.1)

During the course of treasury inspection, excess payment on account

of pension/family pension amounting to 0.90 crore was noticed in 1241₹

cases.  The  main  reasons  for  these  excess  payments  were  errors  in

calculation of revised pension, continuance of higher rate of family pension

after expiry of authorised period, non-deduction of commuted portion of

pension from basic pension, payment of ineligible festival allowance and

medical allowance to family pensioners who are also in receipt of regular

pension,  and  incorrect  calculation  of  dearness  relief.  Out  of  the  above
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excess payment, 0.23 crore involved in 536 cases have already been₹

recovered as shown in Table.

Table: Excess pension that remains to be recovered

( in lakh)₹

Sl.

No.

Details of Excess

paid pension

Excess paid Recovered Balance

No. of

cases 

 Amount No. of

cases 

 Amount No. of

cases 

 Amount

1. Excess payment of 

pension

129 26.92 64 9.03 65 17.89

2. Excess payment of 

family pension

105 41.50 35 7.92 70 33.58

3. Excess payment of 

festival allowance 

and Medical 

allowance

990 13.82 433 4.78 557 9.04

4. Excess payment of 

inter-state pension

17 7.94 4 1.71 13 6.23

Total 1241 90.18 536 23.44 705 66.74
Source: Data compiled by O/o the PAG (A&E), Kerala

[Notes received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

130. Committee enquired about the current status of recovery of excess

payment of pension.  The witness, Director of Treasuries replied that in

respect of 27 cases of excess payment of pension the amount was being

recovered from the pensioners in monthly installments and only 3 lakh₹

was remaining for recovery.

Conclusion/Recommendation

131. No comments.
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[Paragraph  2.7.2  contained  in  the  report  of  the  Comptroller  and

Auditor General of  India for the year ended 31st March 2015 (State

Finances)]

Retention of excess cash balance (2.7.2)

According to Rule 309 of Kerala Treasury Code Vol.I, every year in

January,  Government fixes the maximum cash balance for  each District

Treasury for the next financial year. The District Treasury Officer in turn

fixes the cash balance for each Sub Treasury in the district. The actual cash

balance  in  treasury  should  ordinarily  be  kept  much  below  the  normal

maximum balance fixed for a treasury so that Government’s credit balance

in the Reserve Bank of India may be as large as possible. Moreover excess

retention of cash balance in treasuries may cause loss of revenue to the

State by way of loss of interest on investment, payment of interest on ways

and means advances, etc. Excess retention of cash balance was noticed in

92 treasuries/sub treasuries on 822 occasions during the financial year.  The

Director  of  Treasuries  admitted  the  facts  and  stated  that  circular

instructions  were  issued  to  the  District  Treasury  Officers/Sub-Treasury

Officers to avoid retention of excess cash.

[Notes received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

132. Committee accepted the reply furnished by the government.

Conclusion/Recommendation

133. No comments.
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[Paragraphs  2.7.3,  2.8,  and  2.9  contained  in  the  report  of  the

Comptroller  and  Auditor  General  of  India  for  the  year  ended  31st

March 2015 (State Finances)]

Short/non-recovery of rent of residential quarters (2.7.3)

House rent at the rate of two per cent of basic pay (as per paragraph

14 of GO(P)85/2011/Fin dated 16 February 2011) has to be recovered with

effect  from the date  of  coming over  to the revised scale  in  the case of

employees  residing  in  Government  quarters  and  whose  scale  of  pay  is

21240-37040  and  above.  In  the  case  of  employees  covered  under

UGC/AICTE scale of pay, rent at the rate of four per cent of their basic pay

has  to  be  recovered  (paragraph  14  of  the  Pay  Revision  Orders  2009).

During the year, short/non-recovery of house rent was noticed in 37 cases

amounting 2.99 lakh in 18 treasuries, of which 0.23 lakh in respect of 13₹ ₹

cases was recovered.

Conclusion (2.8)

During the year, overall savings out of the total budget allocation of

1,03,604.32 crore was 20,157.97 crore. Overall savings increased from₹ ₹

18.2  per  cent  in  the  last  year  to  19.5  per  cent  in  2014-15  indicating

increasing deficiency in the budgetary process. Persistent savings of 100₹

crore or more of the budget provision for the last three years was noticed in

four  Grants/Appropriation.  Substantial  savings  in  two  Grants  (Urban

Development  and  Irrigation)  was  due  to  unrealistic  assessment  of

budgetary  requirement  by  the  departmental  officers  and  the  Finance

department  ignoring  the  expenditure  of  the  schemes  of  previous  years.

Excess expenditure of 192 crore was noticed under one appropriation-₹

‘Debt Charges’ (in revenue section),  which requires regularisation under

Article 205 of the Constitution along with excess expenditure for the years

2011-12 to 2013-14 amounting to 1,818.86 crore. Appropriation control₹
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weakness  at  the  levels  of  Chief  Controlling  Officer,  Drawing  and

Disbursing Officer, Treasury Officer and Finance Department was noticed

and this  led to  excess expenditure in  schemes test-checked in Audit.  In

view of the final savings, supplementary allocations obtained in 22 Grants

under Revenue (voted) section could have been avoided as the additional

budget allocations were sought for all  the existing schemes.  Director  of

Technical Education (the estimating officer) had not taken due care in the

realistic  preparation  of  budget  estimates  and  in  reconciliation  of

departmental  figures  with  that  booked  by  PAG  (A&E)  which  led  to

budgetary failures.

Recommendations (2.9)

• Finance  department  and Chief  Controlling Officers  of  the Grants/

Appropriations  should  make  use  of  the  Monthly  Appropriation

Accounts  prepared  by  PAG  (A&E)  and  insist  on  departmental

reconciliation  before  processing  the  proposals  for  Supplementary

Demands for Grants and surrender of budget allocation.

• Government  may  issue  directions  to  all  departmental  controlling

officers to review implementation of scholarship schemes of GoI in

which  direct  benefit  transfer  system  was  introduced  to  avoid

unnecessary savings in schemes.

[Note received from the Government on the above audit paragraphs is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

134. To  a  query  of  the  Committee,  Director,  Treasuries  Department

informed that the short/non-recovery of rent of residential quarters was due

to the fault of D.D.O.S of concerned offices of various departments.  They

have  continuously  ignored  the  department's  instructions  to  recover  the

arrear  amount.   He  supplemented  that  the  treasury  department  put
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forwarded a proposal to the Finance department to block the bill generation

of such DDO's in SPARK, who had fail to recover the arrear amount and

the bill  could be generated only after the recovery of rent arrears.   The

Committee directed the department to furnish a detailed report about it.

Conclusion/Recommendation

135.  The  Committee  directs  the  Finance  Department  to  furnish  a

detailed  report  about  the  short/non-recovery  of  rent  of  residential

quarters from government employees.

Sunny Joseph,
Thiruvananthapuram,                                                                      Chairman,
9th Febuary, 2023.                                              Public Accounts Committee.
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APPENDIX
SUMMARY OF MAIN CONCLUSION/RECOMMENDATION

Sl. 
No.

Para
No.

Department
concerned 

Conclusion/
Recommendation

1 8 Finance  
Department

The Committee urges the department to furnish

a detailed report regarding the reasons for the

shortfall  in the collection of Tax from Motor

Vehicles and from Live Chicken during 2014-

15 as early as possible.

2 15 Finance  
Department

The  committee  directs  the  department  to

furnish a detailed report regarding service tax

paid  on  State  Lotteries  during  2014-15

including  the  details  of  head  of  accounts  in

which tax was paid and the  head of account in

which the same should be paid. 

3 16 Finance  

Department
The  Committee  observes  that  it  is

indispensable to develop a new strategy for the

growth  of  State's  revenue  from  the  sale  of

lottery tickets.  So the Committee recommends

that a new realistic method should be adopted

to revise the prize structure, price money and

agent's commission so that all the stakeholders

can reap the benefits.

4 30 Finance  

Department

The  committee  observes  that  the  delay  in
getting Administrative Sanction and Technical
Sanction is a major hindrance in grounding of
projects  under  RIDF.   So  the  committee
suggests  that  Administrative Sanction should
be issued only after the submission of detailed
estimate.
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5 31 Finance  
Department

For the smooth and speedy implementation of

RIDF projects, the committee suggests that in

schemes  where  land  acquisition  is  involved

the acquisition process is to be completed by

availing  State  fund.  Request  for  central

assistance to  the scheme may be made only

after  the  acquisition  of  land  has  been

completed.

6 32 Finance  
Department

The committee also recommends that a review

of  the  progress  of  projects  under  Central

assistance  should  be  done  in  every  three

months  by  the  Finance  and  implementing

department officials.

7 33 Finance  
Department

The  Committee  directs  that  utilization

certificates be submitted  on time in order to

receive  additional  grants  and  that  grant

conditions  be  strictly  followed  for  RIDF

projects to run smoothly.

8 34 Finance  
Department

The  Committee  directs  the  Finance

department  to  submit  a  detailed  report

including  the  steps  already  taken  by  the

Department to rectify the mistakes that led to the

short release of the award amount from GOI and

also the steps to improve the system in future.

9 35 The committee directs the Finance department
to take concerted  steps to collect the replies 
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from the departments which did not give the
details of the utilisation of funds.

10 45 Finance  

Department

The  Committee  criticises  the  lackadaisical

attitude  of  the  officers  in  submitting  the

remedial  measures  taken  statement  on  the

audit para in time and directs the Department

to immediately furnish the remedial measures

taken statement regarding the audit para 1.6.7.

11 55 Finance  

Department

The Committee observes that the main reason

for delay in completion of projects/works was

due to delay in acquisition of land or lack of

detailed investigation including soil  test.  The

Committee recommends that no administrative

sanction  should  be  given  to  these  kind  of

projects  until  the  detailed  investigation,

including soil tests and feasibility studies are

completed.  The  administrative  sanction

followed by land acquisition should be carried

out primarily in the case of civil works.

12 56 Finance  

Department

The  Committee  directs  the  department  to

submit a detailed report regarding the present

status  of  incomplete  projects  mentioned  in

audit para 1.8.3.

13 61 Finance  

Department

The Committee urges the Finance Department

to furnish a comprehensive report on the audit

para  1.9.3.1  as  soon  as  possible.   The

Committee directs the department to clear the

long pending arrears in respect of repayment

of the loan amount.
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14 64 Finance  

Department

The  Committee  expresses  its  strong

displeasure  over  the  irresponsible  attitude  of

the  Registrar  of  Co-operative  Societies  in

maintaining the loan accounts properly.  The

Committee  directs  the  Department  to  take

stringent  action  against  the  office  of  the

Registrar  of  Co-operative  Societies  for  its

lackadaisical  attitude  in  the  maintenance  of

records  and  registers  pertaining  loans

sanctioned to the societies and to submit the

remedial measures taken to preserve the loan

account details.

15 66 Finance  

Department

The  Committee  expresses  its  dissatisfaction

over the delay in submitting the statement on

Remedial  measures  taken.   The  Committee

views such lapse very seriously and suggests

that  the  department  should  take  necessary

steps to avoid such lapses in future.

16 73 Finance  

Department

The  Committee  directs  the  Finance

Department to furnish a detailed report on the

reasons for the non-reconciliation of figures of

SDRF with those of AG and if reconciled, the

present status of reconciliation.

17 82 Finance  

Department

The Committee opines that it is hightime that

the  Finance  Department  developed  a  systematic

method for the formulation of the budget  estimates

so that there is a realistic estimation of revenue and

expenditure.
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18 86 Finance  
Department

The Committee expresses its displeasure over

the  inordinate  delay  in  furnishing  reply  on

excess  over  provision  during  2014-15  and

directs the Finance Department to furnish the

reply at the earliest.

19 92 Finance  
Department

The  Committee  directs  the  Finance

Department  to  furnish  a  detailed  reply  on

whether the amount of  ₹ 0.59 crore has been

remitted  back  by  the  Labour  and  skills

Department  to  revenue  expenditure  head

“2230-03-91-99-  deduct  recoveries  of  over

payment”  as  instructed  by  the  Finance

Department.

20 96 Finance  
Department

The  Committee  directs  the  Finance

Department  to  issue  strict  instructions  for

proper  maintenance  of  accounts  by  all

controlling officers. The Committee also urges

the department to furnish the present status of

the action taken by the State Police Chief for

the  prompt  receipt  of  the  statement  of

expenditure under the scheme “District Police

Complaints  Authority”  from  the  DDO's

(Sherisdars of Kottayam & Kozhikode) under

his control.

21 103 Finance  
Department

The  Committee  directs  the  Finance
Department to furnish the reply regarding the
outcome of enquiry initiated against  the Sub
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Treasury Officer, Koyilandi.

22 105 Finance  
Department

The  Committee  urges  the  department  to

submit  a  report  regarding  why  SDG  was

obtained  for  ₹1020.03  lakh  when  savings

were  available  for  reappropriation  under

Harbour Engineering Department.

23 107 Finance  
Department

The Committee expresses its displeasure over

the irresponsible attitude of the officials of the

Finance Department as they could not furnish

the reply for the audit para 2.3.7 and directs

the  department  to  furnish  the  reply  at  the

earliest.

24 123 Finance
Department

The  Committee  directs  the  Finance

Department to furnish a detailed report on the

status  of  budget  allocations  under  capital

account  head  “4202” for  the Financial  year

2019-20.

25 135 Finance
Department

The  Committee  directs  the  Finance

Department to furnish a detailed report about

the  short/non-recovery  of  rent  of  residential

quarters from government employees.
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APPENDIX II
NOTES FURNISHED BYTHE GOVERNMENT

GOvBnNUBNT oF renera
FINAI{CE (PI.ANINING - A) DEPARTMENT

STATEMENT OF ACTION TAKEN ON THE RECOMMENDATTONS COr{TArNEp
IN THE COMPTROLLER AUDTTOR GENERAL'S REPORT ON STAIE FrNAr{CES

FORYEAR ENDED MARCH 2015

sL
No.

Pen
No. Recommendations of the Committee Action Taken by the Government

1 1.1 Introduction:- Based on the audit of
Finance Accounts and makes agr

assessment of the Kerala
Government's fiscal position as on
31th March 2015. It provides a board
perspective of the {inances of the
Government of Kerala during 20-1,+15

and analyses critical changes in the
major fiscal aggregates relative to the
previous year, keeping in view of the
overall trends during the last five
vears.

Introduction. No comrnent is required.

2 't:t.2 Review of Fiscal Situation- ... State
had not achieved the fiscal targets
fixed in the Kera1a Fiscal
Responsibitty (Amendment) Act 2011

except for DebtGSDP ratio for the
years 2011.-72 and 2012-13. Non
achievement of fiscal targets need to
be attended to bv the State
Government.

State is not able to eliminate the revenue
deficit and reduce fiscal deficit to 3 o/o of
GSDP as stipulated in the FRBM Act

because of its commitments in social

sector and increase in non-plan revenue

expenditure. State's inability to achieve the
fiscaltargets may also be attributed to fact
that more than 60% of State's annual plan

expenditure constitutes revenue

expenditure.

3 7.2 Resources of the State: ' Revenue

and capital are the two streams of
receipt that constifute the resources
of the State Government. Revenue
receipts consist of Tax revenues,
non-tax revenues, State's share of
union taxes and duties and grant-
in-aid from the Government of
India.

General observation on the composition of
resources of the State. No remarks/
comments are required.
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4 '1,.7 Applications of Resources:-
Analysis of the allocation of
expenditure at the State
Government level assumes
significance since major
expenditure responsibilities are
entrusted with them. Within the
framework of fiscal responsibility
legislations, there are budgetary
constraints in raising public
expenditure financed by deficit or
borrowings.

Despite concerted efforts, State is not able
to achieve the fiscal targets set forth in the
FRBM Act due to growing commihent on
non-plan revenue expenditure. Thus
attempt to reach sustainable deficit levels
complying with fiscal responsibility
legislations would adversely affect the
economic growth of the State and it is the
capital expenditure which will sacrifice
heavily. Hence, State has urged the FRBM
Committee to stipulate a ceiling of. "1..5 oA

for the revenue deficit instead of insisting
its elimination and to recommend a fiscal
deficit range in place of the existing fixed
number (7" of GSDP) as fiscal deficit target
so that States will get additional fiscal
space for its developmerrt expenditure.

5 1.8 Quality of Expenditure- The
availability of better social and
physical infrastructure in the State
generally reflects the quality of its
expenditure...

General observation on the quality of
expenditure of the State. No remarks/
comrrrents are required.

6 1,.9 Financial Analysis of Govt.
Expendifure and Investments :- In
the post -Fiscal Responsibility and
Budget Management framework,
the State is expected to keep its
fiscal deficit (and borrowings) not
only a low levels but also meet its
capital expenditure/investnent
(including loans and advances)
requirement from its own sources
of revenue.

Noted for future guidance.

7 1.10 Assets and Liabilities- In the
existing Government accounting
system, comprehensive accounting
of fixed assets like land and
buildings owned by the
Government is not done.

General observation. No remarks/
comments are required.
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8 L.11, Debt Sustainability:- The debt
maturity profile of the State debt
indicates that the Government will
have to repay M.1. per cent of its
debt betureen one and seven Years.

As regards the debt sustainability, the state

has been able to achieve the DebtGSDP
target as stipulated in the Keral,a Fiscal

Responsibility and Budget Management
Act. In the post Fiscd Responsibility aod
Budget Management Act period, State has

been in a transition to depend mostly on
market based borrowings (Open Market
Borrowings) to meet its developmental
expenditure due to the increasing revenue

dehcit because of its comsrihent in Social

Sector and increase in salary, pension and

interest payments. In order to reduce the

debt burden, State is Planning to
implement a more aggressive debt

management Po[cy. In addition to this,

State eovernment is also plaruring to take

meaflrres to enhance the tax and non-tax

revenue collections by improving existing

revenue collection system and to exercise

strict control over non-plan revenue

expenditure so as to contain these

expenditures at reasonable and sustainable
level-

E"A though the concerted efforts, State is

not able to achieve the deficit targets such

as Revenue Deficit and Fiscal Deficit etc set

under the FRBM Act due to the increase in
Salary, Pension and interest payment and

the growing comrrritnrent in Social and

health sectors.

9 7.72 fit"ul I*balances :- Three key fiscal

parameters - revenue, fiscal and

primary deficits- indicate the extent

of overall fiscal imbalances in the

finances of the State Government

during a sPecified Period. The

deficit in the Government accounts

represents the gaP between its
receipts and exPenditure.

tm-par*ontatn a grst of otservations

made in the above mentioned paras and

hence no separate comments/remarks are

necessary.

10 1..13 Conclusion:- During the YPfi,
revenue receiPts (17.8%) had a
better growth rate than

GSDP(13.93%), but growth rate of

State's own tax revenue (10'1%)

was less than GSDP. Hence, State

could not control revenue deficit as

anticipated in the budget estimates'
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t'
Consolidated Status of Unpaiii POC lssued from Ll4l20t3-3Ll3l20ts

? , t]l;

.:i

- r"T ^'- ':;:'

i-.i.. 
. :

I

ror'birector of freasuries

i

J

t '7"1
l, t t

/

Sl.No O Treasury No of POC Amount

I t Thiruvananthapuram 6 28tt,2
2 Kattakkada NIL - NIL
^,J Kollam ' : 8 L69296

4 Kottarakkara ' 
ili. t 2500

5 Pathanamthitta 3 L4727

6 Alappuzha 1 404

7 Chengannur 8 25655

I Kottayam LI 3900

9 Pala 15 62428

10 Idukki I 30302

n Ernakulam 10 18s163

T2 Muvattupuzha 7 205344.

13 Thrissur t 3000

t4 Balakkad 3 13660

i5 Malappuram 8 200329

16 Kozhikode t7 43732

T7 Thamarasserv 8 257464

l8 Wavanad 6 1s969

19 Irinialakkuda 3 13603s

20 Cherpulassery 6 285203

2l Mattannur 2 6390

22 Kannur 16 93138

23 Kasargod 5 L7828d.

TOTAL t46 1961035
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State{nent of Action Taken on the Report of C&AG on
State Finances for the year ended on 31.03.2015

Audit Para Name of
Department

Action Taken Report

2.3.5.l(iii) Expenditure
without budset nrovision.

Police Regarding para no.l
2.3.5.l(iii) Expenditure 

I

without budget provision, 
I

Home (E) department has 
I

furnished the ' Action Taken I

Report which contains the 
I

following details 
I

A token provision fo,|
the 'Payment of cost for the 

I

Deployment of CRPF' (2055- 
|

800 99-NP) was surrendered, 
I

since the Police departmentl
had not reCeived the details 

]

regarding the adjustment
made by the PrinciPal
Accountant General (A&E)
in 2015 thfough Central
accounts of RBI for an

amount of 7e .+Z Crore.

Therefore additional fund
could not be proposed

through re-approPriation to

regulaize the excess amount

lincuned, which resulted in

l.x."ss expenditure. The

lAccountant General vide

ll.ttet No. Report/civil/state
lfinance 2014-15 field

lpartylz3g informed the

Token Provision t{ t000) was]
provided under the scheme ']
Payment of cost for the

Deployment of CRPF (2055-00-
800-99-NP): for meeting the

expenditure in connection with 
I

the deployment of Central
Reserve Police Force. An]
amount of
booked through inter state

settlement . adjustment and

intimated (January 2015) to th9

Chief Controlling Offrcer
(Director General of Police) bY

the PAG (A&E) to an.arlge

sufficient budget Provision
under the sub head. The Chief
Controlling Officer did not
make any effort to obtain
additional budget provision but

lsurrendered the token provision
lwhich resulted in excess

lexpenditure to the tune of
16.43 crore.

I AuAit also observed excess

lexpenditure of 7 S.el crore

Iunder the sub head Criminal

llnvestigation Branch (2055-00-



l?1

101-99)' for meeting Travelling
Allowance (Tour) of policemen
and 7 l.Zg crore was booked
against the budget provision o

{ t.01 crore. Thus, failure to
monitor the expenditure against
allotment by the Sub
Controlling Offrcer and lapse on
the part of Controlling Officer
(Director General of Police) in
obtaining sufficient additional
funds to rcgalarize the excess
expenditure, resulted in excess
under the head.

Against the budget
provision of { I .61 Crore
provided for TA under the
H/A 2055-00-10l -99-NP, an
amount of { 7.28 Crore was
spent which resulted in an
excess expenditure of { S.el
Crore. The Police
department had not received
the details regarding the
adjustntent made by the
Principal AG (A&E) in 2015
in connection with the
expenditure related to
Railway Warrant claims.
Therefore the department
could provide sufficient fund
to regtlafize the excess
expendifure before the end o
the financial year, Strict
action has been taken the
Police Department to avoid
such irregularities in future.

Joint S (Fin nce)
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Statement of Action Thken on the Report of C&AG of India on State
Finances for the year ended on 31.03.2015

. SL.
No.

Para No. Subject Action Taken Report

I 2.3.s.2(i1) Non reporting of expenditure
incurred by Drawing and
Disbursing Olficer to Chief
Controlling Officer.

Expenditure of Rs. 0.32 crore
incuned by two Drawing and
Disbursing Officers
(Sheristadars of Collectorates,
Kottayam and Koztrikkode)
under the scheme 'District Police
Complaints Authority (2055-00-
001-94-NP) was not reported to
the Chief Controlling Officer
(Director General of Police)
which resulted in surrender of
the entire budget allocation of
Rs. 0.38 crore under the scheme
by Chief Controlling Officer,
resulting in excess expenditure
ofRs.0.32 crore.

Police Complaints Authority South Zonehas informed
that an amount of Rs. 18 lakh for the purchase of vehicle
and Rs. 50,000/- for office expenditure were sanctioned
under the head of account 2055-00-001-94-NP. Out of this
a total amount of Rs. 15,88,453/- was utilized (for vehicle
15,38,729 and for office expenditure Rs.49,724) and an
amount of Rs. 2,61,5471- was surendered. Total allotment
Re. 18.50lakhs.

The south Zone State Police Complaints Authority also
informed that they were unaware of the fact that amount
has to be reconciled and to be informed to State Police
Chief as no instruction in this regard was received from the
State Police Chief.

Police Complaints Authority North Zone has informed
that an amount of Rs. 18 lakhs for purchase of vehicle and
Rs. 50,0001- for offrce expenditure were sanctioned under
the head of account 2055-00-001--94-NP. Out of this, a
total amount of Rs. 15,64,8551- was utilized (for vehicle
Rs. i5,14,8551- and office expenses Rs. 50,000/-) and has
infrrrmed that the balance amount of Rs. 2,35,1451- has not
been surrendered. Total allotment 18.50 lakhs.

The North Zone Police Complaints Authority has also
informed that he is unable to surrender the amount and
send expenditure statement to State Police Chief due to 

I

paucity ofpermanent staff. 
I

Total tund allotted to DPC's - Rs. 37lakh-s (18.5+18.5) 
I

E4penditure - Rs. 31, 53, 308 (15,88,453r-15, 64, 855) 
|

Unspent - Rs.4, 96,692(2,61,547+2,35, 145) 
|

Surrender - Rs. 2,61, 547(DPCA South Zone) 
|

Amount to be surrendered -Rs. 2,35, 145 (DPCA Northl
Zone)

()l'Airl, '' l'.t' r-.,,
rt Secr' l rl-\ 
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n(
GOVERNMENT OF KERALA

Finance (Budgef Wing-F) Department

ENpED oN 3llq3/201s.

Recommenda@

2.3.s.3(i)

First

part

proposals from Chief Controflinp OfficSI
An amount of Rs.3.75crore was provided
under the scheme ,Construction 

of
buildings for Government presses (405g-00_
103-99-pf, and Rs.1.g6 crore was spent
during 2Ot4-tS by the Chief Engineer,
Buildings, the Chief Controlling Officer of
the sub head. However, it *., ,".n th.t
the Director of printin& who is not the
Chief Controfling Officer of the sub head,
submitted a proposal to surrender the
whofe budget provision of Rs.3.75crore and
conseguent resumption by Finance
Department resutted in an excess
expenditure of Rs.l.g5crore under the
head.

The resumption was carried out under the
head of account ,405g_00-lo3_99 

for
Construction of Buifdings for Government
Presses-(p), based on the proposal of
Director of printing. As per letter No. BW-
F3/10/20t6-Fin dated I6/08/20t6, the
Director of printing was instructed to be
more cautious on furnishing the
resumptionlreappropriation 

proposafs and
furnish such proposafs pertaining to the
heads of account controffed by him onfy.
Afso since the introduction of BAMS(Budget
Affocation Monitoring System) from 2016_17
onwards, the heads of account are mapped
to the respective Controlfing Officers and
therefore resumption/reappropriation

proposafs can be verified with the data in
BAMS so that such instances can be avoided
in future.

q\J
A. SHII]U

-. 
.Ioint Secretan,

H#T;'i'ff,il", -=
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FINANACE (PAC-B) DEPARTMENT

ACTION TAKEN
AUDIT OBSERVATIONSSL

N
o.

AUDIT
PARA
NO tr- ner the report the overalt

n
is

rs

Ie

',
te

2.5.r

2.5

The Directorate of Technical Education co-ordinates vadous

technical education ;;;ffiil io tttt State and Supports 12

Engineering *u"gfi-ig-Potyt""h"it Colleges' 3 Fine Arts

Colleges, t g rechnical IIUh iln"ob'. 1 7 Cornmercial Institutes

and 42Taitoring frf, Afi;;t r"!i"s centers. The overal

iappropriation 'tutoJ'if 
ttttE"'Ot of aJcount controlled by tht

lriir"rto, of fecttnioal-Eiucu-tioo shows an overall excess of

ln . 52.01Crore, 
'n* - 

tS'qO Ct9ry- and Rs'0'58 Cror'

lrespectively to-^ibri-ii- t" 20t4-t5' But norr/unde

lutil-ization of budgel aflocation were noticed in many sut

ln udvr"h"*",, *'ill il;--srrnttd* of allocation during th

lfag end of the vtJ' H;;;o trt: Audit studv was focused on tt

lbudgetary pt""ttl"ppi"ptiutiott lontrol 
failures rn su

lheaddsche-"', r"'ning to excess and savings during the pa

Ittnr" years u"a tntoiituutions are summarized below:

Total non plan sohemes under the control of the Director of 
'

Technical Bo"oution"iifril""""tutT of schemes in which eitl

budget allocation *tJtiJt""tifit"O or over expended are gir

rin table 2.10 '

lr*t.tt exPenditure incurred

l*a"t various schemes of the

latputt**t are shown below:
I

lt* Expenditure

,lzotz-tz Rs.52.01 cr'

tlzotr-t+ Rs. 15.96 cr'

'lzot+-ts 
Rs. o.58 cr'

I

rlDi.ororut of Technica

tlea"""ii"" has rePorted :r"
:l;;t*v stePs have been take

elto regularize the above exces

"ll*.Jait*e 
as Per the Provisior

;l;'i;a Budget Manual and tt

rtlt"**ifiation work fot 2012'1
""1;;1t-14 & 2or4-r5 is on tl

In"tg. of comPletion'

I T
Ien
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Table 2.10: Status ofutilization in non-plan scheme

(' in crore)

Year Total
Scheme

Excess Saving

Number Amount Numb
er of
schem
es

Amount Numb
er of
schem
es

Amount

2012
-13

30 318 16 49.81 8 1.33

2013
-14

35 3e4.72 t2 28.98 t4 8.26

20t4
-15

40 464.08 7 12.22 l5 19.91

Audit analysers revealed the reason for this deficiency as under;
(I)Preparation of budget estimates

While submitting the budget proposals for the ensuing
financial yea,r to Finance Departmen! the Departmental
Controlling Officers should consider the actual expenditure of
the previous year and the actual expenditure for the first five
months of the current year. However, this exercise was not
followed scupulously by departmental offrcers and
savings/excess was mainly due to this failure.

It was also observed that faulty calculation of the budget
estimates by the departmental officers while preparing the
revised estimates of tlre current year, led to under /over
estimation of revised estimates.

(ii) Re- appmpriation with the Grant 
l

Before submitting the last batch of the proposal for re- 
|

appropriation/supplementary/surrender to the Finance 
I

Department, the Chief Controlling OffrcerslEstimating Officers 
I

should carefully assess their final requirements for the year, onl
the basis of the actual expenditure during the frst nine or tenl
months and the anticipated expenditure dtring the rest of thel
financial year. Departmental Officers should also reconcile the 

I

expenditure figures booked by the PAG (A&E), to maintain 
I

lDirector of Technical Education
has furnished the following
rdetails.

(DAs per the audit rernarks,
necessary directions have been
given to the sub ordinate officers
to prepare the annual budget
considering the actual
expenditure of the previous year
and that for the first five months
of the current year. At present
the Budget Estimate is being
prepared as noted above and also
reported that revised estimates
of the current year is being
prepared in a realistic manner
avo iding faulty calculations.

(iD Director of Technical
Education has reported that
reconciliation work has been
strengthened for assessing the
final requirement for the year
including anticipated expenditure
and at present reconciliation
certificates are being forwarded]
on a regular basis and there is no 

]

excesV savings available in thatl

I
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accuracy in the process. Failure to reconcile the departmental

figures with the figures booked by the PAG (A&E) resulted in

excesVsavings under certain schemes even after re-

appropriation of budget allocation within the Grant.

Substantial savings under Plan Schemes of Revenue and

Capital Section

Substantial portion of budget allocation remained unutilized

(during last two years) under revenue section as the scheme

implementation process was not being reviewed periodically.

lnihe centrally sponsored schemes shown in Table 2.11, budget

allocations were not required in most of the cases for
disbursement of merit scholarship sanctioned by AICTE

A{HRD, Government of India system of disbursement was

changed and transfer of funds to the State Government from

Government of India was stoPPed-

Thble 2.11: List of schemes in which budget provision proved

unnecessary.

Name of scheme Financial
Year

department during the financial
year 2016-17.

The Director of Technical

education has reported that as far
as the centrally sPonsored

schemes of MCM ScholarshiP

and GATE scholarshiPs are

concerne{ the disbursement is

being made through Direct
Benefit Transfer(DBT) system

Central Govemment from 2013-
14. Hence the allotment under

these schemes was surrendered

at the close of the furancial Year.

Though the disbursement mode
was changed as to DBT budget
provision was regularly rnade bY

the Government under these

schemes. Out of the 7 CSS,

allotment for only one scheme

of MCM is provided for the

current year. In the Plan
proposal there was only a token
provision of Rs. I lakh. But
budget provision is 35.0lcrore..
The budget allotment of Rs.

35.01cr. under MCM scholarshiP

for 2Afi-18 will be surrendered

with prior permission o

Government. Other central

schemes of GATE scholarshiP (6

schemes) were excluded from
annual plan of their departmentl
at preserfi.

5

2.5.2

sl.
No

Budget
allocation

2014-15Scholarship to
GATE qualified PG
students in other
Engineering
Colleges (100%
css) (2203-00-
r12-68)

Scholarship to
GATE qualified PG
students in College
of Engineering,
Tluissur 004%
css) (2203-00-
rr2-9s)

2014-r5

2013-14

2014.15

Scholarship to
GATE qualifred PG

students in College
of Engineering,
Kannur, Colleges
(100% css) (2203-

00-112-69)

2013-14



l8g

+

20t4-t5

GATE qualified PG

students in Rajiv
Gandhi Institute of
Technology,
Kottayam (100%
css) (2203-00-
l l2-68)

20r4-1,5Merit - cum Means
Scholarship for
Minorities for
Professional and

Technical Courses
(loo% css) (2203-

00-107-98)

Scholarship to
GATE qualified PG

students in College
of Engineering,
Thiruvananthapura
m (100% CSS)
(22$-o}-rr2-97)

2013-t4

2At4-15

Similarly, lack of review onthe progless of implementation of
the projecls executed by Public Works Department, under the

rupitA r"rtion resulted in under - utilization and surrender of

budget allocation at the fag end of the frnancial year. Instances

notiied during ttre last two years are given nTable2'12

Table 2.12: under - utilization of budget allocation resulted in

2013-r4Scholarship to
GATE qualified PG

students in other

Engineering
colleges (10tr/o
css) (2203-00-
il2-68)

2014-15Development of
other Engineering
Colleges $242'
02-105-90-P)

The Director of Technical

education has rePorted that as

far as capital heads of accounts

for construction works of their

department under o'4202" tue

concerned the Chief Controlling

Officer is the Chief Engineer

(Buildidngsl), who has

surrendered the unsPent balance

at the close of the financial Year.

The under utilization resulted in i

surrender of funds was due to the

slow progress of works executed 
I

by the PWD and now that

Directorate is effectivelY

monitoring the Progress



wI
g

t*ttt*ttt*;tkt carried out
2014-15

by the PWD on a regular basis

and no savings under caPital

heads is exPected for the current

year.

Rajiv Gandhi
Institute of
TechnologY,
Kottayam (One

Time ACA)
(4202-02-105-92-
P

2014-15Government
College of
Engineering,
Kannur (One

Time ACA)
(4202-02-105-92'
P)

2Ar4-15Government
College of
Engineering,
Tlrissur (One

TimeACA)
(4202-02-10s-93-

2Al4-15hojects under

Legislative
AssemblY
ConstituencY
Asset
DeveloPment
Scheme
(LAcADS)
(4202-02-800-8s-

2013-14

2014'15

Fine Arts
Institutions
Buildings (4202'

04-101-99-P)

2013-14Buildings (One

Time ACA)
(ao2-02-105-94'
P

20t3-r4College of
Engineering'
ThiruvananthaPur
am (One Time

AcA) (4202-02'
105-9s-P
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2.5.3 Faulty Surrender

An amount of 'Rs. 3.50 crore for the Kerala Technological

University (2203'00-102-97'P) and ' 1.50 crore for cenfte for

Engineering Research and Development Q203-00112'72'P)

The Director of Technical
Education has reported that the

surrender of funds to the tune o

was provided during 2014'15 and placed at the disposal of
Keraia Technological university. However, the Director of

Rs. 1.5 crore each under "2203'
A0-rc2-97-plan" and *2203'00-

112-72-pbd' provided for 2014'
15 at the disposal of Kerala
Technological UniversitY was a
mistake due to oversiglrt and

these two schemes were included

Technical Education who was not the Controlling Ofhcer

forwarded (March 2015) surrender proposals of ' 1.50 crore

each under these heads unnecessarily to Finance Department

and the Finance department sanctioned the resumption order

injudiciously resulting in excess expenditure aggregating 3

crore under these schemes.

Joint

in the annual Plan ProPosal o

that Department and Director o
Technical education was the

CCO in respect of these heads uP

to the middle of 2014-15. CCO

has been changed onlY during
the second half of the financial
year and hence the mistake

happened. TheY also rePorted

that necessary ProPosals for
cancelling the order of surrender

of the above funds shall be

submitted to Government soon

and also informed that

instructions have alreadY been

given to the concerned for

avoiding such mistakes in futtre'

(l()t'Af.Liivlr\P
Joint SccrelatY lrt t '5 . t'ill.in('c DeParltrt' "'

I Gort. Sttrettrrti'l
lfldruva-oa nl lur 1 I tu ; "
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No rcmarks since ta:. revenue from 20l0-ll to 2014-15 has shorvn a

steady increase as per the statistics.

j)ai a I .3.1

Para 1.3.1. i The data itself sht-rws that the tax revenue increased by l0 % as

compared to 60/o cluring the previous year. However, it is informed that

the Commercial Taxes Department has switched over to Goods and

Services Tax Department with effect from 0110712017. The pending

arrears have already been advised'for Revenue Recovery and close

monitoring with Revenue Department is ensured by follow up with

nodal officers exclusively designated for Revenue Reoovery action.

C'ontbrences with District Collectors were also held by the Additional

Chief Secretary to streamline and speed up the Revenue Recovery

process. The Department has also envisaged plan of action to complete

the pending VAT assessment within a specific time frame. The report

and data receivecl tiom GSTN on return filing/payment and e-way bill

data from NIC are being utilized for plugging the leakage of revenue .

All the above measures will augment tax collection in the coming

months.

i [,-'

l.ff;#'*'g*t-



STATEMENT OF ACTION TAKEN ON THE RECOMMENDATION
CONTAINED IN PAIL{ I.3.1.2 OF C&AG REPORT ON STATE

FINANCE FOR THE YEAR ENDED 31" MARCH 2OI5

lPara No. Recommendation Action Taken
contained in C&AG
Report

r.3 .1.2 Receipt under 'State
Lotteries' has been maior
source (7 5 per cent) o
non-tax revenue of the
State. Overall 31 per cent
increase was noticed in
non-tax revenue.

The net yield from
State lotteries was only
Rs.960 crore as there
was an equally high
expenditure ( 14,485
crore) due to
distribution of prizes,
agent commission, etc.,
during the year.

The Revenue collection
details the Lottery Dept.
which is the primary source
of the Non-tax revenue of
the State is as stated below:- i

Total Revenue:- 5445. 84
Crore
Total Expenditure:- 4217. 58
Crore
Total Net Revenue:-
1168. 26 Crore

The lions share of the
Expenditure of the
Department is consumed by
the Commission Discount
for Agents and Prize
Distribution. Due to this
reason, the expenditure o
the Department increases
proportionately with the
Income of the Department.

During the financial
year 2014-15 the actual
expenditure of the
Department was 4277.581
Crorq A1td lh_e N9! \grlqnue 

I

profit was I 168.26 Crore. 
;

The Department had 
I

remitted to Government j

198.10 Crore in terms of taxl
and this expenditure wasl:L-



from the Head of account
207 s-00-103-99-SLT.

The actual expenditure
for the financial year 2014-
l5 includes this expenditure
incurred in terms of
remittance of tax.

It is assumed that the
reason for the increase ln
expenditure and decrease in
the Net Profit as stated in the
C&AG Report is that the

expenditure incurred for tax i

remittance was also added to i

the actual expenditure of the 
I

Department.
The tax paid to the

Government by the
Department is in addition to
the Net Revenue remitted to
the Government. Since this
also contributes to the

revenue of Government, the

tax remitted may also be

included in the Net
Revenue.

The details regarding
the amount remitted in terms
of paper lottery tax by the
Department during 2014-15
and the details regarding
Revenue & Expenditure of
the Department during 2014-
l5 are enclosed.
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201 4-15 crulccrualoilo cld.,so rsc('56lo1 crio}d *t*d celc5d

cn1 alarilcotcprorojl ata -a s tm tcol artasr mjlcol allacolers otlcoccorcrelcd-@

Sl.Nrt

I

)

l

4

Ir

M ortl lt

APltll-

MAY

.IIJNII

.JLll-\'

A U( ;LJS-f

5 I.. l)' l- l:. M ll l1 I1

S l ', l)'l'lr M ll lr Il,

OCl-O B E11

NOV IrMBEll

D I]CEM I] EIR

JANUAI{Y

l: lr,ll ll tJ A IlY

MAI1CII

Chalarr No/Date

J270 - 25.04 2074

258 - 17.05.20T4

759 - 20 06 20_14

802 - 24 07 2014

i0t I - 20.08.2014

1s34 - 23 09 2074

I s36 23 0s ,9!!

478 - 21 10,2014

805 - 21.rL 7014

Artroutt( (ln Rs.)

9,00,00,000

9,90,00,000

9,00,00,000

9,30,00,000

15,00,00,000

16,00,00,000

37,40,00,000

15,00,00,000

15,50,00,000

14,00,00,000

t 6,50,00,000

15,00,00.000

16,50,00,000

198,10,00,000

(i

7

I

9

l0

il

)'2

Il

1 049

1 506

i 
^-aI l3t

r170

TOTAL

-16122014

- I4 01 2015

- 12.02.2015

- 18.03 2015
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EXPENDITURE STATEMENT FOR 2014-15
(Upto 31.O3.2O151

ITDMS AMOUNT (Rsl

()oll<:ctir-rrr crc;clir.ecl to
O0 l0:l t)9 Salc' pr.oce e ds

tlre receipt head of
of Lotte ry tickets

accou r.t t 007 5-00' I 03 -98
clc)l)ar-t rTtctl I 4 t .77 .293

Total Revenue Receipts for the year 2014-15 5445,84,50,633

'1:u/.')
'2o i:\
?J,l , 't
:l() i 1)

Tota I

:it'i:,

'l'<l t :r I

;i <ti 't

oo r0.l 94 DSL
0() ro3 93 DLC
O0 ]03 92 .RDDSL

Expenditure (Estt. ExpenditureI
00- 103-99 SI-T

_ _]_E.le nsc-' on salc o{ lottcr)' 1_q\q|s___ _

2 l)r.ritlit-itv clr;,iltltts

SLT

54,72,6t6
18,62,85,O28

248,68,46 ,BB2

4

5445,42,73,340

4,68,5 | ,987 t

t) 14 '\) 44)
1 ,25,27 ,983

q)
k
+J

15
FI

0)
P.
X
fr]

98 Agents Cornmrssroll

,rl Al) t:rl)rtrtclrtut.c ilorll Allotlllcll(
lr'i [l' Ji-.r,';1,'* " n r"i sar'.s p'n.]cccl,fr onr Salcs Pr occcdst) Al) l:.rltcrrrdrttttc lrt)t-tl 56lcs l'r'occc(

I 552, I 3,69,205(:) I) r:;r:or.t t.t t

't' gliti.-plp_e n d i t u re u nd e r 2OJ 5 - 0 O - I O 3 -9 8 1792,67,12,O75
:2075-00-l()3 97 Djstribution of prtze

i1) cxt-rc;rtcl iturc from Allotmcnt 326 ,7 0 ,62,4 17

b) lixlrcr-rclitrtr c frotn Serlcs Proc:cccls r 8s9.3s.88. I 00

i.i;t -b;;.' 
a i t,,,i" ;;G, 2 of s - o o . r o s - q 1-- ----i-;;u u p u, r o s r tI zLoorv(}rJ\JrJr /

I

Gi"t n"p..'ilt"i" I qzzz,s8,26,'794
--L___I s+qs,g4,5o,633 |

._ . _L_--_.
i"t.l R;.ipti
Net Non T:rx Revcirttrc (Pro'fitl

iri* p^ia to Statc Gove.trr.,"tt {Upto M;;;-20I5t- - [- -- ------_r 
I

(lncluded above as expenditure urrder 2O75-OO-103'99- | fSS'1O,OO'OOO 
Itl

,9_!1_L r_t_ -- l_.-i
Frofit Dxcluding Tax I f gO6,ge ,23,839 

l,
-+.=4

_l "?411"
il____
) q,s r ,73,00-1--236ptb9,B?

---'_--_l
73,000 i

69.870 |
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oErAlls gqJUND RESUMEO 9Y GOV-IFJIMENr

G.O NUMUER

GO(P) No 156/2017 lFtN Dated l4'l 2'2017

P) No.05l/2018/FlN Dated 28.03.2018

RE5I.'MPTION

Basrc ln{rastructure Facilities & Human

Development of Fisher Fotk 2015'16

Basic Infrastructure Facilities & Human

Development of fith.r. Folk 2015'17

Easic Infrastructure Facltities & Human

Development of Fisher Folk 2017-18

RIDF XXII

DF XXIII

Sife dwetting to landless fishermen

Fish Mall
Premium Outlet

ficial Reef, MariYanadu

Fish Market, Karicode

Ponnani Taluk HosPital

ial Reef- Puthukurichy and Kochuthura

ficial Reef' Pulluvila, Thumba

FPC- Azheekkal

13 FC- tnfrastructute Development

Adirnalathura Housing

Fish Kiosk

lnteBrated Coastat Area Oevelopment

Project, MalaPPuram

lnteg,rated Coastal Area Development

Proie€t, Kolhikode

I ntegrated Coastal Area Development

Project, Trivandrum

Women Shelter Construction

DATE oF ltt su M l'.!-!o-ry

r 6.0r.2018
ll0l.20l8
1103.2018

TOTAL

240s-00-103-80(P)

40s-00-103-80( P)

2405-OO-103-80(P) "-
4405-OO-104'53(P) \2/

4405-00-104-53(P) ",,
4405-00-103'93(P) .z

2405-oo- r05-95(P)

2405-00-10s-96(P)

2405 00 103'91(P)

2405-OO-10s-96tP)

4405-oo-8oo-76(P)

2405-00-103'91{P}

2405-0o- r03-91(P)

240s-o0-10s-96(P)

2405-00 10s-94{P)

2405-00-101-90(Pl

2405-oo-1os-96tP)

2405-oo-800-13(P)

2405-oo-8oo-33(P )

2405-00-8O0-33(P)

4405-00-800-77(P I

AMOUNI

402262151 00

153825259 00

r 34878000

AMOUNT (IN

LAKHS)

t52.7 4

2803.32

1494.

416.

255

600.00

50.

40.00

8

150.

40.00

25.00

15.71

50.00

\gr
74

116.67

105.47

100.47

125

75.27

61 \,

24)

iiuarn S;ffi€LOPMENf CoRpORA||of'l Llt'lt I F{)

\r- 66/82

690965410.O0

InteBrated Development of Fishing Villages
l,li-00'800-89(P)
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mjl.oo.Cl.qos 2015 oct0dl ocmro 31crf momrcnJl4 ml"mmcm cn:crurf

olomroooa dldgg ec ruJl g' o:lco{ c r0 $ o E a1o ero ol cru o eru mrjl a cm

osruJla 2.3.5.1ocpEeg osordl - croujla olloo ccnlgbaff

2014-15 cruccruroruile ordnsroofl<if, .,rruoil ojl"rflrororoil<rf, olloergf 2230-03-

800-94(P) <rdld"go,orofl<tf, craoacpglleil<olcm 175 saso g.rcojlrif, cnllcroo 26.09.2014

oel mr.g.(cn-lcruc) (T)o. 1351120141a<nrcdloE , 2710212015 oe.r mr.p.(m;ccuc) ff)o.

24412015/aalcdl<rfl "4cnfl prorooqauE @f6c@o Qotoc@@o 60 Elareo (g.'tg3o

100 eraso @"Jgqgtr ecocrDcooooll acrgracsm" mctf,ojlcoilocmcol dl geau8 aloet

rs"scjf cm-rojlo<n"cru" erucei toaele6ndlrtf, @adf rorgcor<o'i eotoc@oo 1811012014 4"

16/03/2015 <o5lcor<o'r1e,glle;aceml ro6rBcococcojl rso6mcnooojl erdlq 100 ard:eo @or

s.,scil em-lojlocn'cru- orucei rsroelrr6ndlcf, @rutC orgcorcSlaaGuOoeo dl cnrccruorojla

ortd.so rsroorruccrilmotcoE rilclcrueo'nsA ac@Go penaccojlcolcnope. prc aroslolo

rSlorruoGBUA oclc6re- caaf, pal oocoroocqo ooreloi odg| oildmclcoE

mrcutmaccojl<olcnilofcnoo <o'rgcolcoflcncetcem" dl mlccruroririlo olrd"gooro ooleLoi

a,dloonrrojlcroc@oruqpg 58.92 pl6,vo @or eiloercgos dl "Ocru:orn. 
rs'ro6,le6rBl(f,

cro.,silr;rorcqo ejloe-r "Or$egflol cr,r-rcoroqd Glocilaoteilctlolffro. QtcrUCD 96
percqcenilai oe.rcr-u'ed <saa)ccrrdlcergi, ocqcmoilcnccojl orocaoelldorcrroocreilqo

cns.ldl@ra5onglloa Groojcer(o) Qeb dl 9€.r percqcenSlai elcubd orooreorrilcelg

acgccr0 ailcorcoro otolaqo <orqcor<oi gl'"Ofcru:enllcol<tfl cooffn

crile.rcnlctflm6e)c6rrocrnce)o(Dordo ojloeL "Or$egiloi cr.ucoloqd lonclcojlailaildlffo'

dl..Ocru:onit.aotcf, crllenjlqgp 58.92 Er6eo @<rr mloenEd oaqcmoilcri ojloeL

"Ofd*Sd cr.uconqtd Gr-oct'oorcoo ccodloroilocn pstdcm" <orqcor<oi tJJcnoccd|

cua,qaccoil Edlcorceac ,,il'rl 2014-2015 crucau<olojle cld"eoroiloel "leloil pacojloE

ooretoldlc)cooir crconilaikolcm 58.92 eleleo @ol 2230-03-94-99 Deduction

recoveries of overpayment ()ocm udl6.,gao1o'ild <oilcilrlsmcmoilcri mltds>c6

GrocfoorcBo mcf,ejl. (sqcDoiloco srodlcn-roccnorciloE dl go 1610212017-m" ortrB@

udlr8"se<oroil<rf, oflreil4seilgee<o',csrr," (or.rercaO "'-red.g' 
pppsoro o'rqcno )'



crul.O.Cl cflccgcr06f 2015-
orrnrjla.cno

2.3.5.3: curocu oderqaqos
crilcorgrem<oroimcol

msqilenml.t€Ce IFMS

(Integrated Financial
Management System)-

GCn$o of)OOCO6IDOIoo

"gdegqc<o'rcrofl<i$ 
cns.$lere'i

adlceToroc crg)tTroo

oJSd{ooc6l6.

2j1

Esd cnsc,rdl crlcqcdf

. ffuocruocff) cn.)rdocoloco cucnaco5 @scilcQoqosg" roooiloc$

accme- ooc$lccQcg" rorgqcnlocrrro'ao6rno erorelo CIqo6rc6n3@ IFMS
cruofiuoccDso cnsqilocolodleronq. IFMS oc$ ereuSo mrdmcd cum
pqso.rcgood .gdemaccoJl crllclomrccaoflo oflolcgos cruooccoeorocos

<oqqcrilocrror"a,olel' 6serccn.l" o"o1<otqo olemo"okoqoccoil ocgeqgo
o1o4 ocn occmes" oac$ msqilercocmoilcrl groalcm oooroilqgp
co'lroocrno "qgmcmoilcerorccoil olloooreSo gocd oo@aqilo oage
ogcrn<orcerri. gp€ eroiuf@BuS IFMS egos .gdemoccoJl oeioool4adloon2.
psorcgocrE cnJroccolc{o aflo:qo cs<ro o"rikocil. ro196" aoflaotlcf,

cnsgcmoilcri IFMS mr"ocoJlacrroenE'. cmrclmesocdocoJl olel
ce@@Bog mlolJlmcmoi adcrrcmcmroilEos ps".lcgecd6r- m;ocorqo

oB <o'ro<oroilqgg 6rgaDlqg6qo Gplcucorc. ooenl amujl.qilor
m'loojl<pcmonilEos .grdemoca{o cc6r6oosa0 mJlcgrooile.rcoroilmcos

ac"olcrgaqos ffuoaD@oo psolcgoog alcuilmcrnlg.
<r.rmojlcrjlecorcocnleroor o,cilri'ron.gc.gcuE oilooo ercJocm(m<dlcoo pe
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ACTION TAKEN REPORT OF COMPTROLLER & AUDITOR GENERAL OF INDIA

i_ -_-- --

iSl. No RECOMMENDATION

I

Re-appropriation of funds
';

iRe-appropriation is transfer of
Funds within a Grant from
one unit of appropriation,
where savings are anticipated,
to another unit where
,additional funds are needed.
I
I

;Augmentation of funds
through re-appropriation was
resorted to by Departmental
officers.

i However, audit analysis

lrevealed that

augmentation of budget
allocation was whollY
unnecessary in'some
sub-heads as the final
expenditure was less

than the budget
allocation (original and
supplementary grant)
provided under it; and

iwithin the respective head ofl

laccounts and it is limited tol
lactuals. When consolidated,l

I . In some cases, though
the augmentation was

done through re-
appropriation, it was

either in excess of the
actual requirement or
less than the actual
requirement.

iFailure of the dePartmental
iofficers in assessing the actual

i

The expenditure is actuallyl

isavings exceeds due to thei
shortfail in activated pending bilti
payments. But re-appropriationl'
is sought to regularize the excessi
jexpenditure incurred underl
wages. This occurs due to thei

booking of expenditure at DH 
I

level. thit tyttem of booking ofl
qnnnrrnrq at f)H level is followedilaccounts at DH level is followed!

Ifor keeptng transparency ln
tsccounting".

irequirement of funds for___



zto
t.
iexecutlng of the
I scheme,/activity has resulted
in unavoidable savings,/excess
under these sub-heads as

i detailed as appendix 2.71^'
I

i

Appendix 2.7

Unnecess ary/Excessive,/ Insufficient re-appropriation of funds (in excess
of Rs. One crore)

(Rs. In crore)

Final -- --'-'-rNet Re- lExcess1 Scheme/Activiry
i

I

I

I

I Unnecessary re-appropriation

i2702-07-800-94 Minor
jlrrigation Projects
I Maintenance-NP-V

Budget
Allocati
on

Expend
iture

-l l

A.R. BINDU
JOrNT SECRETARY (FTNANCE)



APPENDIX III
APPENDICES FROM AG's REPORT

Appendix 1.2

Part A : Structure and form of Government Accounts
(Reference: Paragraph 1.1; Page 2)

Structure of Government Accounts: The accounts of the State Government are kept in three parts:
(i) Consoliclatecl Fund. (ii) Contingency Fund and (iii) Public Account.

Part I: Consolidated Fund : All revenues received by the State Government, all loans raised by issue of treasury

bills. internal and external loans and all moneys received by the Government in repayment of loans shall form one

conscrliclatecl ftrncl entitled 'The Consolidated Fund of the State' established under Article 266 (l) of the

Constinrtion of India.

Part II: Contingency Fund: Contingency Fund of the State established under Article 267 (2) of the Constitution
is in the nattue of an imprest placed at the disposal of the Governor to enable him to make advances to meet

ru€ent unforeseen expenditure, pending authorisation by the lrgislature. Approval of the Lrgislature for such

expendirtue and for withdrawal of an equivalent amount from the Consolidated Fund is subsequently obtained,

whereupon the advances frorn the Contingency Fund are recouped to the Fund.

Part III: Public Account: Receipts and disbursements in respect of certain transactions such as small savings,

provi<lent ftlnds. reserve ftrnds. deposits. suspense, remittances etc which do not form part of the Consolidated

Frrncl. are kept in the Public Account set up under Article 266 (2) of the Constitution and are not subject to vote by

the State Leeislature.

Part B : Layout of Finance Accounts
-l-he 

lrinance Accounts have been divided into two volumes. Volume I presents

Government in a summarised form while the details are presented in Volume 2.

Strrltiltr\rr'
\r-r.

Lletiri{$ r$ SLutrxff $ftts

Statement of Financial Position

Statement of Receipts and Disbursements

3. Statement of Receipts in Consolidated Fund

+. Statement of Expenditure in Consolidated Fund

5. Statement of Progressive Capital Expenditure

6. Statement of Borrowings and other Liabilities

1. Statement of Loans and Advances given by the Government

8. Statement of Investments of the Government

9. Statement of Guarantees given by the Government

0 Statement of Grants-in-aid given by the Government.

Statement of Voted and Charged Expenditure
'l Statenent on sources and application of funds for expendifure other than on revenue account

Snmmary of balances under Consolidut"d Fun

4 Detailed Statement of Revenue and Capital Receipts by minor heads

5 Detailed Statement of Revenue Expendinre by minor heads

6. Detailed Statement of Capital Expenditure by minor heads and su! tlgtds

7 Detailed Statement on Borrowings and Other Liabilities

8 Detailed Statement on Loans and Advances given by the Govemment
() Detailed Statement of Investments of the Government

20. Detailed Statement of Guarantees given by t}te Government

2l Detailed Statement on Contingency Fund and Other Public Account fiansactioDs

22. Detailed Statement on Investments of earmarked balances

Appendices

the financial statements of the
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Appendix 1.3

Part A : Methodology adopted for assessment of fiscal position
(Reference: ParagraPh 1.1; Page 2)

The nonns/ceilings prescribed by the Twelfth Finance Commission (TFC) for selected fiscal variable

along with its projeitions for a set of fiscal aggregates and the commitments/projections made by the

Srare Governments in their Fiscal Responsibility Acts and in other statements required to be laid in

the legislature under the Act are used to make qualitative assessment of the trends and pattern of

rna.jorliscal aggregates. Assuming that Gross State Domestic Product (GSDP) is the good indicator

o1 the performance of the State's economy, major fiscal aggregates like tax and non-tax revenue'

1..u.nu. and capital expenditure, internal debt and revenue and fiscal deficits have been presented as

percenrage to ih. GSDP at cunenr market prices. The buoyancy coefficients for relevant fiscal

variables with reference to the base represented by GSDP have also been worked out to assess

wherher the rnobilisation of resources, puit"- of expenditure etc, are keeping pace with the change in

the base or these fiscal aggregates are also affected by factors other than GSDP'

GSDP for the last fi indicated below:he trends in GSDP tor t VE VEATS are

trlt$-t I :$1 1 "1? 2SrI-$3 'l$r.3-1S ?sr4-t5

GSDP" ({ in crore) 2.63,773 3,r2,677 3,47,841 3,96,282 4,51,483

Growth rate of GSDP t3.70 18.54 11.25 13.93 13.93
2!I?-|3 are Provisional

andrhatlbr20l3-l;tiueeuickEstimares.Thefrguresfor2014-l-5 furnishedbytheDirectorofEconomicsandStatisticsoftheState
Govcrument.

The definitions of some of the selected terms used in assessing the trends and pattern of fiscal

es are eiven below:
llrtsis crf *slculatitrn

Rate of Growth of the SDP GrowthBuovancv of a
Rate of Growth of Parameter (X)/
Rate of Growth of Parameter

Buoyancy of a parameter (X) with
to another Parameter (Y)

Current r Amount lPrevious Amount)-l] x 100
Rate of Growth (ROG)

Social Services + Economic ServicesDevel opment ExPenditure

@ of previous year's Fiscal Liabilities

+ Current vear's Fiscal Liabilities)/2] x 100
Average interest paid bY the State

GSDP rate - Average Interest Ratelnterest spread
Debt stock x Interest sPrea{

I"t."tt R"A""d/t(Opening balance + Closing balance ot

Loans and Advances)/21 x 1@
Interest received as Per cenl to

Loans Outstandi
Revenue - Revenue ExpenditureRevenue Deficit

I ExPenditure + Net Loans and

Advances Revenue Receipts Miscellaneous Capital
Fiscal Deficit

Fiscal Deficit - InterestPrirnary Deficit
@il Plan grants and Non-plan Revenue

Expenditure eictuOing expenditure recorded under the major

iition for reduction of Avoidance of debthead 2048 - Appropriation tql rgggctron

Balance from Current Revenues
(BCR)

Nominal GSDP Growth Rate - A



Appendix 1.3

Part B : The Kerala Fiscal Responsibility Act

Thc State Government enacted the Kerala Fiscal Responsibility Act, 2003 which came into force on 5

Deccmber 2003 to ensure prudence in fiscal rnunug"-.nt and fiscal stability by progressive eliminatli :t
r.evenue deflcit and sustainable debt management consistent with fiscal stability, greater ffansparenc.y^rn

fiscal operations of the Government and c-onduct of fiscal policy in a medium term framework and for

matters connected therewith or thereto'

Thc Thirteenth Finance Commission has prescribed a fiscal consolidation map which required the l!"':.'
climinare revenue deficit by 2014-15 und ,o achieve fiscal deficit of 3 per cent of GSDP by 2013-14' The

Srare was also requircd to amend theii Fiscal Responsibility Act to conform t:.P" above fiscal reform

path. Accordingly, the state Government passed the Kerala Fiscal Responsibility (Amendment) Act'

201 I (Act li ot 20ll) on 8 November iO,tt.^ According to the Act, the Government is committed to

. reduce the rcvenue deficit to 'nil' within a period of four years comm€ncing on the 1 April 201I

andendingwiththe3lMarcn2015byreducingtherevenuedeficitintheyears201r|-12,20|2.
13.2013-14and2014-I5intheorderort'+percent'0'gpercent'0'5percentandzeropercent'

respectively' of the gross state domestic product'

o bu*d up surplus amount of re.renue and utilise such amount for discharging liabilities in excess of

ASSETS;

o reduce the fiscal deficit to 3 per cent ofthe estimated gross state dome-stic product within a period

of tl'.ee year-s coilrmen"ing on ite 1 April, zori Lo ending with-the 31 March' 2Ol4 by

maintaining the fiscal deficit at a level not exceeii "g 
3 { p^*i":: 

?1-*" 
gross state domestic

productintheyear.s20Il.|2and20|2.|3andreducingitto3percentin201l3-1l4;

oreducethestate'stotaldebtliabilitiesto2g.8percentoftheestimatedgrossdomesticproduct
within a period of four y"urr-*-*ncing on ihe i April' ZOll l*ildhg with the 31 March'

2015 by ieducing the total debt liability in ttrey""t. .,TZOll-12'2012-13'ZOtZ-t+ and 2014-15

to the order of 32.3 per cent,3l.T per cent,30'7 p""'n', and 29'S per cent respectively of the

gloss state domestic Product;

ourcorne indicators given in the Medium Term Fiscal Plan for 2014-15 to 2016-17 are given in the

fbllowing table
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...... ...........*........-*.*...."".

outcome indicators set out in the Medium Term Fiscal Plan for the years

2014-15 to2016-17
?in crore

Si. \*. Itenr
x$r I*1-!

i-\{:t{}r!}!ts
il$l)-l.t
dcctwnls

3{I 3^1.t
8er{sed

llstirnctes

2{U..1-15
!lrdgel

[r]iitinrate:

liorrrard *'llir: ra l*s

t${s.I6 i{}tii-t:J

I Revenue Receipts 38010 ulll #gffi ffiuz 75418 87724

State's Own Tax Revenue 25719 30077 3s543 42467 49687 58134

(b; Non Tax Revenue 2592 4198 56r3 6337 7288 838 1

Resonrces from Centre 9700 9862 13810 16037 t8443 21209

, Revenue Expenditurc 46045 53rt89 61175 7t914 82995 95165

l ( il.l Non-interest Revenue Expenditure 39751 46284 53004 62376 72569 83460

I tbl Interest 6294 7205 8t72 9598 r0426 1 1705

I (c) Salaries rc429 r7251 t9124 23r33 n929 33454

I (d) Pensions 8700 8867 9770 1,1370 13502 16003

I (c) Non - SPI Reventte ExPenditure r5022 20160 24rt0 27873 31 138 34003

I (e) (i) Subsidies r002 t265 1 183 969 1065 L'.l2

I rc){ii) Power Subsidv 0 0 0 0 0 0

I {c) (iii) Maintenattce and rePairs 755 1118 955 837 920 1012

I (c) (iv) Devolution to LSGs 3897 4739 6264 7269 8474 W2
3 {e;1t,1 Administrative Expenditure 1633 2A36 2220 2828 311I 3422

I (c) {\'r) Other Revenue Expenditure 7736 11001 13488 15970 17567 19324

-f. Revenue SurpluJDeficit -8034 -9352 -6209 -7t32 .75T1 -7441

{. ElTective Revenue Surplus/Deficit -5263 -6246 .1890 .2053 -2052 -2051

Capital Expenditure 4E5l 5739 70E9 7,m E8rt8 11086

5 (a) Capital outlay 3853 4603 5901 6636 7964 101 t4

5 (t)) Loan disbursements (Net) 999 L136 I 188 804 884 ylL

:) (c) Non Debt Capital ReceiPts 7l 88 r57 173 l9l zLv

6. Fiscal DeficiUSurPlus -12815 -1s003 -13141 -r4398 -16234 -1E317

Priman' Fiscal DeficiUSu rplus -6521 -7798 -4WO -48m .58118 -6612

tt. End of the period Debt 84046 96490 1 10069 t240'8 r39566 156700

9. Debt Service 6304 7205 8t72 9598 r0426 I 1705

10. Salarv + Pension + Interest 31023 33329 37065 44lOr 51857 6l t62

I Explicit Power subsidY 0 0 0 0 0 0

ll Debt Stock 89418 103561 t16577 131579 t47554 165846

t3 Government Guarautees 8217 9100 9579

lnterest/ Revenue (Per cent) 16.56 16.32 14.87 14.8 13.82 13.34

Debt/ Revenue (per cent) 235.25 234.63 2r2.O9 202.92 195.65 189.05

o.
(Salary + Pension + lnterest)/ Revenue
( trer (enl)

8r.62
75.5r 67.43 68.01 68.76 69.72

l1

l&

isntary + Pension + Interest)/ GSDP

(lrer (ent)
10.08

9.54 9.2 9.48 9;t4 10.03

(Salary + Pension)/ GSDP (per cent) 

-

8.03 7.48

2L:9
7.17 7.42 7.78 8.11

11.30 11.00 10.05 8.48
19.

Revenue DeficiV Revenue ReceiPt

(tx'r cutl)
2t.14

20. RD/GSDP (Per cent) 2.61 2.6 1.54 1.53 L,4Z 1.22

4.29 3.2rt 3.r 3.05 3
2l FD/GSDP (per cent) 4.16

Et-t'ective RD as percentage of GSDP r.7l t.79 0.47 0.44 0.39 0.34

28.93 28.29 n.7l 27.2
i) Debt stock / GSDP (Per cent) 29.04 29.64

l GSDP 307906 349338 4l,2972 4650'3 532508 609722

Nominal GSDP Growth Rale (per cent) 14.26 13.46 l).J) 15.41 t4.5 14.5

7.42 7.74 7.47 t.+l
16. Average Interest late (Per cenl) 7.49 7.4'l

t] Dornar Gap 6;17 5.99 7.93 7.68 7.03 7.03
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Appendix 1.4

Part A : Abstract of receipk and disbursements for the year 2014'15
(Reference: Paragraph 1.1.1; Page 2)

t'in crore

Rrr'sit'r$. I-!isbtit\e$'r{:s}l't

,:lr i.\. i.i :i-it.l-15 iltlt 3..1{ z{tr4-t5

Section - A: Revenue Non-Plan Plan Total

11)176.93 I. Rel'enue Receipts 57950.47 60485.50
I. Revenue

Expenditure
6t46,3.4 10282.s9 71746,.43 717K.43

3 t995.01 Orvn Tax Revenue 35232.50 2660s.09 General Services 31298.99 133.76 31432.7s

5.s7-s.03 Non-Tax Revenue 7283.69 20979.88 Social Services 17825.01 s893.10 23718.11

7.168.68
State's share of
Union Taxes and

Duties
7926.29 r 1709.85

Education, Spotts,
Art and Culture 11689.62 I100.57 t2790.19

t619.10 Non-Plan Grants 1984.10 3507.54
Health and Family
Welfare

3065.39 969.7r 4035.10

I l-s.1.23
G'rants for State Plar
Schemes

4928.90 908.78

Water Supply,
Sanitation, Housing
and Urban
Development

339.16 710.68 1049.84

I10.1..58

Grants tbr Central
Plan and Centrall]'
Sponsored Plan
Scheures

s94.99 56.86

Information and

Broadcasting 51.56 t2.t9 63.75

1639.81

Welfare of
Scheduled Castes,

Scheduled Tribes
and Other
Backward Classes

297.4 1475.23 1772.63

632.77
l-aborr and labour
Welfare

332.4 430.16 762.60

2468.98
Social Welfare and
Nutrition

1993.72 ll%.56 3188.28

55.29 Others 55.72 55.72

7929.06 Economic $ervices s941.84 4255.73 tolyr.57

3892.90
Agriculture and

allied activities
2900.98 1420.& 4321.62

@0.70 Rural DeveloPment 359.86 1945.19 2305.05

r02.68
Special Areas
Programmes

r35.95 135.95

451.76
lrrigation and Flood
control

362.85 28.90 39r.75

225.70 Energy 84.50 20.26 104.76

349.13
lndustry and

Minerals
166.84 281.52 448.36

r750.27 Transpofi t817.27 119.90 193'l.17

1 t2 13

Science,
Technology and
Environment

46.20 65.71 111.91

403.79
General Economic
Services

203.34 237.6 441.00

4971.47
Grants"in-aid and
Contributions

6398.00 6398.00

I 1308.57
I. Revenue Deficil

carried over to
Section B

1379s.96

Revenue SurPlus
carried over to
Section B

60485.5( Total - Section A 717M,43 6048s.s0 Total - Section A 6r#lg 10282.59 71746,,43 71746,.43
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Audit Reltttrt oil Stqte Finances for the r ended 3l March20l5

OPening
, Overdraftfrom
" Reserve Bank of

India

0pening Cash
Balance including
Pernranent

II. Advances. Cash
Balance Investment
and Investment of
earnrarked funds
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Appenilix 1.4 Part A - Concld.
,n crore

t{sct'ipts lli-alnrt*i *rtlrts

.ii! i.r. I.i .itll.4^.ls ?$,L1'l"i Jr'I{-,r

t03.75 r, Recoveries of lnans and
Advances

123.74 \ffi.17 Loans and Advancts
Disbursed

743.W

From Power Projects 0.00 For Power Projects

59.rJ7
From Govemment
Seryants

79.?7 2U.39 To Government Servants 208.s5

-t.r. r{lJ From Others 44.47 1256.78 To Othen 53454

vr. fitJiltt 
SurPlus brought 11308.s7 n. Revenue Deficit brought t379s.96

l.146l.lE VIL Public Debt ReceiPts 18s09.17 324d..81 nI. Repaym€nt of Public Debt 5842.77

l.r9-s0.l.l
hlternal Debt other than
Ways aud Means Advances,

Shonlall and Overdraft
15105.63 2774.30

Internal Debt other than

Ways and Means Advances'

Shortfall and Overdraft

2842.07

I18.93
Net transactions under WaYs

and Means Advances
excluding overdrait

26s 1.07 118.93
Net transactions under WaYs

and Means advances

excluding overdraft

265r.O7

.r9l.0l Loans and Advances from
Central Govemment

752.47 35r.58
Repayment of Loans and

Advances to Cenual

Government

349.63

r/rrr ApproPriation fromthe
""' Consolidated Fund

,.r, ApproPriation to
t "^' ContingencY F\nd

ra. Annunt transferred tor'\' 
Contingency Fund

67.39 C|.39 v Expenditurefrom& 
ContingencY Fund

121374.44 X. Public Account ReceiPts t4ls2l.7r t20992.20
.- Public AccountL Disbursements

tx24259

)9412.51
Small Savings, Prcvident
Funds, etc.

3-s 107.65 25240.68
Small Savings, Provident

Funds, etc.
31342.88

-r8.s.01 Reserve Funds 290.66 307.00

96'.t8.20

Reserve Funds 224.65

Deposits and Advances 9883.84
e865.6.1 l)eprsits and Advances tt248.34

7.5711t.6-5
Suspense and
Mix-elkrneous

86166.80 76675.24 Susoense and Miscellaneous 86108.90

n9ll.60 Remittances 8708.26 9091.08 Remittances 8682.32

a.r Closing Overdraft from
'u' Reserve Bank of India

2279'82 KI. Cash Balance at end 1651.00

2.69

1.07

Cash in Treasuries 4.47

l,ocal Remittances r.o2

-11.07-2.23 Deposits with Reserve Bank

2.26
Deoartmeltal cash balance

inciuding Permanent Advance
2.W

7&.3r Cash Balance lnvestment t47.05

lnvestment from earmarked

funds
1507.4t5ll.72

162530.00
143651.29 Total - Section B 162s30.00 r{xsl.29 Total - Section B
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Appendix 1.4
Part B : Summarised financial position of the Government of Kerala

as on 31 March 2015

(Reference: Paragraphs 1.1.1; Page 2 and 1.10.1; Page 30
crore

,\s i..$.\i
\llri'r:r*s .]{}ld

$,iahilitics
Ali *s 3l

,\trlrr*:h 2*tr5

76804.34 Internal Debt 89067.91

601 83.33 Market Loans bearing interest 7 1960.10

0.05 Market Loans not bearing interest 0.05

2501.88 Loans from Life lnsurance Corporation of India 2227.40

274.48 Loans from General Insurance Corporation of India 253.00

2027.39
Loans from National Bank for Agriculture and

Rural Development
2254.32

165.34
Loans from National Co-operative Development

Corporation
333.32

370.70 Loans from other institutions 233.86

11281.17
Special securities issued to National Small Savings

Fund of the Central Government
11805.86

6662.22 Loans and Advances from Central Government 706s.0s

1.16 Pre 1984-85 Loans 1.16

24.08 Non-Plan Loans 22.04

6636.98 Loans for State Plan Schemes 7041.85

(*) Loans for Central Plan Schemes (*)

Loans for Cenrally Sponsored Plan Schemes

32.61 Contingency Fund(Net) 100.00

35542.51 Small Savings, Provident Funds, etc. 39307.29

4702.40 Deposits 6066.92

1881.16 Reserve Funds 1947.16

1146.95 Suspense and Miscellaneous 1204.85

126772.19 Total t#t59.18
(*) t 7,000 only

7in
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Appendix 1.4- Part B Concld.
( crofe

,\s tin .:!l
\ irrrr:ii .]il\,.{

Assrls
As en.!l

$tan:h 2tll$

33g45.5236 Gross Capital Outlay on Fixed Assets - 38071.94

5632.84 Investments in shares of Companies, Corporations, etc. 6085.13

28212.68 Other Capital Outlay 31986.81

I 1713.1536 Loans and Advances - 12332.50

266r.64 Loans for Power Projects 266r.64

8554.40 Other Development Loans 9044.93

497.tr Loans to Government servants and Miscellaneous loans 625.93

0.34 Advances 0.36

6A239 Remittance Balances 576.M

108.55 Adjustment on account of retiremenUdisinvestment 136.72t7

2279.82 Cash - r6s1.00

3.76 Cash in Treasuries and Local Remittances 5.49

-2.23 Deposits with Reserve Bank -11.07

1.93 Departmental Cash Balance 1.74

0.33 Permanent Advances 0.35

164.31 Cash Balance Investments r47.05

15n.72 Resele Fund Investments 1507.44

78222.42 Deficit on Government Account 91990.22

66933.02 Accumulated deficit at the beginning of the year 78222.42

I 1308.57 Add: (i) Revenue Deficit of the current year 13795.96

0.02 (ii) Miscellaneous Government account 0.01

19.r9 Less: Miscellaneous Capital Receipts 28.17

126772.19 Total 14/J759.18

?in

F,xplanatory Notes

The abriclged accounts in Appendix 1.4 have to be read with comments and explanations in the firyny Accounts' Government

acco''ts being nainly on.urlt basis. the deficit on Govemment account, as shown in Appendix l'4 indicates the position on cash

b:rsis. as 6pposed to accrual basis in commercial accounting. Consequently, items payable or receivable, depreciation or variation

in stock figures. etc.. do not figure in the accounts. SuspJnse und Mis""iluneous-balances include cheques issued but not paid'

pa),rnent'.radeonbehalfofthestateandotherspendingsettlement,etc. Therewasadifferenceof{1l.85crore(debit)between

the figures r-et-lected i1 the accounts (credit item tlt.Oicrore) and that communicated by the Reserve Bank of India (credit item

{0.78 crore). The net debit of {l1.8-5 crore is under reconciliation'

,,'Balirnce as on 3l March 2014 differ from those shown in the previous year's account dueto proforma adjustment of {7'98

crore for colversiol of loans into share capital which were explained in foot notes (b), (c) and (d) of Statement no'l of Finance

Accounts 2014-l-5.t' 
Repr-esents the adjustments consequent on reducing the capital

Statemeut no.l2 of Finance Accounts 2014-1-5.

outlav due to retirement of capital vide foot note (k) of
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Alutlir RepLtrt on State Finances for the year ended 3 I March 2015

\ri rrtir:rrl:rs's-r

l}:tt'l,\ : Itr't:*il>!'r

axes on Sales. Trade. etc.

State Excise

Taxes on Vehicles

's share in Union taxes and

rants in aid from Government of India

otal revenue and Non debt caPital

Intemal Debt (excluding Ways & Means

Advances and Overdraft)

Net tmnsactions under Wavs and Means

Loans and advances from Govemment of
Inclia
'fotal receipts in the Consolidated Fund

of State (6+7+8)

ral Services (incl. Interest

Disbursement of Loans and Advances

otal (10+11+12)

Appendix 1.5
Time series data on the State Government finances

(Reference: Paragraph 1.3; Page 8 and Paragraph 1.10.2; Page 36)
(?in crore

ts 
Insi-enil'icant Figures in brackets represent percentages (rounded) to total of each sub-heading.
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Appendix 1.5- Contd.

t" 
GSDp ti-q'res are communicated by the Director of Economics and Statistics Department of Governrnent of Kerala' The

figures tbr 2012-13 are provisional and that for 2013-14 are Quick Estimates.

',' R-.pr...n,, progressive amount blocked in incomplete projects/works at the end of the year based on figures collected from

?in crore

$trrl ll : $r.six:lrt{itsrrsjl}ishursesur*t

nternal Debt (excluding Ways and Means
ances and Overdrafts)

transactions under Ways and Means
excludine Overdrafts

and Advances ttom Government of

otal disbursement out of Consolidated
und (13+14+15)

ingency Fund disbursements

Public Account disbursements

'otal disbursement by the State
16+17+18)

Part C: Deficits

Revenue Deficit (1-10)

iscal Deficit (4-13)

Interest Payments (included in revenue

nancial Assistance to local bodies, etc'

ays & Means Advances/Overdrafts

ays and Means Advances availed (days)

availed (days)

hlterest on WMfuOverdraft

State Domestic Product (GSDP) at

tstandin-e Fiscal Liabililies (year-end)

Maximum amount -quaranteed 
(during

departrnental heads.

E5
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Appendix 1.5- Concld.
?in crore

:t$14-ts3$t?-t:\}$r{-}- l I :tlr t-l I
i'rrit l .: i, ist'ii I S{esli.\r Ntrt"iit:u{ors

entral Transt'eTVGSDP

Total Expenditure/GSDP

Reveune Expenditure/Total Expenditure

Revenue Expenditure on Social

Ser v ices/Total Exnendinrre

apital Expenditure/Total Expenditure

apital Expenditure on Social and

:onomic Services/Total E

anagement of Fiscal Imbalances

Revenne det'icit/GSDP

Priurary Deficit /GSDP

Revenne Det'icit/Fiscal Defi cit

Management of Fiscal Liabilities

Fiscal Liabilities/GSDP

deficit vis-ir-vis quanhtm spread

Debt Redemption (Principal +Interest)/
Total Debt Receipts (in per cent)

Retrrnr on Investment Qrer cent)

arrce t'rotn Current Revenue

inancial Assets/Liabilities
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Appendix 1.6
Receipt and utilisation of GoI Flagship Programmes

(Reference: Paragraph 1.2.2; Page 8)
( {in crore)

N.s.

.l' t{sg-t'iix* t\l$,",Sr*l**ttt n n$
i r ir ir I extrt'u tist Il il${} R{1 

"y-

$i.inutilisxrt$

b$lxn*e $t
t$lsr *md ($

,l\d*.r*rh

-?$I4

A.wtr)*lr$ R*c*ir*d
dur{*s th* ve*r Xrt{*res*,J

tlther
rec*ipts

Amriunt
utilised
during
2{n4^I5

{iltrtilise*.1
llal*lrtc* ut
the erttl *t"

${.srq:ir
Stil:$

$rct$r
{.is{

Ilrort
th*.Qtate

Mahathma Gandhi National Rural
E,mployment Guarantee Scheme -
MCNREGS State Mission

16.23 1587.58 40.00 3.0s 1599.25 47.61

) Pradhan Mantri Gram Sadak Yojana -
Kerala State Rural Roads
Development Authority

3t.94 151.41 8.00 3.65 183.88 tt.t2

3 Rural Housing - Indira Awas Yojana

- Povefty Alleviation Unit
(Commissioner for Rural
Development)

147.53 160.75 53.59 20.29 307.59 74.57

4 Rashtriya Madhyamik Shiksha
Abhiyan - Secondary Education
Dcvelooment Authoritv. Kerala

27.63 24.45 0.00 0.22 37.94 14.36

5 Ajecvika - State Poverty Eradication
Mission (Kudumbashree) 20.14 21.78 8.93 0.94 39.29 t2.50

6 National Horticulture Mission -

Kcrala State horticulture Mission
17.95 40.00 0.00 0.50 39.80 18.65

1 National Rural Drinking Water
Prucramme - Kerala Water Authoritv

56.93 119.56 5.00 0.08 162.03 t9.54

8 Sarva Shiksha Abhiyan - Primary
Education Development Society of
Kcrala

4t.51 2r8.44 r40.99 4.32 271.64 133.62

9 Swarna Jayanthi Shahari Rozgar
Yojana - State Poverty Eradication
Mission ( Kudumbashree)

26.93 0.00 7.50 2.45 4.18 32.70

l0 National Rural Health Mission - State
Health and Familv Welfare Society

112.34 192.55 rr2.24 86.52 41t.73 9t.92

il Rashtriya Swasthya Bima Yojana -
Comprehensive Health Insurance
Aqcncv of Kerala

0.00 114.83 34.36 0.00 149.r9 0.00

t2 Iu tcgrated Watershed Management
ProEamme - Poverty Alleviation
Unit (Commissioner for Rural
Dcvclopment)

t6.97 15.16 1.68 1.22 30.09 4.94

Total 516.10 2G6.sl d12.29 r232A g:?e6i.6l 4ft5.s
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Appendix 1.7

Gross collection in respect of major taxes and duties vis-d-vis budget estimates and the

expenditure incurred on their collection
(Reference: Paragraph 1.3.3; Page 12)

crore

\ii

\ii,
-$ies<l sf
t'$$ilIlr.$]

Yt:wr
.tludget

!i;slir-lulie
t-l*il*c{ion

.$r,xpenditwre
cln c.r$lle*{i$n

o{ rtvertu*

$er*ntrlg{} ul
exlxsrlitrurc,{u
g,r<ss; r'clltrcti+n

AII lndia ar.'enrga
pr*.eniage uS

erp*tttlilure kr
gross ct*le*{i*u

I Tax on sales.

trade etc.
2010-11 15125.69 15833.1 I 115.61 0.73 0.75

2011-r2 19427.90 18938.83 166.55 0.88 0.83

2012-13 23450.52 225rr.09 r62.05 0.72 0.73

20t3-14 28456.62 24885.25 178.23 0.72 0.88

2014-r5 319t3.47 27908.33 2r0.16 0.75 Not available

2. Stamps
(non-
judicial) and
regisftation
fees

2010-l r 2A95.43 2477.19 101.56 4.10 1.60

20rr-12 3148.42 2906.90 r44.85 4.98 1.89

2012-13 3775.71 2862.06 r28.73 4.50 3.25

2013-r4 4086.44 2504.04 t35.34 5.40 3.37

20t4-r5 36t2.37 2560.83 r47.r1 5.74 Not available

3. State excise 2010-11 1836.2r 1699.54 92.51 5.44 3.05

2Atln 2059.05 1883.18 r44.69 7.68 2.98

2012-13 255A.65 2313.95 146.81 6.34 2.96

2013-r4 280r.75 1941.72 164.32 8.46 l.8l

20r4-r5 1513.36 1777.42 187.28 10.54 Not available

4. Taxes on
vehicles

2010-1 I 1301.88 133r.37 3s.55 2.67 3.71

20rr-12 t4r0.73 1587.13 53.26 3.36 2.96

20t2-13 1694.49 1924.62 58.30 3.03 4.17

2013-14 2570.65 216r.09 74.61 3.45 6.25

20r4-r5 2799.82 2364.95 88.52 3.74 Not available
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Appendix 1.8
Statement showing scheme-wise details of shortfall in GoI release

(Reference: Paragraph 1.6.3: Page 15)

(?in crore)
r\i.
:\{}. ..\r*rte s{ schrnrr:

i srpls t*i*rl.ing titptttwu:ut
.\ward
iilil{}{${i$

Antixr*t
rel*;rs*d

r\horttrl1tr
iSsrru'l:rt-

{ns*}
R*:sl$trn l'*r shot'tf*ll

I Forcsts. The Additional
Plincipal Chief Conservator
of Forest (Development),
Thiruvananthapuram

r35.52 124.25
lt.27
(8)

Non- attainment of NPRE projected in the
guidelines during 2012-13 and non-
submission of UC

) Water sector management
L'rication

176.00 44.00
r32.00
(75)

Only first instalment was received due to
non-setting up of independent water
regulatory authority and also due to non-
attainment of minimum level recovery of
water charges

-l Incentive for issuing UID
hrformation Technology
Department

49.60 4.96
44.64
(e0)

Inability of the State to link UID data with
BPL data

.t Preparation of Database of
Ernployees and Pensioners,
Finance Department

10.00 2.50
7.50
(7s)

Non preparation of pensioner's database
and non-integration of SPARK (employee
database) with treasurv

Maintenance of Roads and
bridges
PWD

9s3.00 721.00
232.W
(24)

NPRE for the year 2010-11fell short by
t21.85 crore against the projected NPRE
of 1574.12 crore

6 District Innovation Fund.
District Collector 14.00 7.71

6.29
(4s)

Delay in utilisation and submission of UC
l Improvement of Statistical

Systems
Economics and Statistics
Department

14.00 8.40
5.60
(40)

8 Disaster Relief(Capacity
Building). Revenue
Department

20.00 16.00
4.00
(20)

Delay in utilisation and non-furnishing of
UC

9 Improvement in Justice
Delivery
Registrar General of High
Court Kerala. Director
Cencral of Prosecution.
KELSA

140.06 43.09
96.97
(6e)

Delay in sanctioning and setting up
temporary courts, delay in completion of
recruitment process for the appointment of
court managers, delay in execution of
conservation works of heritage court
buildings, delay in setting up of ADR
centres etc., resulted in non-attainment of
required level of utilisation.

t0 Upgadation of Police,
Home Department

100.00 90.00
10.00
(10)

Non/delay in furnishing UC and
completion certificate of civil works

tl Animal Husbandry. Dairy
Dcvelopment 150.0 74.90

75.rc
(50)

t2 lnland Water Wavs.
lrrigation Deoartment

100.00 72.05
27.95
(28)

Ro n I
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si.
\il,

l\rrttr llf sq:ht:xtl*
i srlrltrurt:nl:irrs iil:gsilstsurrrtt

Award
iiln{xgrrt

AilBrxult
r:*:l**s*.t!

Short{irll
l'tr!*r'{)*rr-

tilgrl)
R**son f<rr sltortfoll

1.3 Coastal Zone Management,
h'risation Deoartment

100.00 84.73
15.27

0s)
l.t Kuttanad Development,

Asriculture Deoaftment
300.00 203.08

96.92
G2)

t5 Water Bodies. Irrigation
Dcpartmcnt

50.00 2r.53
28.47
(57)

t6 Fisheries. Fisheries
Dcpartment

200.00 94.66
105.34
(53)

Though, required documents for release of
remaining grant was submitted, no funds

were received from GoI.

l1 Upgradation of Prisons,
Director General of Prison
aud Conectional Services

r54.00 I15.50
38.5
(2s)

l8 Primitive Tribal Groups,
Scheduled Tribes
Devclooment Deoartment

148.00 133.20
14.8
(10)

l9 Hcalth Infrastructur€.
DHS/DME

198.00 148.50
49.5
(25\

20 Local Bodies (performance
Grant) LSGD, Urban
Affairs

926.40
792.06

134.34
(1s)

Total 1136.46
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Appendix 1.9

Release of tunds by GoK in excess of GoI release
(Reference: Paragraph 1.6.4: Page 15)

rTable A
tn crore

Sr:hrrne
Awru"ri
*lxr$trttt

Relrus:
h.r- tlul

$i,xtrxnditurt
6s rtl'

3t3.3$15

$ixtrxnt{it*cr:
irt ertess of
{-iol ruIi:*sr:

R*rrurrks

I Local Bodies 2676.20 2732.1441 2941.77 169.63

UC had been furnished.
But GoI did not release

the fund

2. Hcalth lnfrastructure 198.00 148.50 172.62 24.t2

.1. Fisheries 200.00 94.66 160.89 66.23

4. Upgradation of
Prisons

154.00 115.50 r53.09 37.59

Primitive Tribal
Groups

148.00 133.20 136.1 1 2.9r

Total 3376.2 3224 3,524.48 300.48

Table B

\il
Nrl.

Sthtxtri:
i\r-r'ard
itlil{.}\s}\t

Reielse
h"r {.}oi

Srrgnntlit*re
rls *l

3t.:.l.3rlt5

Fixp*nditure
irr exetss of
{.}ol release

$llirer resgrusible
firr I'urnishing tiC

llenuu'ks

I Forest 135.52 r24.25 133.10 8.85

Additional Principal
Chief Conservator
of Forest
(Development)

Non-attainment
of projected
NPRE

')
Maintenance of
Roads and
Bridses

953.00 72r.00 728.64 7.64
Chief Engineer,
Roads and Bridges

-').
Water Sector
Management

176.00 44.00 57.42 13.42

Non-setting uP of indePendent

Water Regulatory AuthoritY

4. lncentive Grant
tirr UID

49.60 4.96 14.88 9.92

Secretary to
Government,
Information
Technology
Department

Non/Delayed
submission of
UC

5.
Database for
L,rnployees and

Pensi<lnerc

10.00 2.50 2.53 0.03

Principal SecretarY

to Government,
Finance Department

tr lt inclucles <l6i .0i crore received on account of forfeited share of non-performing States (2011-2015)



tqga tv,

^:i*.1*.{s.rui.lsllf.lsff..:{:.?":*:*"k:"*:.r":q{iK::kg?gf"**"*"*.""""",-

iii

\ii. Sr:hrrslstr
A rvsrt!

.1lt!t{i}is.\r$

Nel**$s
tr-v t)*r$

$lx;xsrrliftrt*
;ts rif

:]t.:t.j$i5

l,)xSremiitur*
irr oxlxss'of
G*$ r*lesse

$l$tx* r**XNrrsitrle
fur fumislrirry lJti

R*rEulr"k.i

6 Upgradation of
Policc

100 90.00 91.90 1.90

Director General of
Police and State

Police Chief, Police
Headquarters,
ThiruvananthaPura
m

Non/DelaYed
submission of
UC

1. Anirnal
Husbandry

150.00 74.90 r49.80 74.90

Director, Dairy
Development
Depanment

ti Kuttanad
Development

300.00 203.08 235.72 32.64
Project Director,
Kuttanad Package

13.20

Chief Engineer,

Irrigation and

Administration9. Water Bodies 50.00 2t.53

128622

34.73

LM&32 162.s0
Total 1924.12

Grand Total s300.32 4s10.22 4973.24 462.98
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Appendix 1.10

Funds remained un-utilised with GovernmenUimplementing agencies

against GoI release as on 3l'3'2015
(Reference: Paragraph 1'6'5: Page 15)

?in crore

st.
Ni..

Nitttttr t,'{

sirJ\trttut
$*p*r$mle*t

'I'$al
gm{iunt
vele*sed

tinutilissl ftnds
with

Namt of ag,encY Items,rks$*vsm-
rllen$

Irntrrl*-
mentiug
$fencY

a 12.50 crore received

(March 2015) from GoI as

incentive for 'Renewable

Energy' has not been

released so far. The

department has not submitted

any proPosal claiming the

amount

I
Renewable
Energy

Power t2.5 12.5 0

Funds re"eived for setting uP

of ADR Centres, Legal aid

and lok Adalats. Due to
procedural delaY fund

remained unsPen!-
2

hnproviug
Justice
Delivery

High Cout
of Kerala.
Emakulam

43.09 2.43 t.54
Kerala legal
services
AuthoritY

38.38 0

{ 14.84 crore recelves rrr

2Ol2-13 and t10.96 crore in

2OI3-14 and {12.58 crore in

2014-t5. Director, Health

Services DePartment failed

to claim this amounr

a
-)

lncentivc
Grant for
Reduction of
IMR

Health and

Family
Welfare

38.38

iil to delaY tn 
I

implementation, UC for the 
I

first release of { 7 crore was

furnished to GoI onlY in
March 2Ol5- Balance of

<0.71 crore received in

March 2015 had not been

i released bY GoK' .

l5ffiG"-attainment of

lrequired level of utilization

Itne OePartment surrendered

I the balance fund to GoK'

0.71 0
4+

District
lnnovation
Fuud

District
Collectors

7.71

5

Improvittg
Statistical
Systems at

Districts and

State Lcvel

Economics
and
Statistics

8.4 r.46 0
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\:l
i\ i\

Nisr-st: s!'
!-r\-t!(rtl\il

[]t:p*r-lrn*nt

'{otat

$IrNlNlrl:

r-rklrrs*tl

l.ilrrrtilis*cl Srlnr{s
: with

l,iartre of agttnc"v ILeNutrkstlttertr-
$r€n$

I*rplt-
rxiuting
ir,sentY

6

Disaster Relief
- Capacity
Buildiug

Revenue
Depaftment

16 1.04 8.12

State Disaster
Management
AuthoritY
({2crore),
sEoc(t6.12
crore)

Fund released for
establishment of IT
infrastructure to SEOC.

Agreement has not been

signed so far. Fund

transferred to SDMA for

capacity building of officials

in MuniciPalities/ PanchaYats

and Beach guards. Due to
procedural delaY the fund

remained blocked uP-

Fund intended for

disbursernent to BPL

beneficiaries remained

undisbursed
1

lnccntivc
Grant fbr UID

General
Administra-
tion

4.96 0 4.96

IT Mission
(< 2.32 crore),
Grama
PanchaYaths

R2.64 crore)

It
Local Bodies
Grant

Local Self
Government

2565.03 0 198.33

Local Self
Government
Institutions

Fund blocred uP wrm arourlu

1000 Grama PanchaYats/

Municipal itieVEgIPgISlioD-

56.s2 212.95Total z696.tJ't

State Specific schemes
Oue to non-attainment of
required level of utilization

the dePartment surrendered

the balance fund to GoK'
9

lnland
WaterwaYS

In'igation
and
Adminisfta-
tion

72.05 27.5 0

0
t0

Coastal Zone
Mauagement

Irigation
and
Administra-
tion

84.73 5.37

Filnd transferred for Purchase

of equiPment remained

blocked uP due to defective

planning.

Fund ffansferred for civil
works. Works are in

Drosress. Fund blocked uP

iuJ. procedural delaY/delaY

in imPlementation

tl Health
Infi'astructure

Health and

FamilY
Welfare

l48.s0l 0 4.06

llerala lvleuru4r

Services
Corporation Ltd
(KMSCL)

90 0 28.32 KPHCCl: Upgradation of
Policc

Home

0 6.36

PVTG Project

leader ({5.37
crore),
AHADS (T0.99

crore)

l-)
Primitive
Tribal GrouPs

Scheduled
Tlibes

133.2

0 8.78 KSCADC
l4 Fisheries Fisheries 94.00
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\l

Nir
Nsrtx: trl'
,tt'l!$t}lti:

[]i:pltt*ntnt
'tr'*t*l

(i[iKRt]l$

n-tl*tt"'tlcl

!-.jnntitris*d $rwsds

nith
Nanr* trf llge*e.r" Ilernarks

Fund transferred for civil
works. Works are in
progress. Fund blocked uP

due to procedural delaYidelaY

in implementation

{irr''ern-
r$ent

trrnple-
ututing
agrrn*T

t5
Upgradation of
Prisons

Home 115.50 0 15.63

PWD ({13.54
crore), Prison
Headquarters
R2.09 crore)

l6 Anirnal
Husbandry

Animal
Husbandry

74.90 0 9.47

Animal
Husbandry
Depanment
({1.49 crore),
Kerala State

Poultry
Development
Corporation
({4.8 crore),
Dairy
Development
Department
(t3.18 crore)

Fund transferred in JutY 2014

for the consffuction of
Godown. Work not

commenced. Extension of
period has been sought for bY

the CorPoration-

t1
Kuttanad
Dcvelopment

Agriculture 203.08 0 3.00
Central
Warehousing
Corporation

288.57Grand Total 3712.69 89.39
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Appendix 2.1

Details showing savings in Grants/Appropriation during the year
(Reference: Paragraph 2.22 Page 48)

7in crore

st.
Ni.r.

{.,rrulrt rlnmbtt' nnd l{ilnr*
'l'ntal {iranti I e.:-., ! ,!--- 1 nrPenditurt

Aptlt'oFrtatrtln I

$*vitrgs

Revenue - Voted

I State Legislature 78.651 72.88 5.77

1 ,, Heads of States. Ministers and
" Headouarters Staff

539.611 397.82 t4t.79

-1. III Administration of Justice 493.801 46r.7s 32.05

,1. IV Elections 140.301 132.82 7.48

5.
" tffJ:+t#al 

Income rax and 245.721 232.14 13.58

6. VI Land Revenue 475.52:| 405.14 70.38

171.591 148.83 22.76
7. VII Stamps and Registration

8. VIII Excise 221.80:| 187.31 34.49

9. IX Taxes on Vehicles 90321 88.s7 1.75

206.7s1 187.78 18.97
10. X TreasurY and Accounts

s33.831 486.63 47.20ll .,r, District Administration and

^' Miscellaneous
2345.11 238.92

t2. XII Police 2584.03

91.92 1.10
13. XIII Jails 93.02

396.16 36r.94 34.22
t4. .,.,, Stationery and Printing and Other

Al Y A.lrnir',istrative Services
2376.82 2t3r.25 245.57

15. XV Public Works

16029.97 159rs.29 114.68
16. XVI Pensions and Miscellaneous

t4207.77 12922.39 1285.38
17. XVII Education, Sports, Art and Culture

3649.32 699.r7
18. XVIII Medical and Public Health 4348.49

545.48 396.96 t48.52
19. XIX FamilY Welfare

674.57 211.00
20. XX Water Suoplv and Sanitation 885.57

r21 78 61.94 59.84
2l XXI Housing

316.0s 948.83
22. XXII Urban DeveloPment

XXm Information and PublicitY

1264.88

77.72 64.21 13.51
L-'t.

765.86 r52.19
21. v v ra/ Labour. Labour Welfare and

^^' " welfare of Non-Residents
918.05

1791.43 533.94
25.

Welfare of Scheduled Castes,

XXV Scheduled Tribes, Other

Backward Classes and Minorities

2325.37
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:\t.
\i,..

{rrrr}rl $irtrihilr lr*<! Nante
'i.'tttt* Gr*nt'

A$r$.t*$rftrti*-tt
klsFenttiture 5*vlngs

26. xxvr Hli*afccount 
of Naturar 416.81 380.45 36.36

21. XXVII Co-operation 284.8r 249.W 35.74

28. XXVIII Miscellaneous Economic Services 134.54 n9.12 15.42

29. XXIX Agriculture 2472.99 1960.09 512.90

30. XXX Food rtl3.45 1087.51 25.94

-t
-)l XXXI Animal HusbandrY 507.3r 458.33 48.98

-'t:. XXXII Dairy r90.72 r81.93 8.79

-)-1. XXXil Fisheries 379.48 305.13 74.35

34. XXXN Forest 486.99 447.24 39.75

35. XXXV Panchayat 483.45 287.82 195.63

36. XXXVI Rural DeveloPment 3102.30 2070.90 1031.40

37. XXXVII Industries 550.37 459.09 9t.28

38. XXXVIII Irrigation 367.22 269.3s 97.87

39. XXXX Power r77.38 t04.76 72.62

,10. XL Ports 5r.29 ttO.37 r0.92

41 XLI Transpott 120.30 86.20 34.10

42. XLII Tourism 151.96 r45.35 6.61

43. I xlut Compensation and Assignments 6475.03 6421.19 53.84

44. XLVI Social SecuritY and Welfare 3355.73 3054.61 301.1.2

Total 70195,13 62A.lE,4Z 7Tt6:71

Revenue - Charged
I I State Legislature 1.24 0.98 0.26

2. ,, Heads of States, Ministers and

" Headquarters Staff
140.50 r25.58 14.92

a
-') . III Administration of Justice 84.76 81.03 3.73

/1+.
" tf;:it#ar 

Income rax and 0.25 0.07 0.18

5. VI Land Revenue 0.01 0.01 (*)

6. VII Stamps and Registration 0.01 0.00 0.01

1. VIII Excise 0.10 0.00 0.10

8. IX Taxes on Vehicles (*) 0.00 (*)

1.05 1.03 0.02
9.

.,, District Administtation and
Ar 

Miscellaneous

r0. XII Police 0.08 0.02 0.06
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:,\ 1,

Ns.
{,"r:tnt tr$$t}}sr iNXl i\s$l$

tft}rul Grftntl I nxpeltditure
rt.tltlftltr.rFt$lltlll I

5*r'fulgs

ll XIV
Stationery and Printing and Other

Administrative Services
(*)l 0.00 (*)

12. XV Public Works r.261 1.18 0.08

13. XVI Pensions and Miscellaneous 34.861 34.38 0.48

14. XVII Education, Sports, Art and Culture o.1ol o.o1 0.09

l -5. XVIII Medical and Public Health 0.171 0.10 0.07

o.o2l o.oo o.02
16. XXI Housing

0.10 0.01 0.09
11. XXIX Agriculture

0.05 0.00 0.05
18. XXXN Forest

YLL\/I Prrrql Develonment (*) 0.00 (*)
19.

0.47 0.30 0.17
20. XXXVil Irrigation

67.13 50.02 17.1i
z1 XLI TransPort

Tnfnl 332.16 294J2 37.44

Ci 29.82 6r.62
XII Police

91.44
I

3.16 r.89
2.

.,.,, Stationery and hinting and umer
At n Ad-inistrative Services

5.0s

t628.04 208.11
YV hrhlic Works 1836.15

r,,^-rinn (nnrrs Art and Culture 543.88 307.62 236:26
4.

XVIII Medical and Public Health

XIX FamilY Welfare

296.86

0.01

r93.19 to3.67
5.

0.01 (*)
6. 140.30

46.59
268.20 t27.90- ).x water SuoPlv and Samtatron

XXI Housing
73.65 27.06

8. 13.3076.50 63.20
9. v\Irr I Trhqn Develoomgnt

7.4: 5.33 z.l2
10. YXIII Informatron ano ruorlcttY

2.78-- 

- 

L"b*r. Labour Welfare and
xAl v \r/otf^". of Non-Residents

1s3.4ol rso.62
11

245.67

--w"Hare 
of Scheduled Castes'

XXV Scheduled Tribes, Other

Backward Classes and Minorities

XXVII Co-oPeration
E^^-nmin Services

285.93
12.

40.26

17.80

1361.72
220.47 202.67

13.
t419.78

277.30

58.06
14. xxvlll lvllsce[art('(,uD Lvvuv'uY *--

-
XXIXAgti"%
XXX Food

XXXI Animal Husbandry

t51.22 126.08

15.
75.00 69.6s 5.35

16. 13.93

r.93
25.30 11.37

17.
1.93 0.00

18. XXXII DairY
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{,irtttrl. trirtlt}ri:r i}lld i{il}lle

XXXil Fisheries

XXXN Forest

XXXV PanchaYat

YYYVI Rural Development

'Iutsrt tir*nii | [.]x]renditur{
Apprt]$ri$titltt l-

Snqli$.9.$

Nsr. 41.39l6s.68l r24-2e
19. 6s.471 42.s2 22.95
20.

460.00 217.83 242.17
21

0.38

34930

0.621.00
1''

365.83

XXXVI Industries

XXXVIII In'igation

v vvl\a Dnrrrpr'

7t5.13
/.-'r. 645.03

820.88 175.85

24. 4r.93
42.80 0.87

25, 45.87

XL Ports
94.32 48.45

26. 118.61
764.03 645.42

21. XLI TransPott

zr II -fnrrricm
38.31

172.48 r34.17

28.
209.24 2.76

T* ul.."ttuneous Loans and

^"t Aduun""a

212.N
79. 27.30

77.60 50.30

30. 4181.S9I xr-vl JUUrdr rwurrlJ *---< - 9249'6e1,,,
5l)67lte

lapital'Charged | 26.3: lf 26.06
I
I XV Pubtic Works

- XVil Medical and Public Health

a,vrv A -.inrrlttrre

0.2r
0.21 0.00

2. (*
(*)

6.98

0.00

3.843.14/\./\r/\ r rb^^v-^--- 
--

XXXVIII Irigation

XLI TransPott

Public Debt RePaYment

4. 3.32 (*)
3.32

5. 5842.7',1 8349.59
14192.36

s353.93
6. 5t7529l42Tt.ZL

2A349.9773656.?3
+nl

94fr)6.2u
Urauu

1-*linsigntf icant/tokenprovtstotl
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APPendix 2'2

Details of Grant-wise Plan/Non-plan ,""ittgt (exceeding tl(X) crore) during the year

(Reference: Paragraph 2'22 Page 48)
tin crore

.- | Ferr"etrtttge +f
Savlngs I $aviug _ilt

N,.
$ulnt N*"

$siginsi
{iriutt

SupPit:rt*u- 
|

tarv tirattl: I

Flilitl
I.\'trerrditnrt:

I
106.59 |

126.19 | 54.2Revenua -Plan (Voted)

II 214.63 18.15
32.5

1409.44 318.79
s57 78

tt67.rt.o 50l.rJ
XVII 670.65 403.36 31.6

XVIII 516.23 33.2-1 299.2r t48.93
,1. XIX 448.r4 U.UU

214.89 33.2
597.80 50 00 +)2.

77.55. XX 276.38 952.O4

6. XXII t228.42 U.UU
165.29 27.8

15.57 430.16
4 XXIV s79.90 524.16 26.2

t45.02
8. XXV 185).04 443.42 30.u

1338.44 tw.42 70.4q XXIX 74.67

r87l.7lffi
t77.9r

141.60 r 10.98 35.2
10. XXXV 1017.13

2631.27
11. XXXVI )\-t \ I 10.479 2l .l

241.63 r45;71
258.63 17.81) xxxvrl

426.62 1196.75

13. XLVI 1028.76
-s097.E7

35.s
4520.31

| ,4('rr+F
I

==l"l*ro';J
9E5U.ZU

Voted) : -r-----;;rnr-tT 230.70 9.1

l4
-----------1XII 2510.12 20.16

-f
nal G T-

11.1

2308.77 0.83 LV
5.8|.\ XV 1t755.29 724:2J

t2476.60 2.94 9.0
16. YVII 29'18.67 295.UI

322',7.98
40.)u 7.3

11. XVIII lioY.re ISUrrt
205?3,.41

71.03 @2t: 1E.9
Total
Total Rev

28367't
enue
rr^- /\Infc

I
d)

303E1.67 | 4591.J'r
I

J.

-----ffi r-T1.88 25.3
Laprlar I

186.43 I
116 00 L4

r8. YVII 118.95 120.2)
239.20 85.9

l9r XX 40.26 /+).)
XXV 272.93 rt78.9220. 0.00

53.80

2r XXVIII 1232.78 136.18 119.69 40.6

xxx t95.29 60.58
225.44 s8.6

22. 310.00 159.)o

327.5rXXXV 75.00 362.26
55.26

XXXVII 634.51 625.r0 l6.t
24. 168.78

7'17.88 IO.UU D19.ll
25 XXXVIII *-----=-:;; 670. 74 I I

T rotat t=l 58.1t/^iod\ .r?1 A'l
Cauital - I\orF '--!

399.77 |
0.00 IO /.+u

7.08
I ffi 95.0

26. XV
XVU 141.30 0.15

182.80 97.8
27. 0.00 +..1V

@ 75.5
28. XXVIII I6 /.W 549,t4

0.ls 70.4
Total IZ6.V I i4s4.33 5tz5.of

4342fig 670.Uv E3il^rot Canital zgssz.tl 10135.do

Fand Total -34723:t6
>'OL.LJ
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Appendix 2.3

Statement of persistent savings for the last three years
(Reference: Paragraph 2.3.2, Page 50)

?in crore)

SL Nit $lslrtl {}f .\cc$nnt Ye*r AIIrrtati*rt $xpentliturt 5*vkrgs

Grant No. XX Water Supplv and Sanitation - Revenue (Voted)

I
2215 -01 - 190-99 Grant-in-Aid to the

Kerala Water Authority(Plan)

2012-t3 141.30 54.85 86.45

2013-r4 r45.25 75.25 70.00

2014-15 200.50 r33.r2 67.38

2.
2215-01-190-94 Replacement of old and

unusable pipes(Plan)

2012-13 85.00 75.00 10.00

2013-r4 90.00 80.00 10.00

2014-r5 95.00 62.W 33.00

1
2215-01-800-67 Add-on Project of
'Jalanidhi' (Ptan)

20t2-13 109.82 40.00 69.82

2013-r4 r93.92 r00.00 93.92

20r4-r5 200.00 150.00 50.00

Grant I\ o. XXII Urban Developlqg4!: Revenue: lVoled)

4.
2217 -03 -l9l -7 4 Urban Infrastructure
Development Scheme for Small and

Medium Towns (ACAXPlan)

2012-13 129.21 0.00 r29.2r

2013-r4 t62.49 0.00 t62.49

20r4-r5 184.55 42.52 r42.03

5.

2217 -05-l9I-80 Integrated Housing and

Slum Development Programme (State

SchemeXPlan)

2012-13 12.00 0.00 12.00

2013-r4 15.00 0.00 15.00

2014-r5 r7.14 0.00 t7.14

6.

22ll -05-192-8 I Integrated Housing and

Slum Development Progamme (State

Scheme) lPlan)

20r2-r3 28.00 13.90 14.10

2013-r4 35.31 12.84 22.47

20t4-15 40.00 4.4r 35.59

7.
2217-05-800-89 Jawahar Lal Nehru

National Urban Renewal Mission
(Central Assistance) (Ptan)

2012-13 374.67 66.62 308.05

2013-14 47r.17 25.00 446.17

20t4-15 535.13 85.59 449.54

8.
2217-05-800-83 Basic Services to the

Urban Poor (BSUP) (Plan)

2012-13 57.28 43.14 14.14

2013-r4 72.03 0.00 72.03

2014-r5 81.81 42.86 38.95

9.
2217 -80-192-9 I Modernisation of
Slaughter Houses 1507o CSS)(Plan)

2012-13 15.00 0.00 r5.00

2013-r4 10.00 6.45 3.55

2014-15 10.00 0.00 10.00

10,
22 17-80-800-9 I Kerala Sustainable

Urban Development hoject(Plan)

2012-13 273.00 100.00 173.00

2013-14 250.00 50.00 200.00

20r4-15 150.00 50.00 100.00

l1
2217-80-800-70 Rajiv Awaz Yojana
(RAY) (5070 CSSXPIan)

2012-13 49.20 18.52 30.68

2013-r4 134.00 3.3r 130.69

2014-t5 101.07 0.39 100.68
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sl. \is Ncud tfArcrunt .Ytlrr .{Il+r*{isrr iixpntlitunr $*r'hrgs
Grant !o. XXXVII lrrigation - Capital (Voted)

12. 470 I -80- 800 -7 7 Dam Rehabilitation
and Improvement Projed (DRIP) (plan)

2012-13 42.50 0.01 42.49

2013-r4 40.00 2.49 37.51

20r4-ts 30.00 6.47 23.53

13.
4701-80-800-79 AIBP - Support for
other need based programme(Plan)

20r2-r3 141.50 0.00 141.50

2013-14 50.00 0.00 50.00

20r4-r5 23r.50 0.00 23r.50

t4. 47I I-01-103-90 Kuttanad Packase
(757o CSS)(Plan)

20t2-13 200.00 r00.96 99.04

2013-r4 200.00 30.68 169.32

2014-15 200.00 68.56 t31.44
Public Debt Repayment - Capital (Charged)

15.
6003-00-l 10-99 Ways and Means
Advances(Non-plan)

2012-13 3000.00 0.00 3000.00

2013-r4 3000.00 t13.74 2886.26

20r4-r5 5500.00 1422.40 4077.60

16.
6003-00-110-98 Special Ways and
Means advances(Non-plan)

2012-r3 3000.00 0.00 3000.00

2013-14 3000.00 5.19 2994.81

20r4-r5 4000.00 502.23 3497.77

17. 6003-00-l l0-97 Short Fall in Cash
Balances(Non-plan)

2012-13 25.00 0.00 25.00

2013-r4 25.00 0.00 25.N
20r4-r5 25.00 1.66 23.34

18. 6003-00- I l0-96 Overdrafts (Non-plan)
2012-13 1000.00 0.00 1000.00

2013-14 1000.00 0.00 1000.00

2014-15 1500.00 724.78 775.22

102
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Appendix 2.4
Excess over provision of previous years requiring regularisation

(Reference: Paragraph 2.3.4; Page 51)

'\"s,'it 
!'

Nurnllr:r llf
ti rrr*l s'"Ap glrslx'i -

tr$ir>lrx

{.}t'*ttt",'

A5>ptrEtr"iaiirnl
nunriler's

.\rlrount +f excess

{Itr ti
S$age llf <'lrnsideN'nti{Nl !l-v ,P*btrir-. A.l:r'*lltris

' Contrllitlce {FA{.:}

20lI-t2

l3 Grants

Revenue-V 2,69,07,419
Notes considered by PAC. Appropriation
Act not vet passed.

Revenue-VIII 4,74,89,272
Notes considered by PAC. Appropriation
Act not vet oassed.

Revenue-XI 8,28,23,107
Notes considered by PAC. Appropriation
Act not vet oassed.

Revenue-XII r,04,47,42,687
Notes considered by PAC. Appropriation
Act not vet Dassed.

Revenue-XIII 1,,03,42,847
Notes considered by PAC. Appropriation
Act not vet passed.

Revenue-XVI 5,70,16,88,879
Notes considered by PAC. Appropriation
Act not vet passed.

Revenue-XIX 48,86,93,678
Notes considered by PAC. Appropriation
Act not yet passed.

Revenue-XXVIII 2,27,9I,084
Notes considered by PAC. Appropriation
Act not yet passed.

Revenue-XLI 14,90,73,882
Final copies of the notes received. Not
discussed bv PAC

Capital-XII 11,81,652
Notes considered by PAC. Appropriation
Act not Vet passed.

Capital-XIV 4r.04.486
Notes considered by PAC. Appropriation
Act not vet Dassed.

Capital-XLII 9,58,81,595
Final copies of the notes received. Not
discussed bv PAC

Capital-XLVI 1,r5,740
Notes considered by PAC. Appropriation
Act not Yet Dassed.

2 Appro-
priations

Revenue-II 2,55,30,919
Notes considered by PAC. Appropriation
Act not vet passed.

Revenue-XlI 3,01,000
Notes considered by PAC. Appropriation
Act not vet passed.

2012-13 14 Grants

Revenue-I 21,53,II7
Notes considered by PAC. Appropriation
Act not vet passed.

Revenue-V 9,77,56,867
Notes considered by PAC. Appropriation
Act not vet passed.

Revenue-IX 80.65.569
Final copies of the notes received. Not
discussed bv PAC

Revenue - X 1,19,80,020
Notes considered by PAC. Appropriation
Act not vet passed.

Revenue - XII 1,56,15,I4,343
Notes considered by PAC. Appropriation
Act not vet passed.

Revenue - XIII 5r.88.792
Notes considered by PAC. Appropriation
Act not yet passed.
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Ysilr
Nusllrtil uf

{irautsii\ pgrr*pri-
atiilrts

{iruntl
itppr*priati*n

$umbeFs

Amortnt oStx{:es$
tln {t

$itngr of crtrsideratiun by'$\blic,i\c':ounts
C*nrmittee itlAci

Revenue-XVI 2,62,56,55,607
Notes considered by PAC. Appropriation
Act not vet Dassed.

Revenue - XVII 29,71,8t,U6
Initial notes not received. Not discussed

bv PAC

Revenue -XXXI 4,79,92,489
Final copies of the notes received. Not
discussed bv PAC

Revenue - XLII 3,92,53,979
Initial notes not received. Not discussed

bv PAC

Capital- XVII 1,18,49,442
Initial notes not received. Not discussed

bv PAC

Capital -Xx 40,760
Notes considered by PAC. Appropriation
Act not vet passed.

Capital-XX 16,91,06,000
Notes considered by PAC. Appropriation
Act not yet passed.

Capital -XXVIII 17,04,318
Notes considered by PAC. Appropriation
Act not vet passed.

one Appro-
nriation

Revenue - | 6,73,466
Notes considered by PAC. Appropriation
Act not yet passed.

2013-t4

6 Grants

Revenue-I 32,74,452
Final copies of the notes received. Not

discussed bv PAC

Revenue-IV 2.10,27,603
Final copies of the notes not received.

Not discussed by PAC

Revenue-XIII 3.74,75,050
Initial notes not received. Not discussed

bv PAC

Revenue-XVI 3,71,23,54,719
tnitiat notes not received. Not discussed

bv PAC

Capital-XV 72,52,76,458
Initial notes not received. Not discussed

bv PAC

Capital-XXXil 19,774
Initial notes not received. Not discussed

bv PAC

4 Appro-
priations

Revenue-I 7,79,857
Final copies of the notes received. Not

discussed bv PAC

Revenue-Debt
Charees

r,09,10,96,321
Final copies of the notes received. Not

discussed bv PAC

Revenue-XV 27,2r,676
tnitiat notes not received. Not discussed

bv PAC

Revenue-XVI 1,27,63,774
Final copies of the notes not received.

Not discussed bv PAC

Total 18,18,85,73J70

104 
$
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Appendix 2.5

Cases where supplementary provision ft one crore or more in each case) proved
unnecessary

(Reference: Paragraph 2.3.6, page 55)
(?in crore)

sl.
Nrt.

Fc'urrtber *ntl n*m* rif {ilaut $ripinsl
Fro*'lsiorr

Actual
Fixp*rrdi-

trus

Savings ti'*t
nf oti.gln*I
nnrvisien

Suppl*-
Rlentar:l
lNovi.sion

Rev enue - Voted

t. | ,, Heads of States, Ministers and
I -- Headquarters staff f"-, 120.6 21.r8

2. III Administration of Justice 484.63 461.75 22.88 9.16
1 VIII Excise 2r9.80 r87.31 32.49 2,N
4. XII Police 2558.62 2345.r1 213.51 25.41

5. *r,,, Stationery and Printing and Other
Administrative Services 386.16 36r.94 24.22 10.00

6. XV Public Works 232r.39 2131.25 r90.t4 55.43
XVII Education, Sports , Art and Culture 13886.03 12922.39 963.64 32r.73

8. XX Water Supply and Sanitation 835.57 674.57 161.00 50.00

9.
Welfare of Scheduled Castes,

XXV Scheduled Tribes, Other Backward
Classes and Minorities

2170.32 1791.43 378.89 r55.0s

t0. XXIX Agriculnre n7a.85 1960.09 410.76 t02.15
11 XXXN Forest 473.40 447.24 26.16 13.59
12, XXXX Power r27.01 104.76 22.25 50.38

Total znfis22l 2378s.6 256f'.5s 816.08
Capital - Voted

13. XXI Housing 65.65 27.06 38.59 8.00

t4.
Welfare of Scheduled Castes,

XXV Scheduled Tribes, Other Backward
Classes and Minorities

273.03 40.26 232.77 t2.90

15. XXIX Agriculture 216.72 151.22 65.50 60.58
t6. XXXI Animal Husbandry 23.30 11.37 11.93 2.W
17. XXXII Dairy 0.00 0.00 0.00 1.93
18. XXXII Fisheries 148.80 r24.29 24.51 16.88
19. XXXVU Industries 634.51 349.30 285.21 80.62
20. XXXVIII lrrigation 804.88 175.85 629.03 16.00
2I XXXIX Power 37.80 0.87 36.93 5.00
22. XL Ports 88.74 48.45 40.29 5.58

XLVI Social Security and Welfare 73.60 50.30 23.30 4.00
Total 2367.43 w8.m 1388.06 2t3.49
Grand Total 2E7t9.U 47G.63 3954.61 1429.i57
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Appendix 2.6
Cases of excessive supplementary Grants/Appropriations

(Savings of( one crore and above)
(Reference: Paragraph 2.3.6, Page 56)

(?in crore)

st.
Nu.

tir*n$'Appr*priafi+n tlriginnl
gxovision

$inal
Sxpendi-

tuye

Atldi*icnxl
fuuds

veuuired

S\pple-
nruntary
sbteined

Iixtxss
sug:pl*"
mentarr

Revenue - Voted
IV Elections to4.3r 132.82 28.51 36.00 7.49

2. a, Agricultural lncome Tax' and Sales Tax 229.1.0 232.1.4 3.04 16.62 13.58

3. xr Disnict Administration"' and Miscellaneous
45t.66 486.63 34.97 82.16 47.19

4. XIII Jails 84.77 9r.92 7.15 8.25 1.10

5. .,.r' Pensions and
^ "' Miscellaneous

14380.72 15915.29 1534.57 t649.25 114.68

6. vv\/r Relief on Account of
n /\ v I 

Natural Calamities
325.71 380.M 54.73 91.10 36.37

t. XXVI Co-operation 245.81 249.W 3.26 39.00 35.74

8. XXX Food 914.36 1087.51 t73.r5 r99.10 25.95

9. XXXII Dairv 160.76 181.93 21.17 29.96 8.79

0 XXXIII Fisheries 296.53 305.14 8.61 82.95 74.34

I XXXVI RuralDevelopment 46r.56 2070.90 1.609.34 2640.74 1031.40

2. XXXVII Industries 396.67 459.09 62.42 r53.70 91.28
a
-) XLI Transport 58.57 86.20 27.63 61.73 34.1.0

t4. Xf_Uf 9oTPensation 
and

Assrsnments
6237.r4 642t.t9 184.05 237.88 53.83

15. XLVI Social Security and
2729.48 3454.6r 325.r3 626.26 301.13

Capital - Voted
16. XII Police 0.00 29.82 29.82 91.44 61.62

11. XV Public Works 1306.s2 t628.04 32r.52 529.63 208.11

t8. XXII Urban Development 50.60 63.20 12.60 25.90 13.30

19.
Labour, Labour Welfare

XXIV and Welfare of Non-
Residents

144.t0 r50.62 6.52 9.30 2.78

20. XXVII Co-operation 64.07 202.66 138.59 156.,+0 17.81

2l XXX Food 54.48 69.65 t5.17 20.52 5.3s

22. XXXV Panchavat 150.00 2r7.83 67.83 310.00 242.r7

23. XLI Transport 604.06 645.42 4t.36 159.97 118.61

Total 294s0.9E 34L62.L2 471,t.t4 ?2Y1ffi 2,il6.72

r06
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Appendix 2.7

Unnecessary/Excessive/Insufficient re-appropriation of funds (in excess of tone crore)
(Reference: Paragraph 2.3.7 ; Page 57)

tn crore

Sr:Il*xr*"i\c$ivif.r
Iilalg*t

irllct:r*ilrlt

l'inul
e.ssendi.

ture

lirl: trle"
aIlFIlo-
$riirl.ion

Pxc*ss{+},i
Saviirgs(-i

U nnecessary re-appropriation
22 I 0-06- l0l -29-National Health Mission (NHM)-P-V 465.95 335.68 t12.24 -242.51

221 0-02-10l-97-Other Hospitals and Dispensaries-NP-V 2r1.00 165.31 4.46 -50.15

2702-0 I -800-94-Minor lrrigation Projects Maintenance-
NP-V 63.80 34.40 2.r3 -31.53

2210-05 -105-96-Allopathy Medical College, Koftayam-
NP-V 96.49 76.57 2.56 -22.48

2070-00- I 04-99-Vieilance-NP-V 58.90 56.00 12.98 -15.88

22 | 0 -0 5 - 105 -95 - A llopathy Medical Colle ge, Alappuzha-
NP-V 72.19 59.72 r.93 -t4.39

6851-00-190-97-Loans to Kerala State Bamboo
Corporation-P-V 0.00 0.00 5.60 -5.60

25 I 5 -00-800- I 4-Take over of Bhavanasree Loans-NP-V 26.39 26.39 4.09 4.09

20 I 5 -00- I 03 -99 -Assembly and Parliament-NP-V 24.53 23.r4 2.35 -3.74

2203 -00 - 104-97 -Private Polwechnics-NP-V 25.72 23.99 r.33 -3.06

2225 -0 4 -00 | -99 -Direction-P-V 0.00 0.00 3.00 -3.00

201 | -0 1 - | 1 7 -99 -Govern me nt Contribution to National
Perrsion System - All India Service Officers-NP-V

0.30 0.27 1.8 r 1.84

4851-00-104-99-Assistance to Apex Organisations in the
Handicrafts Sector-P-V

2.50 2.50 1.30 -r.30

Excessive re-appropriation
5054-80-001 -99-Establishment Charges transferred on
percentage basis from'3054-Roads and Bridges'-P-V

83.65 173.35 r27.88 -38. r 8

22 10-05 - 105 -52 -Re sional Cancer Centre-P-V 0.00 20.00 40.40 -20.40

4851-00-1g5-99-Investment in Capex as Share Capital
Contribution-P-V 0.00 3.50 18.00 -14.50

2245-02-106-99-Repairs and restoration of damaged roads
and bridses-NP-V

78.22 97.99 24.81 -5.04

207 I -01 - 1O3-99-Compassionate allowances-NP-V 0.62 0.71 4.37 4.28

2210-06-10l -49-Surveillance and Control of
Communicable Diseases-P-V

0.00 5.90 9.80 -3.90

5054-80-052-99-Tools and Plants charges transferred on
percentage basis from'3054 Roads and Bridges'-P-V

s.85 12.13 8.95 -2.67

2202 -02-00 I -94-Directorate of Higher Secondary
Education (Plus Two)-NP-V

4r.23 47.09 8.00 -2.14

42 I 0-03 - I 05 -93 -Medical College, College Hospital,
College Hostel. Alappuzha - Land Acquisition and
Buildinss-P-V

5.00 8.20 4.95 1.75
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2059-60-05 I -83-Kerala House.New Delhi-NP-V 1.50 r.52 r.77 1.75
207 I -0I -I 01 -99-Pension to Kerala Governmenr
Pensioners-NP-V 6025.70 6136.58 112.46 1.58

47 l l -02-103-9O-NABARD assisted scheme for
construction of Groynes-P-v 0.00 6.08 7.38 -1.30

Insufficient re-appropriation
2049 -03 - | 0 4-99 -Intere st on General Provident Fu nds-NP-C 1330.55 1442.54 78.32 33.67

22 1 0-05 - I 05 -98-Allopathy Medical College,
Thiru vananthapuram-NP-V t38.72 tst.7l 7.24 5.75

22 I 0-05 - I 05 -97-Allopathy Medical College, Kozhikode-
NP-V 100.46 rr2.56 7.14 4.96

22 I 0-05 - I 05-94-Allopathy Medical College, Thrissur-NP-
60.77 66.69 1.06 4.86

22 17 -0 1 - 8 00 -99 -C apital Region Development Proj ect-P-V 0.01 26.85 22.90 3.94

4210-01-l l0-78-Establishment of New Women and
Children Hospitals-P-V 0.00 7.05 4.30 2.75

22 I 0-05 - I 05 -47 -Medical College Kochi, Ernakulam-NP-V 0.00 13.07 10.55 2.52

207 | -0 1 - 1 05 -99-Family Pension-NP-V 1208.81 1226.80 15.93 2.06

22
Th

0-05- 10 1 -95-Ayurveda Medical College,
ruvananthapuram-NP-V 16.99 20.08 t.l7 1.92

22

Th
0-02- I 0 l -gg-Collegiate Hospitals and Maternity Ward,
ruvananthapuram-NP-V 9.13 9.35 -0.95 t.l7

108
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Appendix 2.8
Heads in which entire budget allocation (T five crore and above) was surrendered

(?in

during the year
(Reference: Paragraph 2.3.8; Page 58)

SI.
N,r.

$t'nuf Nu" Iluft\e ol'{:ftr Scheme t{-ie:rd qrl Acc.uunf}
Arn*unt trf
Surrerrder Rcuccrn$ firr sutrender

I I
345 I -00-090-96-V(P) -Incentive Grant for
Unique Identification (UIDs) - Xil
Finance Commission Recommendation

9.92
No expenditure incurred, hence the
resumption

2. I
345 I -00- I 01 -32- V(P)-priority Scheme -
Implemented by Kerala State IT Mission -
Laptop to girls

5.2s
No expenditure incurred, hence the
resumption

-1. I 345 l-00-101-51- V(P)-Srate Data Cenfre
(qthe. ACA) 13.34

No expenditure incurred, hence the
resumption

4. III 20 I 4-00-800-8 8 -V(NP)-Gram Nyayalayas 6.30
The Gram Nyayalayas did not start
functioning during the year 2014-
15, hence the savings

5. VI
2506-00-103-93- V(P)-National Land
Records Modernisation programme
(NLRMP-5O% css)

7.40

Planned activities could not be
carried out as envisaged due to non-
release of central assistance to the
anticipated level.

6. VI

2506-00- 103-94- V(P)-National Land
Records Modernisation Programmes
(NLRMP) Computerisation of Land
Records (1007o CSS)

9.93

Planned activities could not be
carried out as envisaged due to non-
release of central assistance to the
anticipated level.

7. XI
2053-00-800-87- V(P)-District Innovation
Fund - XIII Finance Commission
Recommendation

7.W No expenditure incurred, hence
savings.

8. XVI
207 | -01 -l 17 -95 - V(NP)-Government
backlog contribution to National pension

lystem - State Government Emplovees
10.00

No requirement of funds during the
current financial year. Hence the
resumption

9. XVII 2203 -00 - 105 -80- V(P)-Community
Colleges in Polytechnics (l007o C-SS)

6.00
The scheme could not be
implemented due to administrative
reasons

t0. XVII 3435-03-l 0l -93- V(P)-Urban
Environment Improvement Project 8.00

The scheme could not be
implemented due to administrative
reasons

ll XVII
4202-0 | -203 - 80- V(P) -New
Govt.Autonomous Colleges and New
Govt. deemed Universities for Kerala

5.00
The scheme could not be
implemented due to administrative
reasons

12. XVII
4242-0 l -203 - 8 3 - V(P) -Colleges
Infrastructure Upgradation
Programme(CIUP)

20.00
The scheme could not be
implemented due to administrative
reasons

13. XVII

4202-01-8W-91- V(P)-Seting up of
infrastructure facilities in G.V.Raja Sports
School, Thiruvananthapuram and GVHSS
Kannur (One time ACA)

8.00
Planned activities could not be
implemented fully as envisaged due
to administrative / technical reasons.
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Anrount of
$urrender .Ressons fnr surrc.nrler

14. XVII 4202-02 - 105 -90- V(P)-Development of
other Engineering Colleges 5.00

The payment for the works are made
based on the completion or progress
of the works sanctioned hence
savings.

15. XVII
4202-02-8N-85- V(NP)-Projects under
Legislative Assembly Constituency Asset
Development Scheme (LAC ADS)

10.00

The payment for the works are made
based on the completion or progress
of the works sanctioned hence
savings.

16. XVII
4202-03 - 102-99- V(NP)-Projects under
Legislative Assembly Constituency Asset
Development Scheme (LAC ADS)

10.00

The payment for the works are made
based on the completion or progress
of the works sanctioned hence
savings.

t7. XVIII
2210-01 -l 10-12- V(P)-Tertiary Cancer
Care centre scheme of NpCDCS in
Medical College, Kozhikode

25.03
Funds could not be utilized due to
administrative reasons

18. XVIII
2210-01 -ll0-69- V(P)-Kerala Emergency
Medical Service (108 Ambulance) (One
time ACA)

10.00
Funds could not be utilized due to
adminisfrative reasons

19. XVIII 2210-05 - 105- 82- V(P)-Government
Medical College Thrissur (One time ACA) 6.50

No requirement of fund during the
current financial vear

20. XVIII
22 l0-80-800-70- V(P)-Standardisation of
Hospitals at District and General Hospitals
- One time ACA

5.00
No requirement of fund during the
current financial vear

2l XVIII 42 10-02 - | I 0-8 1 - V(NP)-Modernisation of
Government Hospital, Pala 6.00

Due to the non-arrangement of work
in time, fund could not be utilised,
hence the resumption.

22. XX
22 | 5 -A L rc2 -99 - V (P) -Completion of
Rural Water Supply Schemes other than
ARWSP

5.00
Due to administrative reasons fund
could not be spent. Hence the
savings.

afa-). XXI

621 6-80- 190-98 - V(P)-Saphalyam housing
scheme for EWS/LIG category(Right to
shelter scheme for houseless people to be
implemented by Housing Board.)

10.00
Due to administrative reasons fund
could not be spent. Hence the
savings.

24. XXII
2217 -05-191 -80- V(P)-Integrated Housing
and Slum Development Programme (State
Scheme)

t7.14
Planned activities could not be
implemented due to administrative
reasons.

25. XXII 22 17 -80 - 192-9 I - V(P)-Modernisarion of
Slaughter Houses (507o CSS)

10.00
Planned activities could not be
implemented due to administrative
reasons.

26. XXII 2217 -80-800-74- V(P)-Integrated low cosr
sanitation project (1002o CSS) 5.00

Planned activities could not be
implemented due to administrative
reasons.

27. XXII 2217 -80 -800-70- V(P)-Rajiv Awaz yojana
(RAY) (s0% Css) 100.68

Planned activities could not be
carried out to the extent anticipated.
Hence the savings.

28. XXIV
2230 -01 - lO3- I 5- V(P)-Affordable housing
for unorganised Labour Plantation
Rehabilitation Scheme

10.00
Planned activities could not be
implemented due to administrative
reasons.
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29. XXIV 2230-0 | -103 -66- V(P)-Universal CHIS
Plus 10.00

Funds could not be utilized
completely due to administrative
reasons. Hence savings

30. XXV
2225 -04-283-99- V(P)-Housing scheme
for divorced ladies from minoritv
communities

5.00 Expenditure is less than anticipated.

31 XXV 2225 -03 -8W-86- V(P)-Assistance to
voluntaly organisation (907o CSS)

15.00
Expenditure is less than anticipated

32. XXV 4225 -01 -27 7-89- V(P)-Construction of
Medical College, Palakkad

150.00
Expenditure is less than anticipated

1a
J-1. XXIX 4435-01 -101-94- V(P)-Agri Malls (One

Time ACA) 5.00
No claim under this Head of
Account, Hence the resumption.

34. XXXI 2403-00- I 01 -70- V(P)-Strengthening of
veterinary services (ACA) 7.19

Scheme not implemented during the
financial year 201,4-15, Hence the
savings.

-J). XXXV 25 I 5-00-l 01 -68- V(P)-Suchithwa Keralam 20.00
Expenditure could not be incurred
due to administrative reasons, hence
the savinss.

36. XXXV 25 15-00-198-35- V(P)-setting up of
Slaughter Houses in selected Panchavats

10.00
Expenditure could not be incurred
due to administrative reasons

37. XXXVII 2851-00-102-42- V(P)-Seed Fund to
Youth 5.00

Expenditure could not be incurred
due to administrative reasons

38. XXXVII
485 I -00- 101 -93- V(P)-Small Indusrry
cluster Developmen t Pr o gr amme (20Vo
SS)

22.50
Expenditure could not be incurred
due to administrative reasons

39. XXXVII 685 1 -00- I 09-7 4- V (P)-Kerala State Co-
operative Textile Federation OEXFED) 8.98

Schemes not implemented during
the current financial vear.

40. XXXVIII 4700-2 I -800-97- V(P)-Dam and
Appurtenant Works 16.00

No expenditure during the current
year and hence the saving.

4I XXXVIII 47N-29-800-86-AIBP - V(P)- Assistance
for Mullaperiyar Proiect 30.00

No expenditure during the current
year and hence the saving.

42. XXXVIII 47 00,-29 -8M-87- V(P)-NABARD Assisted
(RIDF) Mullaperivar Proiect 15.00

Expenditure is limited to actual
requirements hence savins.

43. XXXVIII 47 00-29 -800-97- V(P)-Dam and
Appuftenant Works 5.00

No expenditure during the current
year and hence the savins.

44. XXXVIII 47 0 | -25 -800-97- V(P)-Dam and
Appurtenant Works 10.00

No expenditure during the cunent
vear and hence the savins.

45. XLil 5452-Ol - 190-99- V(P)-Kerala Tourism
Development Corporation 6.50

No expenditure during the current
vear and hence the savine.

46. XLVI 2235 -02- 103 -80- V(P)-Gender Park 6.60
No expenditure incurred, hence the
resumotion.

Total 699.zrt
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Appendix 2.9
Surrender (t one crore or more in each case) in excess of actual savings

(Reference: Paragraph 2.3,9 ; Page 59)
,n crore

"\i.
Ns"

Number and n*me *l'thr Gr:tut I'otal
tirsnt Siavings

Arrwlrtrt
surrentlered

ilmount
surrender*d

in txttss
Revenue - Voted

" ilil"+tyal 
Income rax and

245.72 13.58 29.04 t5.46

2. VI Land Revenue 475.52 70.38 74.89 4.51

3. VIII Excise 221.80 34.49 38.66 4.17

4. XIII Jails 93.02 1.10 2.26 1.16

5. xxIV Labour. Labour Welfare and'- -^ ' Welfare of Non-Residents 918.05 ts2.t9 164.77 12.58

6. XXVII Co-operation 284.81 35.74 40.82 5.08

xxv rrr $tT,".tj:*"us 
Economic

134.54 15.42 19.t7 3.75

8. XXX Food 1113.46 25.95 27.33 1.38

9. XXXIV Forest 486.99 39.75 62.27 22.52

10. XLII Tourism 151.96 6.61 8. l5 1..54

Total 4125.87 3952r 46,V36 72.15

Capital - Voted

u *,., Stationery and Printing and"' ' Other Adminisrative Services
s.05 1.89 3.75 r.86

12. xvll 
ldffiudon, 

SPorts, Art and
543.88 236.26 240.60 4.34

13. XXX Food 75.00 5.35 6.74 r.39
Total 623.93 2435,0 zgt.B f,i59
Capital - Charged

14. Public Debt Repayment 14192.36 8349.59 8359. I I 9.52

Grand Total r8942.16 898830 m17'Si6 E9.26
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Appendix 2.10
Details of saving of ( one crore and above not surrendered

(Reference: Paragraph 2.3.10, Page 59)
(? incrore)

lil.
N\r.

N*rnbsr' nnd n$rne rrf the {-}*rntjAgr;rr*priati*n liavlngs
An:truxt

surrendered
Savings not
sur*eud*retl

Revenue - Voted

I State Legislature 5.77 2.tl 3.66

2. ,, Heads of States. Ministers andtt 
Headquarters staff 141.79 99.78 42.01

1
-). III Administration of Justice 32.04 27.56 4.48
4. IV Elections 7.49 0.83 6.66

-5. VII Stamps and Registration 22.76 8.76 r4.00

6. xr District Administration and'-- Miscellaneous 47.19 26.36 20.83

XIV ltlti?n:ry and Printing and Other
Adrrunistrative Services 34.22 22.73 11.49

8. XV Public Works 245.57 183.09 62.48
9. XVI Pensions and Miscellaneous 114.68 1r3.45 1.23
10. XVII Education, Sports , Art and Culture 1285.37 943.58 341..79

1l XVII Medical and Public Health 699.17 149.58 549.59
12. XIX Family Welfare 148.52 t7.75 130.77
13. XXI Housing 59.84 37.21 22.63
14. XXII Urban Development 948.83 945.74 3.09

15.
Welfare of Scheduled Castes,

XXV Scheduled Tribes, Other Backward
Classes and Minorities

533.94 469.86 64.08

t6. XXVI Relief on Account of Natural
LAIAITtICS 36.36 29.87 6.49

17. XXIX Agriculture 512.91 340.44 172.47
18. XXXI Animal Husbandrv 48.98 45.52 3.46
t9. XXXII Dairy 8.79 2.64 6.15
20. XXXIII Fisheries 74.35 70.54 3.81
2l XXXV Panchavat r95.62 169.82 25.80
22. XXXVI RuralDevelopment 1031.40 963.47 67.93
23. XXXVI Industries 9r.28 61.48 29.80
24. XXXVIII krigation 97.87 36.77 61.10
25. XXXX Power 72.63 0 72.63
26. XLI Transport 34.r0 31.99 2.tl
27. XLVI Social Security and Welfare 301.13 144.71 156.42

Total 6832.64 4945.9 1Eff.96
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Ntl" Nulrrbsr r\${l t}it$}{r of thr: {irun$rAgrSrr.opr}*$ion li*vlngs rttnoUnt

surrendered
$al'iligs aot
riurronderud

Revenue -Charged

28. ,, Heads of States, Ministers and-- Headquarters staff 14.92 1.77 13.15

29. XLI Transport 17.tl 0.01 T7.IO

Total 32.03 1.78 30.25

Capital -Voted

30. XII Police 6t.62 54.31 7.31

31 XV Public Works 208.r r 162.48 45.63

32. XXI Housing 46.59 30.52 16.07

JJ. XXII Urban Development 13.30 0.02 t3.28

34.
Welfare of Scheduled Castes,

XXV Scheduled Tribes, Other Backward
Classes and Minorities

245.67 240.30 5.37

35. XXVIII Miscellaneous Economic Services 1361.72 lt7t.t5 190.57

36. XXIX Agriculture 126.08 10.13 l15.95
--3t. XXXII Dairv r.93 0 r.93
38. XXXV Panchayat 242.17 225.69 16.48

39. XXXVII Industries 365.83 r53.92 2tt.9l
40. XXXVIII lrrigation 645.43 336.67 308.36

41. XXXIX Power 41.93 2.74 39.t9
42. XLI Transport 118.61 97.07 2t.54
43. XLV Miscellaneous Loans and Advances 2.77 1.35 r.42
44. XLVI Social Security and Welfare 27.30 11.34 15.96

Total 3508.66 M91.69 1010.97

Capitat-Charged !

45. XXXVIII krigation 3.85 0.11 3.74
Total 3.8s 0.11 3,.i14

Grand Total lO37,7tt4 TMS.XL 29.?1.92

rr4 r I
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Appendix 2.11
Cases of surrender of funds in excess of t10 crore on 3l March 2015

(Reference: Paragraph 2.3.10, Page 59)
?in

i-.lvillrS

-\r.r"
Nta.i*r' $learl *xei r\onlenc$ature

Butlg+t
Allor:atltr*

Artr+unl
S$nen.
dereci

P*t'etiut

II 3451 Secretariat-Economic Services 292.98 96.06 32.79
VI 2506 Land Reforms 17.33 17.33 100.00
XII 4055 Capital Outlay On Police 9t.44 54.3r 59.39

XVII

3435 Ecology And Environmenr 36.1 8 21.27 58.79

4202 filtil::outlav 
on Education, Sports, Art And

543.58 240.60 44.26

3425 Other Scientific Research 136.46 36.3r 26.61
XVIII 42 0 Capital Outlay On Medical And Public Heatth 297.07 10/..75 35.26

XX
62 5 Loans For Water Supply And Sanitation 150.00 96.65 64.43
42 5 Capital Outlay On Water Supply And Sanitation 118.20 43.65 36.93

XXI
42 6 Capital Outlay On Housing 34.25 t6.52 48.23

62 6 Loans For Housing 39.40 14.00 35.53
22 6 Housing 121.80 37.21 30.55

XXII 22 7 Urban Development 1264.88 945.74 74.77

XXV
Capital Outlay On Welfare Of Scheduled Castes,

4225 Scheduled Tribes, Other Backward Classes And
Minorities

285.83 240.20 84.04

XXVIil 54.'5 Capital Outlay On Other General Economic
Services 1419.78 tt7t.t5 82.49

XXX 3456 Civil Supplies 44.r4 19.85 M.97
XXXI 4403 Capital Outlay On Animal Husbandrv 15.30 12.20 79.74

XXXIV 4406 Capital Outlay On Forestry And Wild Life 65.47 23.30 35.59

XXXV
4515 Capital Outlay On Other Rural Development

rTogrammes 460.00 225.69 49.06

2515 Other Rural Development Progammes 483.45 169.82 35.1 3

XXXVI
2501 Special Programmes For Rural Development 319.60 135.65 42.44
2505 Rural Employment 2372.51 7M.02 3r.36

XXXVII
4851 Capital Outlay On Village And Small Industries 79.20 38.63 48.78
4885 Other Capital Outlay On Industries And Minerals r60.99 46.41 28.83

XXXVIII
4700 Capital Outlay On Maior hrigation 176.92 t15.76 65.43

4711 Capital Outlay On Flood Control Proiects 2t3.21 82.78 38.83
4701 Capital Outlay On Medium Irrigation 437.73 r38.24 31.58

XL 5051 Cap tal Outlay On Ports And Light Houses 94.32 45.84 48.60
XLI 3075 Other Transport Services 64.9r 21.60 33.28

6003 Internal Debt Of The State Government 13842.95 8349.81 60.32

Total 23519.W 1330535

lls I
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Appendix 2.12
Pendency in submission of Detailed Contingent bilts against Abstract

Contingent (AC) bills drawn from 2013 -14 to 2014-15
(Reference: Paragraph 2,4,1, Page 60)

In
NI.

Nq,'.
Na*re of $x't*ving mul.*is$ul:sing $flticer f{*nth ot'draw*I itlttolult

I Accounts Officer. District Police Office, Thrissur (Rural)

October 2013 230000

April2014 653000

September 2014 1000000

October 2014 900000

October 2014 400000

2. Accounts Officer, District Police Office. Thrissur Februarv 2014 r50000

-'t . Accounts Officer, District Police Office, Thrissur City September 2014 1200000

4.
Administrative Assistant, India Reserve Battalion, RV Puram,

Thrissur

May 2014 204000

September 2014 200000

5. Accou nts Officer, District Pol ice Offi ce, Ernaku lam(Rural)

July 2014 740000

September 2014 3033768

October 2014 900000

6. Tribal Extension Officer. Amballur July 2014 10000

7. Superintendent, Disfrict Jail Kollam September 2014 100000

8. Accounts Officer, District Police Office, Palakkad October 2014 900000

9. Assistant Soil Chemist, Soil Testing Laboratory, Thrissur October 2014 75000

t0. Principal Agricultural Officer, Thrissur November 2014 1500000

1l Government Veterinary Poly Clinic, Kunnamangalam November 2014 r380000

t2.
Sen ior Veterinary S urgeon, Government Veterinary Hospital

Pazhayannur
November 2014 51000

t3, Superintendent, Central Prison, Thiruvananthapuram

December 2014 75000

January 2015 50000

February 2015 1212560

Februarv 2015 300000

t4.
Superintendent, Special Sub Jail, Neyyattinkara

December 2014 s0000

December 2014 20000

February 2015 50000

February 2015 20000

15. Superintendent, District Jail, Kollam December 2014 100000

16. Superintendent. Women' s Prison, Viyyur December 2014 40000

17. Child Development Project Officer, ICDS, Ottapalam December 2014 18750



st"
Ns. N*ule uf' Ilr:lwi ng enrl flis$ru rsing tlffierer ilftxrth of ttiswsl Amount
18. Government Veterinary Dispensary, Venkitangu January 2015 49000
19. Supelintendent, Special Sub Jail, Thiruvananthapuram February 2015 50000
20. Superintendent, District Jail, Thiruvananthapuram February 2015 150000

2l District Officer, Kerala Public Service Commission, Ernakulam
February 2015 r00000

Februarv 2015 62000

22.
Joint Director, state Institute of rechnical reachers rraining and
Research, Kalamassery March 2015 200000

23. Supedntendent, District Jail, Viyyur March 2015 200000
24. Superintendent, Special Sub Jail, Chittur March 2015 s00m

Total r6c'24/078
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Appendix 2.13
List of controlling officers where amounts excding t50 crore in each case

remained un-reconciled during 2014-15
(Reference: Paragraph 2.4.2, Page 61)

an crore
\it
Nu. N*ure o$ the ro*{r'olli*g *ff!*el: Amonuf not

rtetrn*:ileEl
I The Director, Public Instruction. Jagathy, Thiruvananthapuram 8031.95

2. The Commissioner, Rural Development 2278.88
1
-') . The Director, Higher Secondary Education 1512.08

4. The Director of Scheduled Caste Development 106s.98

5. The Director of Panchavats 707.39

6. The Director of Technical Education s90.36

The Director of Animal Husbandry 522.13

8. The Director of Scheduled Tribe's Development 515.03

9. The Secretary, Transport Department 298.78

10. The Secretary to Government, Social Justice Department 297.35

11 The Director, Vocational Higher Secondary Education 265.48

12. The Director, Sports and Youth Affairs 235.97

13. The Director of Tourism 234.94

t4.
The Secretary to Government, Health and Family Welfare
Department 2r9.28

15. The Director of Urban Affairs 198.70

16. The Secretary, Local Self Government Department 190.5r

17. The Excise Commissioner, Commissionerate of Excise t87.31

18. The Chief Engineer, Local Self Government Department 18r.52

19. The Director of Dairy Development 181.30

20. The Director of Training, Industrial Training Department t65.22

2l The Commandant General, Fire and Rescue Services 163.0r

22. The Chief Town Planner. Town and Country planning Department 16r.63
The Director, Urban Affairs Department 141.08

24. The Director of Backward Classes Development Department 136.21

25. The Secretary, Planning and Economic Affairs Departrnent 128.98

26. Directorate of Coir Development 126.61

27. The Chief Electoral Officer, Election Department r23.48

28. The Secretary to Government, Science and Technology Department 122.49

29. The Director, Dircctorate of Insurance Medical Services 122.22

30. The Director, Survey and Land Records Department tt7.22
3l The Inspector General of Registration 107.74
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The Director of Employment 102.45
a1
-) -'). The Secretary to Government, Power Department 93.62
1/
-1+. The Registrar', Cochin University of Science and Technology 85.08

35. The Secretary to Government, Industries Department 70.09

36. The District Collector, Kasaragod 68.69

37. The Director, Regional Cancer Cenffe, Thiruvananthapuram 61.97

38. The Secretary to Government, Cultural Affairs Department 58.09

39. The Director of Ports 55.41

40. The Director, Kerala State Audit Department 55.00

Total 1998,123




